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PARLIAMENTARY DEBATES
(P aRiT I — Q u estions  and  A n s w e r s )

Wednesday, 15th March, 1950

The House met at a Quarter to Eleven of the Clock

[Mk. S pbak br  in the Chair]

MEMBEB SWORN
Dr. Zakir Husain (Uttar Pradesh) , *

ORAL ANSWERS TO QUESTIONS

I n c o m k  T a x  a n d  R e v e n u e  f r o m  M e r g e d  a n d  A c c e d e d  S t a t e s

*868. Shri Sldhva: (a) Will the Ministe;* of Finance be pleased to state 
the total amount of customs revenue and income tax likely to be recovered 
annually from the States which have merged into Unions or acceded to the 
Union of India?

(b) In how many States Income Tax and Customs Duty were leviable?
The JVLiDiffter ol Finance (Dr. Matthai): (a) Customs for 1950-51—Rs. 63.50

lakhs approximatvely. Incomc-tax for 1950-51—Rs. 7,92 lakhs.
(b) Inconio-lax was bei}]g levied in Myso e, Travancore-Cochin, Hyder­

abad, Patiala and East Punjab States Union except in a few of the Covenant­
ing States, Bundi and Bhavanugar. An Industrial Pmfits Tax was being
levi-ed in Indo e, and a tax at a flat rate was being levied on the net profits
of minor factories in Bikaner.

Customs duty was being levied in Travancore-Cochin, Rajasthan and
"Saurashtra.

Dr. DeahmiUrh: Has the (k)vernment calculated the benefit derived by
those people who had Income-tax leviable incomes because of the non­
existence of Income-tax in the States?

Dr. Matthai: I am afraid I have not got the point of the question.
Dr. Deshmukh: Has Government calculated the benefit derived by those

people whose incomes were taxable for want of Income-tex being levied so
long?

Dr. Matthai: No; we have not. ,
Shri T. T. KTiwhnaniachari; May I ask the hon. Minister for Finance if

any agreement has been entered into by the States in Part B and the Govern­
ment of India in terms of the provisions of the Constitution, and if so, will 
the hon. Minister lay a copy on the Table of the House?
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Dr, Mattlial: On what subjeot?
Shri T. T. Kzishnamadhairl; Begarding fLnftncial arrangements.
Mr. Speaker: Will tiie hon. Member repeat the question a bit loudly?
Slurl T. T. Krialmamachari: I asked tbe hon. Minister if any agreement 

has been entered into between the States in Part B and the Qovernment of 
India in respect of financial arrangements that will ensue from 1st April, and 
if so, will that agreement be laid on the Table of the House.

Dr. Hatthai: Yes, Sir. Agreements have been made with the Part B
States on the basis of the recommendations of the Committee on the Financial 
Integration of the States. I shall see if I could place at a very early date 
the text of these agreements on the Table of the House. If my hon. friend 
is referring to the question of the arrangements regarding Income-tax, I do 
not know if he does . . .

Shri T. T. KTiahTiamaohari: Yes, and land customs also.
Dr. llatthai: As regards the application of Income-tax rates, the recom­

mendation of the Krishnamachari Committee is to this effect that the States 
would be expected within a reasonable period of time to bring up their rates 
of Income-tax to the same rates as prevail in the rest of India, and I think
the period allowed is somewhere about five or six years.

Shii A. P. Jain: May I know, Sir, if Part B States are going to be paid a 
share out of the Income-tax on the same basis as the Part A States, and if 
so, wh ĵther it is going to be the same proportion o:* a different proportion?

Dr. Mfttthal: As the hon. Member is probably aware, the recommendation 
of the Krishnamachari Committee on that subject is this. Where a State 
under the Integration proposals stands to lose, the whole of the difference 
between the federal revenue and federal expenditure would be remitted to the 
State and its share of Income-tax would be set off against that. On the other 
hand, where a State has a surplus no grant is given but it will be allowed to 
retain its share of Income-tax.

Shri Sidhva: May I know whether any percentage of the customs duty 
which would be recovered from these States, would be paid to the States or 
the whole amount credited to the Union?

Dr. Matthal: The whole will be credited to the Union.
Shri Jajoo: May I know, Sir, whether Income-tax will be recovered from 

1st April, 1949, or from the current year?

Dt. Matthai: It depends on the tax in force. For example, if there is a 
State in Part B vrhich has no Income-tax at present, the rate that would be 
charged in that State would be the lowest in any of the States.

Shri J&loo: I did not ask the rate; I asked the date from which Income-tax 
would be recovered.

Dr. Matthai: 1st April.
Shil Jajoo: 1949 or 1950? '
Dr. Matthai: 1950.
Dr. Deshnxukh: May I know what justification there is for not levying 

Income-tax at the same rates as in British India forthwith since customs duty
has been abolished?



Dr, KfttUbai: We have accepted the recommetadation of the Gomxxiittee 
on Financial Integration. The whole point of the proposal ihat they have 
made is that a reasonable period of time should be allowed to the States in 
order to bring up their rates to the same level.

Shri T. T. Kriahnamachari: May I ask the hon. Minister if he is aware that 
article . • • •

Mr. Speaker: Will the hon. Member speak a bit louder? The House haa 
to hear the question.

Shri T. T. Kriflhnamadliari; May I ask the hon. Minister for Finance if 
he is aware that article 278 envisages the entire financial operations as between 
the States in Part B and the Government of India and therefore any agree­
ment that is made between these States and the Government of India has to 
be a complete one, and if he is aware of that fact, would he tell us whether 
any agreement has been entered into in regard to the entire matter?

Dr. Matthal: The agreement covers all the recommendations which have
been made by the Integration Committee and I take it their recommendations 
cover the whole fleUU

A l l - I n d i a  M e d i c a l  R b o i s t b b  ^

*̂ 869. Shri SidJiva: (a) Will the Minister of Health be pleased to state 
whether an All-India Medical Eegister has been prepared? '

(b) Is it a fact that the Medical Council of India has recommended the 
preparation of such a register?

(c) Ib ii a fact that all State Coimcils also have approved of such a regis­
ter?

(d) If the reply to part (a) above be in the negative, do Gt)vemment intend
to tnke the work in hand now and if not, why not?

The Minister of Health (Bajkumari Amrit Kaur): (a) Not yet.
(b) Yes. -
(c) and (d). The State Medical Councils have generally agreed to the 

maintenance of an AlMndia Medical Register. The Government of India are 
therefore) actively considering the question of promoting legislation to amend 
the Indian Medical Council Act, 1933, with a view, inter alia, to making 
provision for the maintenance of an All-India Medical Register.

Shri Sidhva: May I know when was this recommendation made by the 
Medical Council of India to prepare a Register and why has it hot yet been 
completed ?

Rajkumari Amrit Saur: The recommendation was made a few months 
ago. Naturally, the Government of India has to consult all the States and 
answers from all the States have, even up till today not been received.

Shri SidlLva: Is it not a fact that the States themselves have requested 
the Cent e to see that this Register is prepared at an early date, and if so, 
where is the delay?

Rajkumarl Amrit Kaur: We have only recently received answers from the 
Stattfi. We asked the States whether they were willing to agree to thiR 
becnuRc the Government of India wafl willing. Now, ot course, the Statea 
in Part B lifivo also to come into the picture.
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Dr. M. M. Daa: May I know the Degrees and medical qualifications the 
holders of which will be en: oiled in this Register?

Ba]kumarl Amrit Kaur: The recommendations of the Medical Council are 
that this Eegister should be prepared in three parts: (i) holders of M.B JB.S. 
Degree of the Indian IJniverBities, (ii) those holding foreign Degrees, and 
{Hi) J-.icentiates in India.

Shri S. G. Sajnanita: Is it a fact, Sir, that the State of West Bengal has 
prepared and recognized a register of qualified homoeopathic suid ayurvedic 
practitioners? If so, what are their numbers?

Raikumari Amrlt Kaur: I would like to have notice of that question.
Dr. Pattabhi: May I know why Mr. Sidhva’s questions are only two in 

nuinbe>' this time?
Mr. Speaker; Order, order.
Shri Tyagi; 3 s it the policy of the Government to open the register of any

profession? T want to know why register:  ̂ are being opened for medical pro­
fession only, wlien, for example, the registers of engineers have not been 
opened ? ^

Mr. Speaker: That is n matter of ai’gument. They are going upon the 
recommendations of the Committee.

Shri Tyagi: Who will pay for the expenses?
Mr. Speaker: Onler, o ’der. Next question.

H o m e  G u a r d s

"‘870. Seth Ooviiid Das: Will the Minister of Home AfEairs be pleased to
i5t,M.to:

{n) iTu' States where Home-guards have been organised;
(b) the number of persons who have received trairn'ng during the last three 

years; and
(c) whether it is proposed to recommend the organisation of Home-guards 

movement in those States where none exists at present?
The Minister of Home Aflairs and the States (Sardar Patel): (a) and (b). A 

statement is laid on the Table of the House. [See Appendix V, annexure No. 9J.
(c) Government are content to leave this matter to the State Government's 

<ior.cerned.

WT?T ^  ^  t  If5T*r ^  trjt ^

fw^irsrTtr ?

Seth Oovind Da#: Tb the hon. Minister aware that training of Home Guards 
is not conducted on identical lines in all the States? This being so, are Govern­
ment feeling a necessity to issue di.ectives to the States’ Government??

Sardu Patel; No, Sir. It is left to the Provinces.

8 4 0  PAKLIAMBNTARY DEBATES [15TH M aR. 1060



Dr. Deshmukli: May I know wliut is the total expenditure incurved by all 
the States on this scheme?

Mr. Speaker: Order, order. It will be a question for the State legislature.
Sardar B. S. Man: I would like to know whether -these Home-gua dR have 

been given training in the use of rifles, and apart from rifle training in w îat 
other weapons they have been trained.

Sardar Patel: Practically all the training that is given to the Politje is given 
to them.

Shrl Sidhva: May I know whether the Defence Ministry has written to the 
Home Mjiiisti*;)’ disapproving of the formation of these Home-guards?’

Mr. Speaker: Has he any positive information over the point? Ha<; he nny 
basis for this question? .

Shri Sldbva: I know it, Sir.
Mr. Speaker: Order, order,
Shri Ba] Bahadur: May I know whether the Home-guards have been organized 

in any of the Centrally Administered States?
Sardar Patel: No.
Prof. EaH{ra: Are the State Governments being supplied with the necessary 

arms needed for their training?
Sardar Patel: Whenever the State Governments make a demand a supply is 

given.
Dr. M. V. Gangadliara Siva: Arising out of answer to part (b), may I ask 

how many MPs und Members of Provincial legislatures have been given train* 
"ing?

Mr. Speaker: Order, order.
Shri ^ a g l: Have not the Home Ministry appealed to the various State 

Governments to be self-sufficient in the matter of the maintenance of law and 
order and as far as possible, not to trfike the help of the military from the 
Centre?

Sardar Patel: The Central Government have informed all State Govem- 
mentn !') be self-sufficient in the matter of law and order and increase their 
strength of the Police and wherever necessary supplement it by Home-guards 
and such other organizations.

1 want to connect one answer that 1 gave. Rajasthan has got 800 Home- 
guards, Saurashtra has got 700 and Ajmer has 752. These a e with regard to 
the Centrally Administered Areas. .

Dr. Deflhmukh: May I know if the statement contains the cost incurred on 
the' training of Home-guards?

Sardar Patel: No, Sir.

R s t e b n c h m b n t  o f  G o v b r n m b n t  P b k s o n n b l

’''871. Seth Goviild Das: Will .the Minister of Home Aflairf be pleased to 
state:

(a) how many of the retrenched Central .Government Servants.have been 
Ofitered alternative jobs; and
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(b) what facilities have been assured to compulsorily retrenched hands for 
their rc-ubsorption in future?

The Minister od Home Ailaini and the States (Sardar Patel): (a) The required 
information is being collected and will be laid on the Table of the House when 
available.

(b) 1 would invite attention to my reply to part (c) of Shri K. K. Chaudhuri's 
Question No. 87 on 3rd February, 1960.

F a c iu t i b s  t o  U.S.A. F in a n o ib b s

*872. Shri Kesava Bao: (a) Will the Minister of nnance be pleased to state 
what are the special facilities asked for by financiers in U.S.A. for investing 
capital in Indian industries?

(b) Have Government agreed to the facilities asked for?
(c) What is the amount of capital from U.S.A. invested in India during the 

financial year 1949-60?
The Minister of Finance (Dr. Matthai): (a) Government of India are not 

aware that any facilities have been specifically asked for by financiers in U.S.A. 
fo* investing in Indian Industries. They have seen from time to time in the 
Press the views of various individuals regarding the climate that ought to be 
<5reftted for encouraging foreign investments in Asia.

(b) The question does not arise.
(c) So fnr as information is available the amount of Capital from U.S.A. 

invested in India during the financial year 194^-50 is Bs. 5,66,500.
Shri Rathnaswamy: May I know if any country other than U.S.A. has 

expressed its willingness to invest its capital in India?
Mr. Speaker: That will be outside the scope of the present question.
Prof. Bangai In what manner do Government asoertain the information 

regarding the investment of foreign capital in our country?
Dr. Matthai: Does the hon. Member want the source through which the 

information is collected?
PRxf. Banga: Yes.
Dr. Matthai: There is information that our Capital Issues Committee 

receive from time to time and there is also information necessarily that the 
Beserve Bank would get.

Shri Seeava Rao: What are the p lan s of the Government to attract more 
'Capital from U.S.A.? '

Dr. Matthai: Well, the Prime Minister made a statement last year, whioh 
is the basis on whioh we are inviting capital.

Dr. Deshmukh: Are we to understand that there are no enquiries by any 
U.S.A. financiers with regard to th« terms and conditions available for the 
investment?

Dr. Matthai: Are you speaking of the Qtjvemment of India?
Dr. Deahmukh: I am asking the Goverzkment of India whether there are 

no enquiries from any capitalists from U.S.A. regarding the oondiUons azid 
terms on which investment is possible in India.
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From time to time discussions proceed, but there have beep
s  (MQmte propoBus so far, but there is a question that comes up later to which
1 am going to give n : eply and that will bear more directly on this point.

^  T. T. EriallnMnadiari: May I „sk if the hon. Minister is aware that
m the negotiations that were carried on between the Government of India and 
toe Government of U.S.A. in respect of a comnr.ercial treaty, one of the eon- 
l̂itions insisted upon by the United States was for national treatment for ite 

own capital mvested in India?
Or. Matttial: I am aware, yes.

 ̂ 8lU4 Bttij BAhAdur: May 1 know the amount of capital invested by U.S.A. 
industrialiflts in India subsequent to the statement of the Prime Minister, 
referred to by the hon. Minigter?

Dr. Matthai: This is more or less the amount that has been invested.
Sim Ba] Bahadur: Does the figure represent investment of capital subse­

quent to the statement or before the statement? <

Dr. Mftttliai: This figu:e is for the year 1949-50. The Prime Minister made 
his statement in April, 1949.

Shri M. V. Bama Bao: Arising out of answer to part (o) may 1 ask what per- 
•oentage of the total foreign investment of capital in India this sum repre­
sents?

Dr. Matthai: A very small percentage.

Land Rbqihsitionbd fob Dbfbnoe Dbfabtmbkt

*878. Dr. 1C. M. iDaa: Will the Ministei of Defence be pleased to state:
(a) when the (Joverflment will release the cultivable lands requisitioned and 

acquired by the Defence Department during last war;
(b) the total area of such lands in the country; and
(c) the compensation paid to the owners of these

The MinlBter ol Deleatce (Bardar Baldev Singh): (a) to (c). Over 88 per 
•cent, of land, including cultivable land, taken over during the last war, has 
been released so far. th e  total area of land still retained by Gk)vemment 
>oomes to 1,6S,624 acres approximately and the amount of annual compensa­
tion payable to the owners in respect of these lands is Bs. 26,00,000 approxi- 
mateiy. It is Government’s policy to release without delay whatever land is 
aurplus to military requirements as soon a« it becomes surplus, but owing to 
the abno’mal situation which still obtains, it is not possible to say when all 
land finally considered to be surplus to military requirements will be released.

Dr. M. M. Dub: Sir, may I know what compensation has been given to the 
owners of the land upon which permanent military structures have been evdoted 
aiwl to the owners of land when that land is given back to them after a number 
•of years?

Sardar Baldeir Singh: The amount of compensation varies from case to 
«aso. It also depends on the locality in which the land is situated.

Dr, It. Bai; Masy I know ihe faotovs which are taken into consideration 
in determining the rates of oe*2npensatioB?
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Sajrdar Baldev 8 in ^ : The hon. Member knows that there are set ruleiê  
for determining the compensation. Local authorities are consulfced and that 
is the basis on which we proceed.

Dr. M . M. D as : May I know whethp' all the arrears of compensation in
respect of all the land owners have been paid off?

Sardar BaUev Slngb: I believe, Sir, that the compensation in most of the 
cases has been paid. If the hon. Member has got any case in which compen­
sation has not been paid, I will look into it.

Sardai B. S. Man: Sir, may I know in how many cases the assurances 
which have been given to us on the floor of this House, that alternative land
will be given to those owners whose land had been requisitioned or acquired, 
had been adhered to?

Sardar Baldev Singh: As for exact information. T would like to have notice 
of the question. But we are trying our best to see that whatever assurances 
are given on the floor of the House are stuck to.

Shri Oautam: In how many cases has the land not been returned to the
person from whom it was requisitioned?

Sardar Baldev SiD|;b.: I would like to have notice of that question.

afh: 5T ^  ^  f f  I  q- ^  f  aftT ;r ^

f e r r  |  i

Seth Ck>vlnd Das: Are the e ^my such laiids on which buildings had been 
oonstructod but neither the l)uildings nor the plots of lands wero returned to 
the owners .of such lands and no compensation was paid to them?

^  ^  %  x r

T̂3|'̂  jpt Tm if, eft I

Sardar Baldev Singh: There may be some such cases. Otnorwise, as I 
have stated in reply tio a question by an hon. Member, I may, please, be 
informed of any such case within the knowledge of tlie hon. M«»n\ber and I  
promise an enquiry into that.

Shri Deshbandhu OupHî : Sir, may F know whether it is a fa «  that culti­
vable land and even gardens are still being irequisitioned by *ne Defence 
Ministry, and a big mango garden has recently been given not«ne of being 
acquired near Gaziabad which forms an important source of supply mangoes 
to Delhi? j ‘

Sardar Baldev Singh: There is no doubt that the land acquireci, is mostly 
agricultural land and it is just possible that there may be gardens also on it.

Shri A. P. Jain: Are Government aware that apart from Q,3surances given 
in this House to make land for land available, in certain cases definite promises 
were given that land would be albtted in place of land and no such allotment 
has been m6ide, though several years have expired?
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Sardar B&ldev Singh: Sir, as far as I remember, T do not think I have given 
an awsuranoe that land for land will be allotted. As far as possible, T think 
we will try our best to give land for land, but it is not possible in all cases.

-  J

Glauii G. S. Musaflr: Has any comp<?nsation been paid for the land acquired 
for the aerodrome at Palam? ‘

T̂?:?rT ^  t  ^ >r| f ,

31»1T f?T'?5TT^5rq' ^  ^  ^T^TrT | I

Sardar Baldev Singh: I think the reason has already been stated. As for 
complete information, I need notice of the question.

Land oultivatbd by Aembd Foeobs

*874. Dr. M. AC. Das: Will the Minister of Def6n06 be pleased to state:
(a) the total acreage of land put under plough by the different commands 

under the Defence Ministry;
(b) the quantity of Kharif crops harvested during the last Khanf season;

and
(c) the Rahi crops sown during the present season?
Thij Minister of Delence (Sardaar Baldev Singh): (a) 9,977 acres.
(b) 24.559 maunds.
(c) 2,477 acres.
Dr. M. H. Das: May I know whether any additional expenditui*e was in­

curred the Defetioe Ministry for this food production?
Sardar Baldev Singh: If the hon. Membe; means by additional expense over 

and above our sanctioned Budget, T would say, no.
Dr. M. M. Das: I want to ascertain from what source the cost of the

implements and seeds etc. was realised?
Sardar Baldev Singh: Mostly from our budget proposals. As the hon. 

Member knows we have got some of these tools and implements with the 
Military and the Army have made use of these implements mostly.

Oh. Ranbix Singh: May 1 know what time it will take to develop the land
which has been recently taken ove - by the Defence Ministry, in Rampur State?

Sardar Baldev Singh: Sir, it is not possible for me to say that. It all 
depends on the different (Conditions prevailing in the locality.

: f?rr w  irrar ^  snm  | f?r

^  ^  arh: ^  |

3ft ^  t ,  JTT t  ’

 ̂ Seth €k|Vind Das: Is a separate account maintained as to the ploughing, 
sowing and harvesting of crops on these lands? If so, may I know the amount 
of expenditure? -
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ŜTRTT t ,  fe(T JT| ^r^fTf ^?f«P5y t  %  ?T«P

^  11  t  ^  f  3TT I

Saidar Baldev Singh: T think that a separate account is maintained but ili 
ia difficult for me to say at the moment how much has been spent on raising 
the crops.

Shri Sidhva: May I know whethe:’ from the total requirement of foodgraina 
for the armed forces, this crop which has been raised here has been deducted?

Mr. Speaker: Order, order. I think it is too small a matter.
Shri A. B. Guiung: Sir, in addition to the steps taken by the Ministiy of 

Defence ior the production of more food may 1 know what steps have oeen 
taken by the Army in connection with the “ Miss a Meal Campaign'*?

Sardar Baldev Sbigh: If I may point out with due respect to the hon.
Member, it will be highly dangerous to encourage this kind of movement in 

‘the Army.
Shri Sidliva: Sir, I wanted to know whether in addition to..............
Mr. Speaker: I understood the question and I disallowed it after under­

standing it.

£ m b a 9s ib 8 w i t h  M i l z t a s t  A t t a o h b s

♦876. Shri A. B. Gnmng: (a) Will the Minister of Defence be pleased to 
state the names of Indian Embassies abroad which have military attaches?

(b) How much money is being spent on them annually?
The Minl0ter of Defence (Sardar Baldev Singh): (a) Afghanistan, Burma, 

China, Egypt, Iran, Nepal, Pakistan, the United Kingdom and U.S.A.

(b) About Es, 11 lakhs per year. This amount represents the expenditure 
on all military, naval and air force officers and their staff attached to our 
Embassies and High Commissions abroad.

Shii A. B. Guiung: Maj I know whether the External Affairs Ministry
have any hand in the appointment of the Military Attaches?

Sardar Balder Singh: The appointment is formally made by the External 
Affairs Ministry.

Shri A. B. Onnm g: May I know whether there are military advisers in
addition to the Military Attaches?

Sardai Baldev Singh: We have got Military Advisers in the U.K.
Prof. S. F. Midira: Do their military grades differ in different Embaasies?

Sardar Baldev 8Ui|^: Yes.
Shri Joachim Alva: Do the Military Attaches at these plaoes perform the 

duties of air attaches, and if not, is it proposed to appoint Air Attaches also?
Baldev Singh: The duties of the Military Attaches are different from 

those of the Air Force and Naval Attaches.



Shri A. B. Guniiig: What special qualifications do these Military Attaches 
possess in addition to their substantive rank in the Army?

Saxdair Baldeiv SiJijh: We always select for these posts suitable and com­
petent oflBoerg.

Shri M. A. Ayyan«^: Sir, what are the functions of these Militaj^ Attaches?
Sardar Baldev Singh: Sir, I think the word “ Military” gives a fairly good 

ideva of what they perform.
Shri M. A. Ayyangar: Sir, ..........
Hr. Speaker: Orde.’, order. We go to the next question.
Shri M. A. Ayyangar: On a point of order, Sir. I asked the hon. Minister 

for information as to what functions these military attaches perform there and 
the hon. Minister said: “ The word ‘military’ denotes their functions". I 
wanted to know whether these functions are to guard the Embassy or to study 
anything of military value ?

Mr. Speaker: I have caught the point. We will proceed to the next 
question.

Ca s e  a g a in s t  M e . A. B. H o a r e

*S76. Shri R. 0. Upadhyaya: (a) Will the Minister of Home Aflaln be
pleased to state whether it is a fact that one Mr. A. B. Hoare, a former 
employee of the Government of India was charged for committing bribery and 
was being extrcldited from U.K. ?

(b) Is it a fact that when he questioned his arrest in Court of Appeal in 
U.K., Counsel on behalf of the Government of India stated before the Court 
that the Government do not wish to have him extradited for certain reasons and 
as such he was released?

(o) What were ttiose reasons?
(d) What was the expenditure incurred in the proceedings against Mr.

A. B. Hoare?
Tha MSiilster of Home Aflaiini and the BisXm  (Sardar Patel): (a) Yes.
(b) Yes.
(c) Mr. Hoare was only one of several accused and the natu:̂ e of the 

evidence against thena was the same. As the others were acquitted, it waft 
considered quite uiJikely that a prosecution against Mr. Hoare could succeed.

(d) I^gures of the total cost involved in the proceedings against Mr. Hoare 
are not available.

Shri S. 0 . TTpadhyaya: May I know if under the Extradition Law we 
could not get Mr. Hoare extradited from England?

Mar. Speaker: That is a matter of opinion. He has stated that on the facta 
available the prosecution against the others f^ ed  and it may fail in this case 
also.

Bhxi B, 0. XTpadHiŷ fa: According to l»w?
Mr. Speaker: He may refer it to lawyers.
Shri l^agi: May I  know on what diarge Mr. Hoare was arrested? What

was the express charge against him?
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SardBT Fatel: Mr. Hoare was Buperiutendent of the Telegraph Workshop^ 
Alipore. Perhaps I have . . .

Sbrl Tyagi: I wanted to know the occasion on which he took bribe?
SardAr Patel: I think he was charged with having taken a bribe of Rb. 500 

from a contractor for passing goods which were under-specifioation.

P o sts  in  C b o t r a l  Sb o r e t a m a t

*877. Sardar Hukam Singh: (a) Will the Minister of Home Aflairs be pleased 
to state how many posts of Secretaries, Joint Secretaries, Under Secretaries and 
Assistant Secretaries have been filled up by the displaced persons in the Central 
Secretariat?

(b) How many fell vacant due to partition of the country by the migration  ̂
of Muslims?

The ICinlBter ol Hiome Aflairs and the States (Saardajr Patel): (a) The required 
information is being collected and will be laid on the Table of the * House ill 
due course.

(b) One post of Secretary, one of Additional Sec:etary, three of Joiiffi 
Secretaries and forty of Under/Assistant Secretaries.

Sardar Hukam Singh: May I ask whether it is a fact that the clerks of the 
pire-Partitiori days, juniors and seniors, had occasion to jump up to posts of 
feecretaries and ^ssifttant Sec etaries while displaced Government servants from 
West Punjab a:e wo;king under those clerks?

Sardar Patel: Are they?
Saidar Hukam Singh: J know personnlly. Even P.O.s. Officers with

SO years’ service are^working as juniors to cle'ks who were drawing lower 
salaries before Partition?

Sardar Patel: T cannot give a general reply to this question. If any indivi­
dual case is brought to my notice I will enquire. But I may point out that 
if a man has put in 30 years’ service he has to retire.

Sardar Hukam Singh: Would he be given any facility to retire if he has 
put in 30 years’ service? Because he could not get even fair subsistence in 
Pakistan he has come over here as a displaced person.

Mr. Speaker: I think this question is hypothetical at this stage.
Sardar Hukam Singh: May 1 ask whether any consideration has been given 

to those persons who quitted service in Pakistan on account of the Nationri 
Movement and have now come to this place and joined Government service 
again?

Sardar Patel: P obably yes. But I cannot say for certain in aiiswer to a 
general question. If any specific case is referred to me 1 can give the answer.

G o l d  a n d  S il v e r  P b io e s

Paodit M. B. Bhaigava: (a) Will the Minister of llnanoe be pleased 
to state the average price of gold and silver prevailing in India during January 
1048 to January 1949 and January 1950?

1 f[b) Hov/ does this price compare with the pripe of gold and eilver prevailing 
dunng the «ame period in U.K. and U.S.Ai? . ^
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(c) What is the quantity of gold ajQd silver offered for sale by the Beserve 
Bank of India during the current financial ^ear and what effect these sales had 
on the market price?

(d) What effect, if any, has speculation in bullion market on the prices of sil­
ver and gold?

{^) Have the Government of India any intention to put any restriction on 
the speculative activities and if not, why not?

(f) Have the Government of India any intention to bring down the price of 
silver and gold at par with the prices of these commodities in the foreign ooun* 
tries and if so, in what manner and if not, why not?

The Mnjster of Finance (Dr. Matthai): (a) The average prices of ^Id per
tola on the Bombay Bullion Exchange, which is the principal market for Bullion 
in India, were Rs. 106-0-9, Rs. 114-14-9 and Rs. 114-8-10 during J a n u ^ , 
1948, Janua y 1949 and January 1950, respectively. The corresponding prices 

'of silver per 100 tolas were Rs. 169-11-2, Rs. 182-2-0 and Rs. 178-5-2.
(b) The prices of gold and silver in India have been higher than those pre­

vailing in the United Kingdom and the United States of America.
(c) During the current financial year, the Reserve Bank of India sold 70,500

tolas of gold on behalf ol thu Nizam of Hyderabad and about 626 lakh tolas of 
silver on behalf of the Government of Hyderabad. During the period .the 
sales were in operation, tliey brought down to some extent the prices of the 
two inetalfi. "

(d) Ab v.ario\is faotorB, economio and political, affect the nature of specula­
tion in the bullion nurrkots, it is difficult to say what effect speculation has on 
the prices of ^old and Rilvor. Speculation in bullion, as in all other commodi­
ties, if conducted within proper limits, contributes to g eater marketability 
and t/.) price continuity. It m ay, however, be broadly stated that in the 
a-bsence of adequate supplies of the metals, speculation is likely to, be of a 
bullis?h character.

(e) The matter is under Government’s consideration.
(f) Tt will not be in the public interest to disclose Government's policy in 

this matter.

Seth Govind Oafl: In view of the fact that the price of gold and silver has 
been increasing eve y year and in view of the fact that the hon. the Finance 
Minister last year made a promise or something like that when I asked a 
supplementary question )’e"«rding the stopping of speculation, are Govern­
ment taking up the question of stopping the speculation on gold and silver in 
the Bullion market? ■

Dr. Matthai: As a matter of fact, I can only repeat my reply to part (e) 
of this question. 'The matter is unde:* Government’s consideration’.

Seth Oovind Das; Is it not a fact that this matter has been under con­
sideration for a long time and therefore may I know by what date a decision 
will be reached?

Dr. Matthai: I am not in a position to answer the question.
Pandit M. B. Bhargava: May I know whether the price of gold and silver 

has a bearing upon the general level of prices?
Dr. Matthai: It is ve y difficult ior me to lay down any general pfiopo«iti<m

•on that subject.
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Shri ^ a g l: May I know whether the gold sold on behalf of the Nwam wa* 
tile Nissam’s gold?

Kr. Speaker: Order, order. This question has been answered so many 
times.

Dr. Deshmukfa; Arising out of the answer to part (b) of this question, may I  
know the percentage of increase in the price of these in India now as com­
pared with the prices prevailing in the United Kingdom and the United States 
of America?

Dr. Matthal: If you talk of current prices, speaking offhand, I should say 
that the price of gold in India is about one and fourth-fifths of the world price 
and the price of silver is about one and one-third.

Sliri B. B. Bhagat: Has devaluation produced any substantial change in 
the prices?

Dr, MattlUl: Of course on the inte.’national price but not on the internal 
price. Thirty-five dollars an ounce converted into sterling would of course 
reflect devaluation.

Shri Tyagi: Sir, I am anxious to know why my question was disallowed.
Mr Speaker: Because that question was put sevenil times in this House* 

and answers have been given.
Sltfl Joachim Alva: Has the Keserve Bank of India given any direction from 

time to time in regard to speculation in the Bombay Exchange?
Dr. Mattliad: Not so far as I am aware.

G o l  G u m b a d  o f  B iJ A p m

♦879. Shri Kamath: Will the Minister of Education be pleased to state:

(a) whether it is a fact that Gol Gumbad, dome at Bijapur is showing signa 
of decay;

(b) if so, whether any repairs have been undertaken; and
(c) if so, the cost of repairs?

860 PABUAUBMTART DEBATES [16T B  M aB . 1 950

: ^  ^jU L->t^ ) : ( ‘if}?

jM r i - r v  ( ^ )  )jf ( )

^  ^  L

-  ^  )!>«> ^  ^  ^

Hie Minister of Education (Maulana Azad): (a) Yes.

(b) nnd (c). Yes. During 1936-87 elaborate repairs to the outer surface- 
of the dome of Gol Gumbad were carried out. The Government of India have*



reoentl; sanctioned a two-year special repair work of the interior of the main 
dome of this monument at an estimated cost at Bs. 2,18,000. The work is 
in progress.

gft ^  3TTfir«p ’TfTf^ g r f ? r ^  ?f»T ft 's  ftr

¥Tzrr 3TT^iTvimf> im tt . w v rv T T w  vrr | i

Bliri KamaitlL: May I know why was it considered necessary to o&rry out, 
the repairs to the extent of two lacs of rupees when there exists at present an 
acute financial stringency?
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fyi ^  ^  y%>. ^

A  ^  VS^ Cijla. ^  ^  yi - A  ^

J, y  e ^  yi ^  ^  j j  ^  ^  T,^

If i  |iJ) 4j-»( 4V  ̂ i ;  ^

Maulana ilzad: This is one of the most valuable monuments in India. 
This dome at Bijapur is considered to be the largest dome in the world. When 
the Government learnt that its condition was very bad and if not repaired 
immediately the whole building will fall to pieces. The Government therefore 
after obtaining expert opinion decided to spend this amount.

# 5  * f t f ^  3nr ^  spt «ft’ aftr ^

^  f%JTT W  «TT, fJTT W  «rr %  ^  stsp I  f  artT

^ T T  V t f  fl^fSTT ^  *T<4-*Td ^  ’ i f  <ft I

Se<th Govind Daa; May I know whether it was seen at the time of spending 
money ove; the repairs of this dome last time that the repairs were properly 
carried out and no damage was caused to the places which were repaired?

^  L  ») r » ^  ^j¥ t r̂*> h

^  ^  ytoli If ^  ^

utH Lrf

Maulaoa Azad: Previously the repairs to the outer surface were carried 
out. After this the defects were discovered in the interior of the dome. At 
the time of first repairs, the interior was quit/e intact. So far as Government 
are aware the damages occurring in the interior have got no connection with 
the repairs to the outer surface. This is the expert opinion expressed in this 
connection.
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TTTRT : ^  <fto ^to sftT #  »T̂TT «TT HT afh:

Shxi Kamath: Did the expert represent the P.W.D. or any other Depart­
ment?

-  : 45|j|

Maulana Azad: The A chtpological Department.

Schools in K ingsway Camp Area

♦880. Prd Yashwant Rai: Will the Minister of Educatian be pleased to 
state:

(a) whether it is a fact that there are six primary schools, two middle and 
two hig.'i tichoolt! (one for boys and another for girls) functioning in the Kings­
way CauiT) area;

(b) whether it is a fact that the number of students studying in the Kings­
way (Tovernmenl Schools is about four thousand (3972);

(c) whether it is a fact that these schools (Middle and High) are functioning 
in the tom and worn out tents, which have outlived thei; utility and render no 
shade or protection from the sun and rain;

(d) wliethe) it is a fact that no steps have been taken either to replace these 
tents or to provide building;

(e) why this area, where population exceeds 35 thousand has not been given 
the priority in the construction of a suitable school building;

(f) whether Govenunent are aware of the fact that these schools are running 
without adequate arrangement of furniture, visual aids, Science apparatus and 
drawing material; tuid

(g) when Goverimient intc-md to provide all the necessary equipment to 
facilitate the smooth running of these schools?

- i  ( ^  ) »l (^1) : ( )̂jt (J V  )

*6 tjH' 4- ^ jjU ( |_y-, )

)}l ^  ^ ^  )

^  L r f  1*^ ^  J ^ ~ f  ( ^ )

Uji ^  JL i j  di> L  Ui**^
-  t f i  J.
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C ^  ^ ^7^  >*> U i 5^ ^ ^  1  i j  U5t *̂)  ̂ “ ^

-

The Minister of Education (Maulana Azad): (a) Yes, Sir. ,
(b) Yes, Sir.
(c) The Governnient are uware that the present arrangements are not 

satisfactory.
(d) No, Sir.* Work on the confitruetion of one school building has alieady 

been started. Provision for other school buildings is under consideration in 
the Ministry of J^ehabilitation.

(e) The I^habilitation Ministry could not construct the building in this 
area earlier as first priority was given to the construction of tenements for 
those living in tents.

(f) and (g) The essential requirements in furniture, eqeipment, etc., are 
being supplied to cainp schools, and they will be fully equipped as goon as
adeqjiritĉ  acconnnodiition is available>

f«p ^  ^  cT̂ r5?hTj ir̂ rrTT ^  f  ?

Proi. Yashwant Rai: Will the Education Minister be plpiised to state 
whether he has ever taken the tro\ible to visit tJiese schools?
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Maulana Azad: Yes I had seen them.

: f* rr  ^  ^  -t t  ^

qr T f t  3ftT 'tt i

ShJi Dwivodi: Are not such schools run where local students study in the
first half of the day and in the second half, the displaced students study.

iS |)A U .̂ • ‘ f̂)l

Of ^  ^  ^

* L>^

Maulana Azad: Every effort was made, but it was found that there ŵas
such a large number of students that it could not be properly maiiaged. We
were thus compelled to open forty schools out of which there are 14 High
Schools, 13 Middle Schools and 18 Primary Schools.

gfV ^  TTo #  ^  m  f  ?

Shii DwlTidi: Uavc an  ̂ sohools beeu started in the n i^ t  aito?
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- l5^ ^  ^  * ‘^̂5'
Maiilana A^ad: Yes; efforts were mode in this direction at many places.
Shri Sonavane: Is any fee charged to the students? If so, what ia the 

total amount realised?

-  ^  V* Lr ŷJ

^  OH' ij*if ^  , y ^  ^  u i ^  /  '(’*
• u<«.

ICaulana Azad: About 70 pev cent, of the students are given free education 
in these schools. Fee is charged from BO per cent, of the students. I cannot 
give offhand. the amount realised from fees.

J u v e n il e  o r im b s  in  D e l h i

*881. Shri R. 0. XJpadhyaya: (a) Will the Minister of Education be jdeased 
to state whether it is a fact that juvenile crimes in Delhi are on the increase?

(b) If so, what are the reaaons?
(c) What steps do the Government of India intend to take to check such 

crimes in the city?

-  ^  ) : ( *>ljl 

sS ^  \jySi fî yS £  fj^y} ^  ^  ^  )

" lJ  (i)

-  fjb lŝ j K L^Jl ^jLiJ ^  ^  L  ( ii)

-  Uyto ^UwJl K Jl^j (iii)

• - lyyj K JI44 ^  v-yjljll (iv )

- ^  ^  U>Jl^ ))l  ̂ Cl-Jlsi. ^  )

l|jjj| uJI <0 ^  yA dJ dC|f L_fj V-<^

uri

L  «  )t^ 1- ^  ))f k i

The Mlnisteor of Education (Maulana Azad): (a) Yes, Sir.
(b) The reasons responsible for the increase of juvenile crimes in Delhi 

City are: '
(i) Increasing economic distress.
(ii) Disruption of family life as a result of partition.
(iii) Lack of adequate educational facilities for children.



(iv) Lack of proper facilities for treatment of those children who
become delinquents.

(c) A d the causes of such crime are mainly economic and social, it will
decrease only wluvn economic and social conditions in the city improve. The
Government of India, howeve;*, have under consideration a scheme of enforcing 
in the State of Delhi a “ Children’s Act”  and the necessary machinery to 
implement its provisions. " *

g f t o  a n r -o  : w r  f  f t r  ^

^JTT^ 'R  t ’ ?

Shri E. 0. XJpadliyaya: Is it a fact that the children of Government ser­
vants are in the fore front in this respect?

Mr. Speaker: Order, order.

«p cpsgfli spt 5!T«rr^ 5F ^  ^  '̂ ■̂ srirT m

TfT t ,  T̂T̂ JThr ^  ^  «TT 3rh: ^  ^

wn f w m x  ^  t  ?

Setli Oovind Das: is th?. hon. Minister aware of the fact that a very useful 
juvenile reformatory institution, of which 1 had made earlier a reference to 
the hon. Minister, is functioning even in Delhi. Is there any proposal 
unde- the consideration of the Government to take over the institution in 
•cjuestion ?
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Maulana Azad: The institution enjoys Government aid.
Shri S. 0. Samanta: Is there any juvenile reformatory or Borstal institu­

tion ill Delhi?

-

Maulaaa Azad: As far as I know, there is no such institution in Delhi.
Shri Battinaswamy: May I know if the Government is aware that increase 

in juvenile crimes is only a symptom of a serious social malady? ,

Mr. Speaker: Older, order.

Shri Joachim Alva: What steps do Government propose to take to stop 
child-begging in the streets of Delhi?

Shri B. Velayttdhan: Is there any juvenile court in Delhi?

HaulanA Aud: No.



* DlOIiAY IN PAYMfirCTT OF SCHEDULED CaSTB SCHOLARSHIPS

 ̂ *882. Slul Sanjivajrya: (a) Will the Minist^T of Education be pleased to
state whether Government are aware of the fact that there is delay in payment 
of scholarship money to Scheduled Caste students?

(b) If so, do Government propose to expedite the matter? '
(c) Has the amount been disbursed abeady for the current year 10-10-50?
(d) If the auswer to part (c) above be in the negative, when do Government 

propose to do itV
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• ,^ >  CSXJ** -S? <i*«{ I  u y >

-  A  1*̂ ) ^  • u*^ ( uT* )

L>* '*»<) ^  U5t <*̂>
-

(*̂ ) l/  iT>i ^  A  ^J)yi ^  U^H ^  )
|»Xci. fX yt>

The Minister of Education (Maulana Azad): (a) and (b). The Government 
are aware that there has been some delay in the payment of the first half- 
yearly instaliDeut to the fresh scholars selected in 1949-50.

(e) The amount : egardin" 1st half-yearly instalment has already been dis­
bursed. The 2nd instalment is being paid immediately on receipt of the pro­
gress reports of the scholars concerned. ^

(d) Efforts are being made to make payment of 2nd half-yearly instalment 
as early as possible and in any case before the close of the financial year.

H in d u s t a n  Sc o u t  A s s o c ia t io n

**•888. Shri Sidhva: (a) Will'the Minist>er of Education be pleased to state 
whether the merger of the Hindustan Scout Association with the Boy Scouts 
and Girls Guidet; for which he had taken an initiative, has taken place?

(b) If not, what is the cause of the delay?
(c) What steps do Government intend to take to expedite it?
(d) What is the grant paid by Government to the three organisations?

• hfi ^  (<s-0 •

^ y S ^ ) y S U ^  i i> ^ f JSyt ( ^  ) » f ( ^  )
J*J| d  ^  ctfW <i! ^  ^  X
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«iJSU ,(>ft »,Ab *jis^f i ( ^
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The Minister of Education (Maulsna Azad): (a) No, Sir.

(b) and (c,). Tho merger of Boy Scouts and Hindustan Scouts Associations 
is awaiting formal implementation of the scheme agreed to by heads of the 
respective Associations. A substantial measure of agreement has been 
reached between the Girls Guide Association and the other, two Associations. 
Tt is hoped thnt the remaining points of difference will bo sett*, d soon and 
the merger finalized.

(d) (i) Hindp i Scouts Association—Eecurring Ks. 15,000 per annum.
(ii) Bo.ys Vx.uts Association—Recurring Ks. 15,000 per annum.
(iii) Girls Guide Association—Recurring Rs. 2,500 per annum.

fsft % q TTr : JTf I  fWT ^Ta | I '

JT" TSJiT f  %  fjpcT# ^  ^  «Iio 11

Shri Sidhva: Is it ?) fact that these talks have now been goin̂  ̂ on for a 
number of years? What I want to know is for how many years it is that the 
amalgamation issue is being negotiated?'

i .  ii )j( ^  ^ l {  

o W  U** >* 5>*

f)* xK " V  If ij-j- 'ijf  (jJ-’V  ^

- J -  o * ^  u ^ -  « ^ 7 >i ^

Maulana Azad: The hon. Minister is awa e of my having convened a con­
ference in May 1948. 1 had placed this suggestion before that (Conference.
The conference hiid set up a committee and a beginning was made in the work. 
The committee in question has held five sittings so far. The work has, no. 
doubt, proceeded with not much speed, but matters of this nature usually 
take time. Th<i main reason for the delay was the difference of opinion which 
the two Associations had in regard to some of the issues. It also happened 
that on some of the occasions only some members could attend while remain  ̂
ing could not find time for that.



gft fffsr?! : ^  t  ^  #  Pr®^ ^  anrt

'«B?T?rT f w  t  fjp ^  5 ^  t  a w t f^ ^ R
JT? ^f5T ^  sqR  #  STTlRt f  ?

Shrl Sidhva: Is it a fact that last week, the Girls Guides in a decision 
charactorised the amalgamation proposal as unaco-eptablc. to the Hindustaji 
Scours Association? Has the decision referred to above been brought in the 
notice of the hon. Minister?
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^  ^  >i i x '? **** o*^  tr f

-  |R*J; Ja . ^ fS  H 1̂ fjiA J i  »)

Maulana Azad: As I have stated, there are still some points requiring
clarification. My information is that a meeting was held in February when a 
draft compromise was discussed. I hope a solution will be found in respect 
of points still clamouring for one

' »sft ^  5r?TTW IT# JT̂ lf ^

spt ^  3iTcft t  ?

Shrl Sidhva: I have not been able to hear the reply to part (d) of the
question. May I know the amounts of grants sanctioned for these associa-
lions ?

iJJU jlyA jjoJU Ĵ«̂ 5KX~I : .ifjf UJy*

iJJU, )fj* t2*JS«,| Jfyi

i»JL, y ,  0 )lj» jjjAsI

Maulana Azad: The Hindustan scouts Association—Hs. 15,000 per annum. 
The Boy Scouts ^Association—Rs. 16,000 per annum. The Girl Guides Associa­
tion—l{s. 2,500 per annum.

C om m u n ist a t t a c k  a t  Tmu in  A ssam

'*‘884. Shrl Ohallha: (») Will the Minister of Home Aflatrs be pleased to 
state whether Government a e aware of the causes of the Communist attack 
,at Tihu in the district of Karnrup, 50 miles from Gauhati?

(b) Is it a fact that the attack is a pjirt of the Communist conspiracy pre­
vailing all over India?

(c) Has any plan been discovered or detected about dislocating the Govern­
ment of Assam and infiltration of Communists from outside India?

(d) What is the nationality of the leader of the party?
(e) Have any steps been taken by the Union Government to prevent recur­

rence of such incidents?
(f) Were Sten Guns and revplvers of Indian or forei^ origin used in the loot?



The Ifinister of Home Allftirs and the States (Sardar Patel): (a) and (b). 
According to Government’s information, a group of the Kevolutionary Gcm- 
njiinist Party of India organised this raid for the purpose of collecting funds 
for the pari^.

(c) The answer to the first part is in the affi.mative and to the second 
parL in the negative.

(d) Indian.
(e) This is a matter for the State Government.
(f) The case is still under investigation. The particular makes of the

Sten guns and revolvers used during the raid are not known.
Shrl Ohaliha: Mnj I know whether the present disturbances in the dis­

trict of Goalpara in the sub-division of Kamrup are a part of the plan and
that a Communist leader is actively participating in these disturbances?

Sardar Patel: As to whether any Comiliunist leader has taken any part in 
the ' ecent* communal outbreak in Goalpara, I have no information. But we 
have sent a special officer to investigate into the whole affair.

Prof. Ranga: Are Government pursuing any overall all-India plan to supple­
ment and support the plan of the State Governments with a view to put down 
these violent activities of the Communists?

Sardar Patel: All over, except in Andhra where it is impossible to expect
the Congress to co-operate.

Prof. Ranga: Are the Gove nnu'nt of India giving any support at all to the 
State Governments to put down the activities?

Sardar Patel: The difficulty is that there is no popular co-operation. And 
BO Government would like to appeal to the Congress and other parties to co­
operate, instead of taking up other questions. '

Shrl Tyagl: May 1 know whether the Government of India has taken inter­
state luanagement to check this nuisance?

Mr. Speaker: That question, I think, has *been replied to.
Shrl Tyagi: Have not the Central Government taken any steps by way of 

a centralised scheme to check these violent activities?
Mr. Speaker: The hon. Member is asking whether there is any centralised 

scheme for co-ordinating all the activities by the different States to suppress 
the Communist activity.

Sardar Patel: If it is widespread all over India such a scheme would be 
feasible. But it exists in isolated local places.- So the:e is no question of an 
all-India plan.

Shrl Tyagi: My point was since'he said that it is the lookout of the . . .

Mr. Speaker: His answer was that if the trouble was widespread through­
out India such a scheme would be feasible but the trouble at present is only 
locally con centrat-ed.

Shrl Joachtm Alva: In view of the real Communist menace in the East
• will the Central Intelligence Bureau give directions that a certain number of 

police officers be trained in the knowledge of Burmese and Chinese?
Mr. Speaker: Order, order. He is making suggestions for action.
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Shri B. Velayudliaii: M̂ ty I know whether the Government of India have 
come to know that recently there was a Communist rising in Travancore- 
Cothi". Union, involving the burning of two or three police stations?

Sardar Patel; That is not a new thing in Travanoore.

I.C.S. AND I .P .S . O f f io b r s

*885. Dr« Pefttimukh: Will the Minister of Home Aflairs be pleased to 
Btate the number of retired I.G.S. and I.P.S. officers who are iti Gove:^nment 
service today?

The of Home Affairs and the States (Sardar Fn̂ tel): The information
is being collected and will be laid on the Table of the House in due course.

D a ik y  D e v e l o p m e n t  O f f ic e r

*886. Shrl N. S. Jain: (a) Will the Minister of Home Alladrs be pleased 
to state whether it is a fact that there is a Dairy Development Ofticer ,in Delhi ?

(b) What does that officer includin'  ̂ his office cost £o the Government or to 
the Delhi Administration? Since when is this officor working?

The Minister of Home Allairs and the States (Sardar Patel): The question 
should liuve been to the Minister of Agriculture. *It has accordingly
been trnrisl’or ed to the list of questions for 22nd March, 1950, when the 
Mirislcr of Agriculture will answer it.

A d m in is t e a t t v b  R e p o r t s  o f  U n io n  P h b l io  S e r v ic e  CoMMisaTotr

’̂ 887. Lala Raj Kanwar: (a) Will the Minister of Home Al!alns be pieasea 
to stai ' vvhftber the Union Public Service Commission is required to publish 
an annual administration report dealing with its activities in each yt u ?

(b) Tf the reply to pnrt (a) above be in the affirmative, will a copy of eafth 
of the latest reports which might have been published by the Federal Public 
Serviie Commis-'sion. whose functions have been taken over by the Union 
Public Servioe Commission, be placed on the table of the Hourp.?

(e) Up to what dates have such leports been published?
The Minister of Home AlEaira and the States (Sardar Patel): (a) The hon.

Member is referred to the provisions of Article 323(1) of the Constitution of 
India.

(b) 'rho Federal Public Service Commission has not submitted any
reports. '

(c) Does not arise.
Iiftla Raj Kan war: Ts there any special reason why the Union Publio Seprte? 

Commission should not publish a report of all its activities?
Sardar Patel: As I have said, the provision for such reports is contained in 

tlie new Constitution to which reference is made in the reply I gave. But the 
informntion requi ed is generally contained in the Review of the Home Ministry 
that has been published and placed on the Table of the House.

Iiftla Raj Kanwar: Is that Eeview available to Members of this House?
ICr. Spea*ker: He said it .has been placed on the Table of the House.
sardar Pitel: Oh yes, to all.
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Lala Ra] KanWar: May I know how many permanent and how many 
temporary Members there are in the Union Public Service CJommission at 
present?

Sardai Patel: In the Union Public Service Commission all are permanent, 
except where a person is co-opted. But in the Emergency Recruitment Board 
appointments are made in a temporary capacity.

Lala Ba] Kanwar: Is then* uny proposal to expand the Union Public Service 
Commission, and if so, what will be the increased strength?

Sardar Patei: There is a p oposal to increase the strength, but we have not 
come to any final decision as to what exact increase of the strength should 
be made.

Dr. H. V. Oangadliaia Siva: May I know whether there is any Harijan 
Member in the Commission?

Sardar Patel: All are Harijans.

S e l b c t io n JIa n d  R e c e u it m e n t  B o a r d s

'"888. Laia Baj Kanwar: (a) Will the Minister of Hound Aflaiis be pieasea
to state the conipoRition, ])orsonnel, and functions of the various Selection 
Boards, Itecruil-tn(inl Boards and (Jorninittees associated with the Ministry 
of Horfit̂  Affairs and any otho?' Ministry which make recommendations for 
recruitment and promotion in tiio Indian Administrative Service, the Indian 
Police Servi('o, the Central Secretariat Serviccj and other similar services?

(b) Are these Boards and Coinniitlees T)erTnanent, semi-permanent or tem­
porary bodies?

The Minister oi Home AJIairs and tlie States (Sardar Patel): (u) and (b).
A statement fnmishin^  ̂ the, i-equired information is laid on the Table of the 
House. [See Appendix V, anncxure No* 10,]

Lala Raj Kanwar: Is it a fact that there is a large number of vacancies in 
the I.A.S. and I.P.S. and other higher Services, and if so when are they 
likely to be filled up?

Sardar Patel: As soon as the ;ecornmendations of the Special Recruitnient 
Board are received and finally scrutinized.

Lala Baj Kanwar: In view of the fact that the Special llecruitment Board 
and the Union Public Service Commission are functioning regularly, what is 
the reason for the delay in filling up the vacancies?

Sardar Patel: They are functioning quiti* .egularly.

Shri Tyagl: Is it a fact that an hon. Member of this House, Mr. Ajit Prasad 
Jain, ŵ ho was till lately serving on the Special Recruitment Board, has 
recently resigned?

Sardar Patel: As my hon. friend knows, because of the action of this House 
to which my hon. friend was a party.

Shri Baj Babadur; What wa« thut action, Sir? I am not aware of it.
Mr. SpMker: There is hardly any time now. ,



S jdlbotio n  a n d  R b o r u it m b n t  B o a r d s  (D e f e n c e  Sb b v io b s )

^889. Lala Ba] Kanwar: (a) Will the Minister of Defence be pleased
to stat<̂ , tb.e composition, personnel and functions of the various Selection 
Boards, Kecruitment Boards and Committees associated with the Ministry, 
which make recommeiiidations for recruitment and promotion in the Central 
Secretariat Service and other similar services and for higher appointmentB in 
the Defence Services?

(b) Are these Boards and Committees permanent, semi-permanent or tem­
porary bodies?

The Mixii0ter ol Delence (Sardar Baldev Sinj^): (a) and (b). A statement 
is laid on the Table of the House. | See Appendix V, wnnexure No. 11.;]

Lala Ra] Kanwar: How many vacjancies are there in the higher Services 
of the Defence Department?

Sardar Baldev Sin^: Sir, I do not follow the question of the hon. Member. 
There are no vacancies in the higher appointments. All the vacancies are 
filled by the Selection Board, and, as far as the officers are concerned, through 
the Inter-Services Wing.
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WJilTTEN ANSWEBS TO QUESTIONS 

R a d io  S t a t io n  f o r  P o o n a

*890. Shri Deogirikar: Will the Ministe/ of Inlonnation and Broadcasting
be pleased to state:

(a) whether Government propose to start broadoastiing station at Poona 
for Marathi-speaking people;

(b) whether any attempt was made in Poona for starting such a station;
(c) if so, why tlfat att êmpt was abandoned; and
(d) what is the capitalised expenditure and recurring expenditure in several 

broadcasting stations in India in the years 1946-47, 1947-48 and 1948-49?
The MniBter oi State lor Information and Broadca«ting (Shri Diwaliar):

(a) A broadcasting station at Poona is not included in the 8-Year Plan for the 
Development of Broadcasting. It is that plan that is being implemented now.

(b) and (c). Do not arise. However, the establishment of an auxiliai^ 
studio at Poona was contemplated but the proposal was dropped due iJo 
financial stringency. ^

(d) A statement is placed on the Table of the House.

STATEMENT
Ths oapitalimd andr^urring txpwiditure of AU-India Rtkiio during 1946-47  ̂ 1947-48 

and 1948*49 is as under

r«or Capital Btourring

Rs. Rs.
1946.47 . . 4,52,614 1,00,43,000
1947.48 . . 38,10,462 85,87,403
1948.49 . . *57,00,000 *1,36,57,000

*  Revised Estimates— actuals not available.



Wjuttkn answers 

P b o v i n o i a l  q u o t a  f o b  I.A.S. a n d  I.P.S.

’̂ 891. Shii Sivaprakasam: Will the Minister of Home Aflatni be pleased 
to state:

(a) whether it is th© policy of the Government to reserve a certain number 
of posts in the I.A.S. and in the I.P.S. for recruitment by transfer from State 
Service; and

(b) if 6 0 , the total number of posts reserved for State OflScers?

The Ministar of Home AfladiB and the States (Saidar Patel) (a) Yes; 25 
per cent, of the senior duty posts in the Indian Administrative Service and 
Indian Police Service in each State.

(b) 158 posts are reserved in the Indian Administrative Service and 108 
in the Indian Police Service for promotion of “ Provincial”  Civil Service and 
“ Provincial” Police Service Officers, respectively.

F o r b io n  Ca p it a l  i n  I n d ia

*892. Shri Biyani: Will the Minister of Finance be pleased to lay on the 
Table of the House a statement showing—

fi) development projects for which the Government of India have entered 
into negotiations with foreign concerns and the schemes in which 
foreign capital is participating at present;

(ii) the lines on which foreign capital has been invested in the Indian
Union after the announcement made by the Prime Minister in
April 1949 • and

(iii) the amount of foreign capital invested in Indian Industries during
the years 1948 and 1949?

The Hinj0tar of m an ce  (Dr. Matthai): 1 place a statement on the Table 
of the House. [See Appendix F, annexure No. 12.i]

G r a n t s  t o  P.T.I. a n d  U.P.I.

^893. Shri H. P. Miflhxa: Will the Minister of JjofamMm  and Bfoad- 
castlng be pleased to state:

(a) whether any annual grant or aid is given to the Press Trust of India 
and the United Press of India by the Government of India;

(b) if so, what amounts were paid to these news agencies during the year 
1949-50: and

(c) what other news agencies or newspapers are recipients of similar grants 
or aid from the Government of India?

The Minister of State for Infoormatioii and BroadoaMng (Shil Dlwaksr):
(a> No.
(b) Does not arise.
(c) None.
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Public Schools under  U nion  Gk>vEENMBNT

’'894. Dr, Deflhmukli: (a) Will the Minister of Education be pleased to 
Btate the dates on which the two Public Schools now taken over by the Gov­
ernment were established?

(b) What was the expenditure, if any, that was incurred by Government 
before taking them over?

(c) What was the management before the Government of India took them 
over ?

(d) Do Government propose to establish similar schools in any other part 
of India?

(e) How many of the boys in these schools are sons of pe/sons in Gov­
ernment fiforvices of all kinds?

The Minister of Education (Maulana Asad): (a), (b), (c) and (e). A state­
ment is laid on the Table of the. House. | See Appendix F, annexure No, 13.1]

Boine of the information required is not roidily available. This ha« been 
called for from the Principals of the S(?hoolK jiiid will be laid on the Table 
of the House later.

(d) No proposal fo/ estfjiblishiiig siiiiiijir s(;1ioo1k elHevvbc'ri' is at present 
under consideration of the Government of India.

Q b a n t s -in -A i d  t o  E d u c a t io n a l  I n s t it u t io n s

*895. Shri N. Snatak: (a) Will the Minister of Education be pleased to 
state whether the Government of Jndia give any grant-iri-aid to any edu­
cational institutions managed by private bodies?

(b) If so, what are the baBCP and the rimouiit involved?

(c) Is religious education also imparted in any of these privately-managed 
institutions ?

The Minister of Education (Maulana Azad): (a) Yes. Sir.

(b) In Delhi and Ajmer, the grants are paid at 90 per cent, of the c.et 
expenditure incu-'red by schoolft. The grant varies from school to school 
depending on the expenditure incurred by each school,

(c) Att-ention is invited to the reply given to Starred Question No. 299 on 
the 17th February, 1950.

SOHBDULBD CaSTES IN THE MINISTRY Or EDUCATION

102* PrOt* Taebwant Bai: Will the Minister of Education be pleased to
state:

(a) the number of scheduled caste members in each grade in the Ministry 
of Education;



(b) whether the number is not as reserved for scheduled castes; and
(c) what special steps Government propose to take to fill in the reserred

"quota under iJie spirit of Article No. 335 of the New Constitution?

The IGzUster of Education (MaTUana Azad):

(a)
(i) Gazetted Offioem . . . Nil.

(ii) Asflistants . . . . four

(ill) Clerks . . . five

(iv) Stenographer . NU,

(b) No.
(c) Every effort is, and will be, made to fill in the quota reBerved lor

Schmluied Castes provided suitable candidates are available.
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CORRIGENDA

to

the Parliamentary Debates (Part II—Other than Questions and Answers), ist Session, 1950,— 

In Volume III,—

1. No. I, dated the 15th March, 1950,—
Page i 6i i ,  line 13 for “sight” read “site” .

2. No. 3, dated the 17th March, 1950,—
Page 1706, trantfer line 14 after line 15.

3. No. 4, dated the i 8th March, Z950>—
(i) Page 1771, line 21 from bottom for “not not” read “did not**.

(ii) Page 1817, line 6 /(^ “Shri Balwant Singh Mehta” read “Shri Balwant Sinha Mehu” .

4. No. 5, dated the 20th March, 1950,—
Page 1845, after the existing last line add **the chief market is Burma. If wc examine 
the stotistics of fish exports from”.

5. No. 6, dated the 21st March, i 950j—

(i) Page 1900, line 7 for “is Delhi” read “in Delhi”.
(ii) Page 1903, line 5 from bottom far “do not so” read “do not do so”.
(iii) Page 1917, line 4 from bottom/or “appointment” read “apportionment”.
(iv) Page 1940, line 21 for “adopted” read “negatived”.
(v) Page 1941, line 15 for “negatived” read ‘̂ adopted”.
(vi) Page 1943, line 17 for “Rs. 1,49,89,000” read “Rs. 1,49,98,000”.
(vii) Page 1958, line 25 from bottom/or “dem” read “time”.

(viii) Page 1961, line 19 for ”has” read “the”.
(ix) Page 1962, line 3 from bottom/or “39, 970” read “30, 970”.

6. No. 7, dated the 22nd March, 1950,—
(i) Page 1987, line 5 from bottom/w “cominant” read “dominant”.

7 . No. 9, dated the 24th March, 1950,—

(i) Page 2074, line to from bottom for “marking” read “making” and in last line for 
**aqually read “equally”.

(u) Page 2075, line 9 for “the” read “to”.
(iU) Page 2083, line 15 from bottom/or “would” read “should”.
(iv) Page 2091, line 14 from bottom/or “has” read *Tiad”.
(v) Page 2098, line 9 after •‘shall be ” insert “in” .
(vi) Page 2109, first line after **k)t” insert “of”.

8. No. 19, dated the 25th March, 1950,* -
(i) Page 2118, line 6 for “not” read “nor”.

(ii) f (  ww I" % fw .
(Ul) Pige 2178, line 22 for “pievloat” riad '*prMioiu”.
(iv) Page 2184, line 21 /or "R». 82” read “Rf. 32”.

9. No. I I ,  dned the 27th Much, 1950,—
(1) P*ge 2236, line 15 Ibr “R». 5, 25, 000” r*arf “R». i/x»”.
(iO Hgc 2239, fint line/or *‘R«. 23,90,000” rtod "tU. taj)7fioef

m  PSD. ____________________



10. No. 13, dated the 30th March, 1950,—
(i) Page 2329, hnc 14 from bottom <rfter “country’* insert “to’*.

(ii) Page 2345, line 21 for **gur has ” read **gur as has*'. ,

t i .  No. 14, dated the 31st March, 1950,—
(i) Page 2354, after the existing line 15 insert “This motion before the House has been 

that we were not quite sure as to the**, and after line 21 insert ‘̂ Committee at all, as

(ii)

r  believe in the Britiih Parliament. But ultimately that”. 
Page 2398, /or the existing line 24 re 
UBte will be asked to deal with it**.

(ii) Page 2398, /o r the existing line 24 read “Mr. Deputy-Speakcr : The ordinary mag 5- 
iv i l lb e ( ..................................
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Demand No. 64—Miscellaneous D epartm ontB..................................................  1864'—1886
Demand No 65—C u r r e n c y ................................................................................. 1864—1886
Demand No. 66—M i n t ........................................................................................... 1864r-1886

, Demand No. 70—Territorial iPolitical Peosiona>.......................................... 1864r^l 886
Demand No. 71—Superannuation AUowanceB and PenBions . . . 1864—1887
Demand No 73—M is c e lla n e o u s .......................................................................186^1887
Demand No. 79—Grants-in-Aid to S t a t e s ..................................................  1 864-t-I 887
Dtaiand No. 80—Miscellaneous Adjustments between the Union and the

Statet Governments . . . . . . . . . . 1864—1887
Demand No. 81—Resettlement and -D ev e lo p m en t.........................................186&—1887
Demand No. 83—Pie.Partition P a y m e n t s ................................................... 1866— 1887
Demand No. 95—Capital Outlay on the India Security Press . . . 1866—1887
Demand No. 98—Capital Outlay on Industrial Development . . . 1865^1887
Demand No. 101—Capital,Outlay on Currency................................................... 1865—1887
Demand No. 102—Capital Outlay on M i n t s ...................................................1865^1887
Demand No. 105—Commuted Value or P e n s i o n s ........................................ 1865—1888
Demand No. 106—Payments to Retrenched Personnel . . . . 1865r->1888
Demand No. 108—Capital Outlay on Schemes of State Trading . . 1865— 1888
Demand No. 110—Interest-free and tiiierest.bearing Advances . . . 1865— 1888

TnaaDAT» 21s t  Maror, 1950—

SittfMnsion of Rule 133(2) and Extension of time for voting on and disposal 
of Demands for Grants ........................................ . . . 1869

RsaignationofDr.RaghuVira .........................................* . . . 1889

Motion for Adjournment r«— «

Escape of Mir Laik Ail of Hyderabad from custody . . . . 1889—1895
krm y  BIU—Presentation of Report of Select Committee . . . . 1895
Air Vdrce Bill—^Presentation of Report of Select Comipittee . . . 1895
Qeoeral Budget—List of Demands—ooticld, . . . . . . 1895— 1966

Dwnand No. 26—Ministry of S t a t e s .............................................................  1896—1941
Eleetion in ibe former Indian S t a t e s ............................................................  1899—1940
Vivisection of farmer Sirohi State and merger of Mount Abo and Abu Tehsil 

with Bombay . ............................................................................................1899—1949
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Ttjbsdat, 21 w  Makox, 1950—eon/d 
Oenerul Budget—List of Demand— oontd.

Demand No. 86—K u t o h ................................................................................... 1896—1941
Demand No. 87—Himachal P r a d e s h .............................................................. 1897—1941
Demand No. 88—B i l a a p u r ................................................................................... 1897—1941
Demand No. 89—B h o p a l ................................................................................... 1897—1941
Demand No. 90—M a n i p u r ...................................................................................  1897—1942
Demand No. 91—T r i p u r a ................................................................................... 1897—1942
Demand No. 93—Relations with S t a t e s ..............................................................  1897—1942
Demand No. 9—C a b i n e t ................................................................................... 1897^1940
Demand No. 11—Ministry of Home A f f a i r s .................................................... 1897— 1940

General Policy ....................................................  1898— 1940
Confirmation of displaced Lawjr^fi and Teachers selected for absorption . 1809—1940

Demond No. 32—Jails and Convict S e t t l o m o n t s ......................................... 1897—1^40
Demand No. 33—P olice .............................................................. . . 1897— 1940
Demand No 61—C e n s u s .............................................................. 1898—1941
Demand No. 82—Civil D e f e n c e ........................................................................  1898--1941
Demand No. 84—D e lh i ............................................................................................  1898— 1941
Demand No. 86—^Ajmer . ' ......................................................................  1898— 1941
Demand No. 92—Andaman and N ie O ^  I s l a n d s .........................................  1808—1941 <
Demand No. 8—Indian Posts and Teiegraphs Deportment (inokidtng Work­

ing E x p e n s e s ) ....................................................................................................... 1942— 1965
Demand No. 22—^Mini«tory of Communioationa................................................... ^942— 1906

General P o lic y ......................................................................................................  1943—1966
Demand No. 45H^Afeteorology. . . . . . . . . 1942—1966
Demand No. ^6—Overseas Communication S e r v ic e .........................................  1942^*1966
Demand No. 57.—^Telephone F a o t c r y ............................................................. 1942—19®6
Demand No. 58—A v i a t i o n .................................................................................. 1942—1966
Demand Noi 96^M;}apital Outlay on Indian Posts and Telegraphs^ (Net mot 

from (R evenue)......................................................................................................  1943—1906
Demand No. 97—Capital Outlay on Indian Posts and Telegraphs—Btores 

Suspezue (Not met from Revenue) * ...................................................  1943— 1966
Demand No. 99—Capital Outlay on Civil A v ia t io n .........................................  1943— 1966
Demand No. 10—^Parliament.................................................................................  1900
Demand No. 13—Ministry of L a w .......................................................................  1966
Demand No. 31—^Administration of J u s t i c e ................................................... 1966
Dezhand.No. 46—Department of Scientific Research.........................................  • i960

Wbdmibsdax:, 22ni> Mabch, 1960—
Papers Laid on the Table—

Arniual Beport of the Coal Mines Stowing Board for 1948-49 . . . 19G7
Appoopriation (Railways) Bill—I n t r o d u c e d ................................................... 1967
Appropriation Bill—I n t r o c ^ c e d ............................................................. .......... ] 907
Sholapur Spinning and Weaving Company (Emei^gency ProviViotiR)-<»

Bill—I n t r o d u c e d ...........................................................................................  196 S
Finance Bill—^Discussion on motion to refer to Select Committee—Not con-

c h i d € K l ................................................................................................................I96H--2014
Loan to Exchange Bank of India and Africa by Reennre Bank of India . 2014

TsinMB>AY» 231ID MASon; 1960— .
Papers Laid on the Table-— .

Amendments to General Regulations of Industrial Fikuuico Cerpomtiou of.
I n d i a ................................................................................................................ 20ri

AmendmenU to Public Debt (Central OovenuoMit) Bales, 1946 . . . SOr'l
Administration Reyert o f Ineomewlae lnlresfcigetion/Commission . . 2021

Finance Bill—Referred to Select C o m m i t t e e ...................................................2o2l^^^-^69
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F r id a y , 24t r  Ma b o r , 1900—

Inttiranoe (AmendxiMnt) Bill—Preeentotion of Report of Select Committee . 2061
Scope of DiaouBsion on Appropriation B i l l s ..................................................  2061—2068
Appropriation (Railwayg) Bill—P a s a e d ............................................................  2063— 2̂077
BusinoAf) of the H o u s e ......................................................................................... 2078
Appropriation Bill—P a a a e d ................................................................................  2078— 2̂106
Import of Prefabricated Timber StalU from S ^ ? e d e n .............................2106—2113

Satubdat, 26rir Kasoh, IWO—

Meeting of Inter-Parliamentary G r o u p ........................................ ....... . . 2115
Societies Rogifltration (Amendment) Bill—Motion to consider—not moved . 2115—2116
Punishment of Tax Evaders and Blaolcmarketeers Bill—Withdrawn . . 2116—2166
Pfohibition of Manufacture and Import of Hydrogenated Vegetable oils Bill—

Motion to consider— n̂ot c o n c l u d e d ................................................ 2166—2185

Mondat* 27th BIaboh, 1950—

Indian Patents and Designs (Amendment) Bill—Introduced . . . 2187
Finance Bill—Presentation of Report of Select (Committee . . . .2 1 8 7 —2188
Demands for Supplementary Grants for 1949-50—Railways . . . 2188—2194

Demand No. 3—Miscellaneous E x p e n d it u r e ...................................... 2188—2198
Demand No. 5—Ordinary Working Expens— Repairs and Maintmnce . 2188—2198
Demand No. 7—Ordinary Working Expenses—Operation (Fuel) . . 2188—2193
Demand No. 8—Ordinary Working Expenses—Operation other than Staff

wid F u e l ............................................................................................................... 218^ 2194
Demand No. 10—Payments to Indian States and Companies . . . 2189—2194
Demand No. 15—Construction of New L i n e s .................................................. 2189____2194
Demand No. 18—Open Line Works—Betterment Fund (PassaQger Amenities) 2189—2194

Demands for Supplementary Grants for 1949-50 ........................................  2194—2204,
2204—2239

Demand No. 13—Ministry of Home A f f a i r s ........................................   . 219^2196
Demand No. 73—Stationery and P r i n t i n g ..................................................  2197—2203
Demand No. 4—O pium ...........................................................................................  2204—2205
Demand No. 9—Indian Posts and Telegraphs Department . . . . 2205—2206
Demand No. 21—Ministry of C om m erce............................................................. 2206—2210
Demand No. 53—Agriculture.................................................................................  2210—2230
Demand No. 55—Industries and S u p p l i e s ................................................... 2230—2236
Demand No. 94—Capital Outlay on Industrial Development . . . 2231—2236
Demand No. 104—Capital Outlay on Sohemes of State Trading . . . 2231—2236
Demand No. 1—C u s t o m s .................................................................................  2236
Demand No. 2—Central Excise Duties . . . . . • 2236
Doinand No. 3—Taxes on Income inoluding Corporation Tax . . . 2237
Demand No. 6—S t a m p s ....................................................................... .......... 2237
Demand No. 10—C a b i n e t .........................................  . . ‘ 2237
Demand No. 11—Constituent A sse m b ly ............................................................. 2237
Demand No. 15—Ministry of L a w .......................................................................  2237
Demand No. 19—Ministry of External A ffa ir s ...................................................  2237
Demand No. 27—Ministry of S u t e s ............................................................. 2237
Demand No. 28—Ministry of D e f e n c e .............................................................  2237
Demand No. 31—PavnMnts to other Govemmsnte, Departmsnta, ete., on 

account of the administration of Ageooy S ab je^  and managemsnt of 
Treasuries..................................................................................................... ..........  2:̂ 37
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Demand No. 38—^ E o o le s ia s t ic a l........................................................................  2238
Demand No. 3»—Tribal A r e a s ......................................................................... ....  . 2238
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Demand No. 67—Currency ...................................................................................  2238
Demand No. 69—Civil Works . ........................................................................  2238
Demand No. 74—M is c e l la n e d u s ........................................................................  2238
Demand No. 76—Expenditure on R e f u g e e s ...................................................  2238
Demand No. 76—Defence Services—^Effective—Army . . . .  2238
Demand No. 79—Defence Services, Non-effective charges . . . .  2238
Demand No. 81—^Miscellaneous Adjustments between the Central and Pro­

vincial G overnm ents............................................................................................. 2238
Demand No. 82—Resettlement and Development . . . . . .  2238
Demand No. 86—D e lh i ............................................................................................. 2239
Demand No. 86—Ajm er-M erw ara........................................................................  2239
Demand No. 87—Panth Fiploda . . .......  2239
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Demand No. 101—Commuted Value of P e n s i o n s .........................................  2239
Demand No. 102—Payments to Retrenched Personnel . . . . 2239
Demand No. 107—Literest.free and Interest-bearing Advances • . . 2239

Resignation of Shri V. T. Krishnamachari ...................................................  2204
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Statement on situation in East and West Bengal . . • 2241—2242
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Report of Indian Delegation to Second World Health Assembly . . . 2242
Industrial Finance Corporation (Issue of Bonds) Regulations . . . 2242
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Annual Report of Indian School of Mines and Applied Geology* Dhanbad 
Nawab Salar Jung Bhadur (Administration of Assets) Bill—Introduced
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2347
2366
2367
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PA R LIA M iiN TA R Y  D EBATES  
( P a r t  I I — ^ P r o c e e d in g s  o t h e r  t h a n  Q u e s t i o n s  a n d  A n s w e r s )  

' Wednesday, 15th March, 1960

The House met at a Quarter to Eleven of the Clock

[Mr. Spbakeb in the Chair]

QUESTIONS AND ANSWERS 
{See Part I)

11̂  AM.
PAPERS LAID ON TH E TABLE  

D bolabations of E xemption undbr  R egistration of F oreigners Act, I93&

The Minister of Home Affaire and the States (Sardar Patel) : I beg to lay on
the Table a copy of eaoh of the following Declarations of Exemption issued iimer 
the Registration of Foreigners Act, 1939 :

(1) No. 1/49/49-F.I., dated the 6th December, 1949.
(2) No. 1/61/49-F.I., dated the 7th December, 1949.
(3) No. 1/53/49-F.I., dated the lOth December, 1949. (3 Declarations).
(4) No. 1/59/49-F.I., dated the 24th December, 1949. (2 Declarations),
(5) No. 1/54/49-F.I., dated the 27h December, 1949. (35 Declarations).
(6) No. 1/61/49-F.I., dated the 31st December, 1949. (6 Declarations).
(7) No. 187/49-F.I., dated the 31st December, 1949. (2 Declarations).
(8) No. 1/3/50-F.I., dated the 18th January, 1950. (2 Decl^lrations).
(9) No. 1/51/49-F.I., dated the 2Ist January, 1950. (2 Declarations).

(10) No. 1/6/50-F.I., dated the 2nd February, 1950.
(11) No. 1/7/50-F.I., dated the 2nd February, 1960. (6 Declarations).
(12) No. 21/49-F.I., dated the 14th February, 1950.
(13) No. 1/5/50-F.I., dated the 14th February, 1950.

[Copies placed in Library. See No. P-70j50.] '
White Paper on Indian States

The Minister ol Home Affairs and the States (Sardar Patel) : I beg to lay on
the Table a White Paper on Indian States. [Copy plaMd in Library. See No*, 
P^71I50.]

GENERAL BUDGET—LIST OF DEMANDS—coiUrf.

*  ̂ S e c o n d  STAOii--contd.
Mr. Speaker : The time table for the discussion of Demands as J havt 

received is this:
Health : From now to 3 p .m .
Education : Fiom 3 p .m . to  5 p .m .
Transport : From 5 p .m . to 5-30 p .m .

( 1 5 6 9 )



[Mr. speaker]
Hu0 ba8 been given to me as the time-table which I believe is agreeable to 

Members. But if any time is now taken in discussing or arguing over this matter, 
it would mean taking away the time that is allotted.

Shri A. P. Jain (Uttar Prad,osh): Sir, why should Transp<^rt be given only 
half an hour ? The Minister himself will take half an hour. It would be better 
to omit Transport altogether.

Mr. Speaker: Well, if that is the wish of the House, I have no objection—we 
shall adjourn at five.

The Misxister of State tor Parliameiitary Aflairs (Shri Satya Narayan Sinha):
Sir, only a few Members have expressed their desire to take part in the debate.

Mr. Speaker: B.ut others also might take part.
Shri B. C. Upadhyaya (Rajasthan) : Sir, what is the final decision on the 

Transport Demands?
Ur. Speaker : Provisionally fixed for 5 to 5-30 p .m ., but if the House is not 

inclined to sit beyond five we might adjourn at five.
Tb» Miaister o! State lor Transport and Bailwayi (Shri Santhanam); Sir, I 

take it that the Temands for Transport will be put and passed today.
Mr. Speaker: Oh, yes. The Demands wiU be put.

Demand N o. 16— M̂iktstey of H ealth

Mr. Speaker: Motion is :
*‘That a sum not exceeding R«. 6,20,000 be granted to the President to defray the charges 

whioh will oome in course of payment during the year ending the 31«t day of March, lOol, in 
tw pect of ‘Ministry of Health’.”

Demand No. 40->M*mcAi Sbrvioes

Vk. Speaker: Motion is :
“That 0 Hum not exceeding Rp». 38,78,000 V)e granted to the President to d»*fruy the cli«rge« 

which will roine in courtio of payment during tho year ending the 31st day of .March, 1951, in 
rospcct of 'Medical rs ices’.” ’

D em and  No. 50—P u b lic  H ea lth

Hr. Speaker; Motion 1b ; .
“That a sum not exceeding Be. 68,65.000 be granted to the Preaident to defray the chargea 

which will come in course of payment during the year ending the 31st day of March, 1951, in 
Mepeot of ‘Public Health*.**

Shll Kamath iiadhy Pradesh) : It is an itonv of fate that a Minister of Health 
should have been made resTOnsible for a housing factory. I  am devoting the little 
time at my disposal entirely to the misimsjTii^ement oS the prefabricated housing 
factory in Delhi. One can appreciate the interest of a Minister of Health in 
proyiding adequate shelter for the people as a prerequisite of health, but to make 
her responsible for the proper and efficient working of a factory fcJr the production 
of houses is an entirely different proposition. In this matter she seems to have 
lelied upon the expert guidance of a foreign t€w»hnician who, in my judgment, has 
succeeded in misguiding the Minister very badly. .

At the outset I should point out that Messrs. Structural and Mechanical Develop, 
meni Engineering Ltd., England, our technical consultants for this factory, sub­
mitted to the Mysore Government in 1947 a scheme in consultation with 
Dr. Koonigsberger, the Managing Director of the housing factory, but the Mysore 
Government did not proceed with the scheme as they found that the houses to be
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tnanufaotiired under the achome would bo more costly than those constructed locally, 
and required the use of materials of non-local origin. But strangely enough, tfio 
Govern’nent of India accapfcai tho soha:n3 which had been previously rejected by 
the Qovemnont of Mysore. The expectations of Qov’emnient when tlioy decided 
to go ahead with the soheme, have now been completely beliel. Expanslv® 
aluminium roofing is being imported from abroad when there is an abundance of 
roofing materials available in India. Though the sale of prefab houses was expected 
to begin on or about September 1st, 1949—I am reading from the proceedings of 
the meeting of the Standing Finance Committee held on March I2tli, 1949— ŷet 
even in March 1950 there is no house anywhere in sight and the cost of the house, 
though originally estimated at about Rs. 2,600 according to these minutes of A 
meeting of the Standing Fipance Committee, will, according to the Minister's latest 
statement in Parliament, come up to nearly Rs. 4,500. Even this is only conjecture, 
and I would not be surprised if within the next three months the estimate reaches 
the neighbourhood of Rs. 5,000. In short, mounting cost and receding house seem# 
to sum up the position with regard to the factory today.

As regards the process for which Indian Patent No. 36001/46 was obtained by 
the consulting firm, it is interesting to note that the method oi mass production uf 
light-weight concrete houses was first developed in Germany. In the Report of 
the British Intelligence Objectives Sub-Committee, of which I have got a copy 
here—BIOS Final Report No. 603, item 22—published by His Majesty’s Station, ry 
Office, London, the details of the process to ^  adopted in the Delhi factory are to 
be foiind. In the circumstances, it is difficult to understand why heavy royalties will, 
according to the agreement executed by tho Government of India with the consulting 
firm, have to be paid on tl^e panels to be manufactured in the housing factory ai 
Delhi. The agreement aforesaid, of which I have got a copy, is weighed heavily 
in favour of the consulting firm. To take only one instance from this agreement, 
one of the clauses in the agreement binds down the Government of India to make 
no modification in design or material of the house without the previous >^ritten 
approval of the consulting firm. It will, therefore, be open to the consulting firm 
to refuse adoption or adaptation of any material which may save U8 foreign exchange, 
wl;ich may be evolved by us through scientific research, and at the same timo foster 
the growth of indigenous substitute material. It is an open that the con­
sulting firm is keenly interosttnl in promoting the wale of aluminium alloy structurals 
in view of the fact that they are an associate concern of British Almins l.td. In 
the present strained state of our national finances any transaction which needlessly 
squanders our foreign exchange resources is definitely unpatriotic. Even during 
the years of British rule in India, India was self-sufficient in regard to her roofing 
material but b o w  free India has to import aluminium roofing materials from abroad 
which, though apparently imported from the U.K., a sterling area, really come 
from Canada which is a hard-currency area.

With regard to the originft.1 estimates, according to the report of Dr. Ko' TiIm , 
l>erger to the then Finance Minister, Mr. Shanmukham Chetty, the cost of the 
house was put do^m at Ks. 2,400 with aluminium doors and windows and aluminium 
canopy for the front window, etc. In a revised estimat/C made in August last, tho 
XJanopy and ajuminium doors and windows were omitted, but instead of lowering 
the cost the revised estimate stood at Rs. 2,900. At that time tho cost of alumiuaiiu 
components of each house was raised from £51 to £85 and the latest figure for 
aluminium components is £133. The Minister, (answering a question in Parliament 
the other day, stated that the increase in cost of the house by nearly Rs. 1,500 was 
due to the increajse in the cost of aluminium components owing to devaluation of 
the rupee. This is a patently incorrect and misl^ding statement by the Minister 
because even on the second estimate of £85 wh»ch has hardly been accounted for, 
the rise in the cost of alviminium components would have been only alout £28, thai 
is to say, about Rs. 350 or 400.
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[Shri Kamath]
Another important aspect of the matter is the service chargos of the oonsolting 

firm. I hope the Finance Minister is paying attention to this part of the matter. 
I t  is hard to understand why the service (‘harges of the experts rose from £ 10,000 
as provided in the original estimate to £ 47,800, which, I understand, is the latest 
bill presented by them to the Government of India in this connection. Many draw­
ings, I am told, were bandied about continually to and fro for the fourth, or fifth or 
umpteenth time and our Government were asked to bear the expenses of these di-aw- 
ings and pay for the acts of commission and omission of the consulting firm. Had 
the firm been of considerable standing ajid repute—which obviously they are not— 
they would have had an accurate idea of the work they had undertaken and would 
have quoted a lump sum for the service charges and stuck to them. In my opinion, 
Oovemment shoula refuse to pay the consiilting firm, more than what is provided 
jn the original estimate for service charges submitted by them.

It is also pertinent to ask in this connection how much work has be^n done by 
the so-called experts who have been in India since July last year on behalf of the 
consulting firm. So far as I am aware, the erection of buildings and machinery was 
aU done by Indian engineers and technicians. The experts came here even before 
the building work had made much progress. Who advised, I wish to ask the Minis­
try, the importation of these experts long before the factory was ready for produc* 
tion?

Coming now to the capital expenditure on this factory—I am referring to the 
proceedings of the Standing Finance Committee dated the 12th March 1949— 
the total cost of the whole scheme was given as Rs. 30 lakhs. To a question put 
by the Committee to the Ministry of Health, question No. 7 of these proceedings, 
namely, “Is the proposal final and complete in itself or will it involve further 
expenditure in subsequent years, and if so, what is the extent and nature of future 
commitments?*’ the answer from the Ministry of Health was : “The proposal is 
final and complete in respect of this factory to bo set up at New Delhi. More 
factories are, however, likely to be erected in various parts of India in due course 
after experience is gained of the working of the Delhi factory and in that case, furt her 
expenditure will be involved.” To another question, question No. 10, tho answer 
was that “for an area of 600 sq. ft. the cost would be Rs, 2,500” and the factory was 
expected to start prcKluction some time in the second half of 1940. It is now clear 
that the answers then given \^ere mere bluff and figments of the imagination. It 
now seems almost certain that with the capital expenditure mounting to Rs. 42 lakhs 
already as stated in the Health Ministry’s report and the cost of the house to nearly 
Rs. 6,000, there wiU be no one to purchase these houses except the Government 
itself, who, just to save face and not to lose in prestige, would be compelled' to do 
BO.

A suggestion was also made by the Standing Finance Committee. It was this: 
“In approving the scheme, the Committee desire that a memorandum showing the 
break-up of the estimated cost of Rs. 2,500 per house should be circulated to the 
Members.” This was not done at all. It now appears that a further batch of British 
f xperts are to be imported through the firm to re-design the roof. I am told that 
because of the rise in the cost of aluminium, there is a proposal to replace the roof 
by foam concrete itself. This will unnecessarily make the roof inordinately Jieavy 
and will add to the transport charges, and ultimately to the cost of the house itself. 
It looks as if our Government housing factory is going to be the dumping grbund 
not merely for the aluminium structurals—if these are still going to be imported— 
but also for the surplus personnel of the British consulting firm. It is likely that 
an additional heavy bill for re-designing charges will be sent by the firm to the 
Government of India in the very near future. The service charges charged to

12 N N ^o'-<>nxment are, I believe, equivalent to what the firm would have 
carnod in three years by way of royalty if the factory had started 

reduction. It is stated in knowledgeable quarters that the General Manager of the
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fjotory who was appointed in November last was in the India Stores Department of 
the India OflBco in London and used to handle all the machinery indents submitted 
by the consulting firm. Commercial ethics and business principles demand that the 
General Manager should not be a person who had any connection with indents 
for machinery. I would like to know who was responsible for the appointment of 
the General Manager.

Lastly, before I sit down, I would only say this, that the facile plea may be 
trotted out that the factory should be given a fair chance. However, the progress 
of the experiment so far made does not warrant much optimism about solid results 
in the future. I t  must be obvious to the meanest intelligence that within the period 
already taken up in the erection of this factory and with the money spent on thif 
factory so far, thousands of houses, neatly designed at a much cheaper cost, like 
those at Niloakheri, could have been built for the benefit of displaced persons and 
others who are in dire need of them. I t is tragio—I repeat, it is tra^c—that the 
pathetic credulity of the Minister in the so-caUed foreign experts and theu: unpractical 
4Bchemes should have led Government into plajring ducks and drakes with the nation’s 
£nances. The warning recently uttered by Dr. Trone, who is very highly esteemed 
by the Prime Minister, that India must cease to depend upon foreign experts is 
very timely. Whatever may be said about other things, I am sanguine that, as 
far as housing is concornecl, we have enough talent in our own country to meet the 
needs of our niiliiona. It is my considered opinion that the Managing Director of 
the factory has so misguided Governmont and has so mismanaged and bungled the 
affairs of the factory that his services should ibe terminated forthwith. I have no 
hesitation whatever in saying that it would be in the national interest Lf‘ the consult­
ing firm could also be taken out of the picture so far as the solution of our housing 
problem is concerned. I am given to understand that the basis of contract with 
the firm waa that a house conforming to certain specifications of durability, stability 
and thermal insulation properties would be produced at about Rs. 2,500. This 
has not been done and it is high time that Government repudiat-ed the contract and 
dispensed with the consulting firm. Further, I demand that an immc^iiatc enquiry 
by an Expert Committee, on which at least two hon. Members of this House should 
be included, must be held in order to go into the wasteful extravagance of the 
factory as well as the causes for the inordinate delay in production and the breach 
of contract by the consulting firm. A full investigation of the patent ‘affair’ to 
which I hav̂ e referred is also called for. I do hope for an improvement of the atfiirs 
of the factory but I must also warn the House that we should all ba prepared to 
witness the-ignominious failure of this project.

Sardar R S. Man (P in>b): The mfiin functions of this Ministry fall gmf3ral!y 
within the scope of State Governments. Its functions are to provide opportunity 
.for discussion, to offer expert advice and to act as a sort of coordinating boJy between 
the diflFerent State Governments. The Ministry also deals with certain other 
matters, for which it takes complete responsibility so far as the Centrally Adminis­
tered Areas are concerned. It is also responsible for certain medical and research 
institutions which are being run by the Central Government.

•
Looking at it^ aobivitie ,̂ which are merely to CiT30t CDirJinatioa or t^ offj: 

expert alvioc or t3 offtjr oppDrtunitie< for discus ĵion, I seriously wonder why the 
Fi uinoe Minister has not thought it proper to amalgamate it with certain other 
Ministries. Looking to the restricted scope of its activities and the limited nature 
of its field and also bearing in min 1 the fact that the main functions are discharged 
by the State Goveniments, I feel that very easily a great amount of economy could 
have been effected il' the Health, Agriculture and Education Ministries had been 
grouptid together and one Minister put in charge of them all. Judging from the 
activities of this Ministry and from the hackneyei answers that we get from the 
hon. Minister, namely, that a particular information is being collected, and will 
eventually be laid on the Table of the House, perhaps the Government was very
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[Sardar B. S. Man] i '
near the truth when they deputed the Miniater of Health to Indonesia for the 
Republican Day celebrations. I got an impression that, perhaps, this Ministry i» 
being retained more sl» a piece of ornament to the Central Government rather than 
iorve any useful purpose otherwise.

Shrimati Durgabai (M<vdras): Dees the hen. Member mean tc say that no woik 
has been done and no achievements stand to the credit of the hon, the Health 
Minister'^

teTdar B. S. Han: That is the impression I am painfully labouring under. 
(Interruption,) I quite respect the sentiments of the hon. lady Mwibera, but they 
will please give me a chance to speak.

I t will be quit's easy for the Ministry to seek refuge under such safe resorts as 
offering of export advice or doing coordinating work between the different 
State Govonments, But let us look at the specific activities for which 
the Ministry is mainly and immediately reflponsible. The Ministry is 
responsible for Delhi health services and for housing schemes. So far as the bousing 
iohemes and the housing factory is concerned the myth has so ably been exploded 
by my hon. frien 1 Mr. Kamath. Now, let us look to its activities for the last two 
Ot three years, so fur as the Delhi health services are concerned.

The people of Delhi have experienced year after year an acute shortage of 
drinking water every summer. The thin! summer is approaching and in the report 
of the Health Ministry we are told that because machinery was not available the 
Ministry found itself incapable of providing drinking water. It is said that the 
machinery had been ordered over a long period and the promise of delivery was. 
tiithin four to five years. That means that the ordeal which we have been experi­
encing for the last two or three years will be repeated for the coming three years.

I t is a common experience that the Health Ministry could not stop the waste­
ful extravagance of drinking water in certain bungalows of New Delhi where fifty 
taps could very easily be allotted to one man, while in the city one tap is allotted 
for every fifty men. There are instances where drinking water was made available 
in certain bungalows for gardening purposes, while men, women and children in 
the city were clamouring for a few drops. May I know what concrete steps the 
Government have taken to stop the wasteful extravagance? No doubt long standing 
arrangements for supply of water could not be made within a period of one or twa 
years ; but a few tube Mells could easily have been sunk. •

I t is a well known fact, that New Delhi was designed by our old rulers in an 
Imperialist wav. If we are to look at its buildings, they are such colossal 
buildings—oi igle storiwl bungalows with very spacious lawns. If we were to drive 
rou id Now Delhi we \v[W come across huge spaces yet available, which could verv 
easily l>e hiade use of for construction pui'poses. Tne whole underlying idea of tlie 
d<>signers of the c pitul was ‘im)>erialist\ I have no quarrel with our old rulers 
who had prepared the lay-out in their own way and in tlujir own fashion. My quarrel 
with the present Government is that they are perpetuating the old traditional 
eonstructioii and design in which there is no place for a poor or a middle-class man. 
It is a common experience that thousands of our workers of the poor and middle^ 
classes when they come at lunch hours out of the Secretariat or out gf the different 
establishments, find that there is no shop or hotel at which they could have a cheap 
lunch. They have perforce to go to Connaught Circus. There were hundr^s of 
nhriifxilas or pedlars drawn from among the displaced persons who wore catering 
to the neods of these poor people. But the Health Ministry has all of a sudden 
dislocated these hawkers saying that it is not healthy, without making any alter, 
liative arrangements where the p<wr office workers could have cheap lunches. Many 
of my fSrionda living in the Constitution House have, just, for a packet of cigarettes.
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^  go to Connaught Place. Bight from Connaught drous to Constitution House 
▼ast spaces are available on both sides of the road. Even without impairing the 
traffic or jeojpardising the health of the City, the Health Ministry would not allow 
any useful constructions to be put up; otherwise, it would have rehabiliat<id many 
of my displaced friends. In this respect the Ministry of Health has ctared more 
for the design and the beauty of a lifeless structure than for suffering humanity, 
which if provided a few shops could have easily earned its livelihood. It may not 
be considered that the Ministry was sitting idle all the time and that its achiovements 
in other spheres, as has already been shown in thejcase of the housing factory, or 
providing amenities to the city have been nil. No, it has been very very active. 
While our Rehabilitation Ministry was engaged in providing certain sites and shop­
ping centres with a view to providing some avocations and means of livelihood to 
the refugees, our Health Ministry was all along trying to diiylace them. In that 
respect our Health Ministry has acted more as a Ministry of Displacement rather 
than as a Health Ministry. Many poor refugees, roofs of whose staUs were pulled 
down, were uprooted from their places of business, without providing an alter­
native accommodation and completely forgetting the assurances which were so 
often given and so often repeated that no refugee would be disturbed unless an alter­
native place of accommodation was given to him.

Recently the Ministry has started a drive in the city to drive away the 
rehriwalas—poor people! Pedling is a recognised institution, because people get 
their necessities of life at their door-steps. I may c\U) another instance in this 
connection. India Gate is a well known evening resort of the people of Delhi; it 
is a centre of recreation especially in the summer. Naturally people who come there 
would like to have a cool drink. But the Health Ministry is very very anxious for 
the health of the City in the summer secwjon with the result that it has decided not 
to allow oven aerated water bottles to be sold there, in spite of the fact that these 
bottles are well corked and there is no chance of contagion from them. The entire 
working of the Ministry is such that it has neither the interests of the poor nor the 
amenities of the people at heart.

Quite recently I was surprised to fia:l th^t the Health Ministry has a special 
grudge against the refugees. In New Delhi and Old Delhi Municipal Committee 
offices there were certain vacancies caused by the emigration of Muslim employees 
to Pakistan. In spite of the fact that there are definite orders to the effect that 
Buch vacancies should be filled by displaced persons, these posts have n ^  gone to 
refugees. The case of the refugees, who are now about three to four lakhs in Delhi 
bas gone by default. '

For these reasons, I do not pay any conplimsat wIiatso3ver to ths working 
of this Ministry.

Shii D ^bandhu Gupta (Delhi); I ftel that m;̂  two ftiends have bt̂ cn rather 
unkind in their criticism of tlie Health Ministry. I propose to confine my remo r̂ks 
mainly to the working of tho Delhi Improvement Trust but I cannot help remarking 
that my fridiid Sardar Man has ignor^ the credit side of the Health Ministry. The 
fact is that whatever may be the shortcomings of the Ministry the Health Ministf?r 
has been doing what could possibly be expected of a Minister to improve the stan­
dard of hospitals and to introduce a human clement in their working. Leave aside 
other things, the fact that there has been no epidemic in DeDii during tho List three 
years in spite of the great influx of refugees to the extent of about seven lakhs, does 
no small credit to the Minister. I know that our hospitals are better run today 
and she has also introdu«xl mobile hospitals for villages. She is alfwi responsible for 
the construction of the two big markets—the Lajpatrai Market and tho Rajkuinari 
Amrit Kaur Market—which are today accommodating quite a number of refagoes. 
Therefore it would not be fair to indulge in a down right criticism of the work of tho 
Health Ministry ignoring all that is to its credit.. '
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[Shri Deshbandhu Gupta]
Within the few minutee that I have at my disposal I wish to draw the particular 

attention of the Health Minister to the worldng of the Delhi Improvement Trust. 
During the last three years I have been trying to emphasise that the importance of 
housing in our national economy has not yet 'been realized by our Government. 
I feel &at next to food perhaps oomes shelter and that is why housing receives high 
priority In other democratic oountriee. We know what amount of attention and 
priority is given to it in Russia. 'The House is aware that only the other day even 
m tiie iT.K. the CcmsenratiTe Party tried to bring a vote of censure against the Labour 
Party for the slow speed in building of houses. That is the amount of atten­
tion whloh is given In free countries to houring but we must admit that so far as our 
Oovemment is ooncemed, we have not yet given housing the priority that it deserves. 
In Delhi the responsibility for developing lands for Um purpose of having houses 
built on a sanitary basis devolve on the Health Ifinistry which controls the Improve­
ment Trust. The Im ^vem ent Trust was founded in 1937 but I am sorry to say 
that during all these thirteen years the Improvement Trust has signally faOed in the 
two objects which it has placed before itself. %%z.y the removal of congestion and 
clearance of slums. The condition of Delhi to day is as bad as it was 13 years back. 
Aj9 a matter of fact the conditions are far more appalling in the slum areas and the 
recent influx of population has made matters worse. When the Improvement 
Trust was founded it waa estimated that the Trust would be able to provide deve­
loped areas sufficient to accommodate the original population of Delhi to the 
axtent of two lakhs, but d iring the last 13 yo the Improvement Trust has not 
been abl(̂  to develop more than 1500 acres of land in all. It preparetl so many Town 
Expansion schemes—paper schemes, I must say,—and issued notices freezing large 
areas of land in Delhi and suburbs to the extent of 10,000 acres. But they were 
hardly able to develop 1,500 acres and oven in these developed areas (ssential 
fervicas are only partially provided. Today the problem before Delhi is that we 
have to find accommodation at least for seven lakhs of people and a* the present 
rate, the Improvertient Trust will take easily 60 to 70 years to develop 
areas sufficie it to provide accommodation for these people. One aspect of the work­
ing of the I.nprjveinent Trust which is most disappointing is that they have neither 
been able t > discharge their responsibility themselves nor ha ve they allowed the 
people of Djlhi to cooperate with them in solv ing the housing problem. They 
have grabbed a 1 the lands. All that they have done during these 1,*̂ years is to get 
as much land as possible for a song and sell them at inflated prices or allow vast 
areas to be idle under their notifications. This is hafdly the object with which this 
Trust was founded. I know the Health Minister’s attention has been drawn to it 
and I am perfectly aware of the fact that she is giving her attention to it and that 
tJiis question is receiving high priority from her. 1 only hope that it will be realized 
that the Improvement Trust as it stands today, has signally failed to achieve the 
objects with which it was created. It is a pity that it has not even prepared a Master 
Plan lor Dellii, what to say of developing Delhi according to the aims and objects 
that were placed before it.

I  therefore would urge upon the Health Minister to take note of those appalling 
tfonditions and reconstitute the Improvement Trust. Thorfe should be a Committee 
to go into the working of the Improvement Trust. Laws which advoraely affect 
the growth of propor housing in Delhi should be amended and new bjootl should be 
introduced in the Improvement Trust. I cannot help pointing out ono glaring 
instanw of the inefficiency of the Improvement Trust. More than 3.000 persons 
have been given notiĉ es by the Delhi Improvement Trust recently threatening them 
that if they fail to build houses within six months, their plots would be confi8cate<l. 
Is it not amawng that while the Improvement Trust has not been able to get its 
own plots which have been unlawfully occupied by displaced p«>rsons it expects 
private owners to get their plots cleiired and built over within six months. They 
lave never thought of providing necessftry facilities to the plot owners, viz., makin
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buiding materials etc. available to them at oontrol rates etc. but they are quick to 
serve notices on them threatening them in a bureaucratic manner to build within 
a s^oified period and thus creating more diflSculties for the administration. I 
hope that a realistic view of things will be taken and if our Government cannot take 
the responsibility of providing suitable houses for the whole country it can at least 
show the way by taking the responsibility for Delhi and I am sure if the Health 
Minister gives her personal attention to this, and does not leave this important 
question to the officers of the Trust, she will be able to show the way to the whole 
country and Delhi can soon have planned house building activity and the present 
chaotic condition will disappear.

With these few words J  appeal to the Health Minister to improve the working 
of the Im^ovement Trust and I  repeat that it is not fair to impute motives to the 
Heall^ Blmlster and say that she has not been kind to the displaced persons, or that 
she has a bias in favour of the people of Delhi. I wish it is rea lis t how difficult 
it is for any administrator to deal with the conditions that have been created in Delhi 
to day. Let us be fair to her and help her rather than indulging in downright 
condemnation of the Ministry.

Shri Frank AnttaODy (Madhya Pradesh): I had given notice of a Cut Motion 
but, since other speakers have preceded me without moving their Cut Motions, I 
fee) tahat I should refrain from moving it formally, but spaak on it.

The objoct of my Cut Motion was to draw tljo attention of the House to the 
need for stringent measures of control against adulteration of rnilk and cooking 
media. I do not propose to contend that the hon. Minister of Health htis not done 
her best or does not try to do her best. But, I feel quite frankly that this question 
of adulteration has become so \Wdespread as to constitute nothing less than a national 
menace today and unless some immediate effective measures are taken to put a 
stop to this adulteration, it will definitely bring the Government into disrepute.

Before I deal specifically with somo of the matters under this heading, [ 
would like to refer to one subject raised by my hon. friend Sardar B. S. Man and 
join issue with him. He made it a ground for complaint that the Health Ministry 
would not allow buildings to be erected in the va. ious streets where displaced 
persons could follow their different avocations. I feel that this is a matter which' 
has to be approached with the greatest degree of oare, and I do not think that the 
Health Ministry can be blamed for exercising a certain amount of care in this 
matter. As a matter of fact, I think I have a ground for grievance that all kinds 
of hutments are being built along the Queensway. While I sympathise with the 
humanitarian object of giving people somewhere to vend their wares, I cannot 
help feeling certain that because all these hutments are going to be built abutting 
on the drains, we are going to have huge urinals and latrines along our main 
roads. That is a very real damage and I hope the Health Ministry would be 
careful before giving any further sanction in the matter of building shops or 
hutments along the roads in Delhi.

[Mr. D bputy-Spbaker in the Chair]

To revert to the question of cooking media, I feel, I do not think I am 
exaggerating when I say that it is literally impossible to get unadulterated 
cooking media'anywhere in the country. So far as vegetable media are concern­
ed, I am told and it is my experience too, to some extent, that if they are not 
adulterated by the manufacturers, they are adulterated by middlemen. I believe 
it has now become a skilled process for unsealing these tins in which veget îble 
ghee is sealed for adulterating and resealing them in such a way that it is not 
possible to detect that the seals have been taken off and resealed. I was t îlking 
the other day to a certain head of a departm nt in the Uf tar PrmU'sh Govern* 
ment, an official,—I am not prepared to mention hif name—and he was quit-e
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[Sbri Frank Anthon̂ ]̂
cjmical in hifi frankness to me in this matter. When I asked him, well, the U. P. 
Government puiport to put a seal on the ghee and it is supposed to be of guarante­
ed purity, he smiled cynically and said, I can tell you how these seals are usually 
affixed. An official goes and he is given a sample. The sample itself is really 
pure. But, then, the manufacturers are allowed a whole week in which to tin the 
ghee. In that intervening period, they can adulterate to their hearts content. I was 
also told by the same official, that adulteration of mustard oil is becoming not only 
a disgrace, but it is definitely an unpardonable crime. He told me that today 
mustard oil is being adulteratecl with mobil oil. I do not know whether it is a 
fact, I read in the newspapers; I do not know to what extent that statement 
is porrect. My hon. friends and Government also would have read it where 
it was contended that mustard oil seed is being mixed with some seed which is 
Indistinguishable from it, with the res J t, particularly in the U.P., that there is ao 
epidemic of beri-beri.

Shri Honain Imam (Bihar): In Bihar also.
Shli Frank Anthony: I have uason akc to believe — I do not know wliat the 

facts are—with regard to 102 candidates in the Dehra Dun Academy falling ill,
I have h(iard it said—perhaps when th - truth ia known it will be foimd—that 
this mass illness was caused by food cooked with adulterated media. M}' hon. 
friend is almost bound to say ; **Yes, what can 1 do ; I agree with you that 
this is taking place ; all this is outside my competence ; it is entirely within the 
discretion of the State Governments.” But, I do feel that the hon. Minister of 
Health who, as indicated by my hon. friend Sardar B.S. Man, is supposed to have 
some kind of co-ordinating influence, can do a great deal not only by giving advice, 
but even bv giving directions to the various State Governments. I do think that 
not onlv from tho point of view of precept, but a great deal can be done by exam­
ple. ir I may say so without offence, I do think that the example of the Delhi 
Adininistratiun, and what is happening in New Delhi and Old Delhi, is not a very 
credItaV‘l(' oxample. T feel particularly, that the position with regard to milk 
has n ()i!y i n )’*jve I, but has steidily deteriorated. I drew attention to the adul­
teration of milk in Now Delhi some time ago. It was accepted that adulteration 
was widespread and I was told that measures would be taken to check it. All I 
can say is, if one has to judge from what one hears from people who drink fresh 
milk,—I do not drink fresh milk and I do not get anything except tinned mUk in my 
hotel—people could get milk which is three-fourths water. I may tell the hon. 

Minister what the people also say, including highly placed Government officials. 
They say, well the H^ealth Minister is not very much worried about the milk 
problem ; nor are her colleagues ; they belong to a highly privileged coterie and 
they can get pure milk from some special dairy'*. I do not grudge either the Health 
Minister or her colleagues being able to get pure milk or pnro cooking mcxlia from 
gpecial sources. It is some consolation, although very little, to know that at least 
j 4 or 17 people in a vast country are able to g(̂ t pure milk.

While talking on a lultoration of cooking media, T would like to digress to some 
extent and refer to the adulteration of im;iorted foo:l pro lucts and milk. I was t ilking 
tho other day to a European woman who does a great deal of health work in Calcutt^a. 
She complained that practically all her consignments of Horlicks and milk were 
faked, that tho bottles, labels and seals are all intact so that it is impossible to detect 
that tho contents are spurious, until the tins were actually analysed, . I say it is a 
growing menace, to substitute spurious products for pure imported articles. I 
know people avSking to sell them cartons of cuticura soap, bottles of manufactured 
product^j and if your cartons are not defaced, they will give you a Rupee for ordi­
nary pajH>r; two Rupees for an ordinary bottle, which means that there is a huge 
illicit manufacture oi spurious products which arc being released particularly in the 
5^fftkioriM h I feel that in this matter at least, it will not do for the Govern­
ment to adopt an attitude of helplessness.
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I  was talking the other day to the Chief Minister of one of our major States— 
I do not want to mention names. I referred to this question of adulteration. 
He said, “I admit it, but what can we d o ; the whole national fabric has become 
relaxed; every one from top to bottom has lost the elementary sense of civic duty.’*
I do not know whether my hon. friend the Health Minister will agree with that. 
Perhaps, honest people will say that the national morale has become completey 
relaxed and sensitive people will repudiate it and say, “no, that is a reflection on 
national character.” There are historical reasons for this and the latest is the 
war. Surely, war has contributed a lot to this. But, what is the alternative that 
faces us? There are only two ways of inducing a sense of civic morality, and moral 
standard not only among the people, but more especially among the business and 
trading community. You can appeal to their sense of patriotism, civic du ty . 
Honest peopl > say, on the contrary that there is no use making an appeal because 
there is v*ery little patriotism left particularly in the business and trading communit­
ies. You cannot, among the poverty stricken people, expect any higher standards 
of civic duty. But, what is the other alternative? It may be an unpalatable thing 
to say Government can base their administration on two things : patriotism and a 
sen?e of duty ; and if that is wanting, the only other basis on which they can base 
thei r administration is fear. Let us be frank in the matter. Our foreign Government, 
the British Government maintained a higher standard of health, not by appealing to 
any patriotic sense of the people—people would not respond to such an appeal and if 
at all they did it it was only through the fear motive. I know it is difficult for my hon. 
friend, a good Christian lady that she is, to base her administration on the fear motive 
and that is bound to croate some kind of revulsion in her kindly Christian soul, but 
here we cannot tliink in terms of Christian philosophies, of Christian kindness or 
of Christian charity. It is quit» frankly a question of the health of the nation. 
You have provincial regimes! going hectically with schemes and they are worried about 
one per cent, of the people, who are supposed to drink. What are we suppoi ed 
to do with 99 per cent, of the people’s hecdth, who constitute the nation and who» 
are definitely having their health increasingly exposed and being destroy^ by tbii 
process of adulteration with regard to the cooking media of fo ^  and even with 
regard to aU our imported food produots ?

I feel that the only thing I want to know from the hon. Health Minister is to 
what extent your detective and preventive staffs are working? I am sure they are not 
working adequately in Delhi. The other day qiie of my friends told me that be saw 
a Sub-Inspector stopping a milk man. After some time they turned round the corner 
and the Sub-Inspector came back smilingly because something had passed in the pro­
cess. The milkmen are allowed to Tjell their adulterated miflc as they like and one 
of your minions in the Health Dapartmant has got enough to buy a packet o f 
cigarettes,

I feel this problem cannot be faced with an attitude of futility and frustration 
not only on the part of the Gov^ernment or even so among the people. It certainly 
will not do for the Ministers. You Members of the Goverament ought to take some 
stringent steps ; othewise it is quite useless under the present circumstanoi^s 
to appeal to people to their sense of civic morality. The only other thing is really 
to prescribe not only  ̂ exemplary punishment, but punitive jpunishinent and 
to see that this kind of punishment is actuolly meted out. I iiave a feeling that your 
detective and preventive staflFg are not working adequately or if they do work, 
they put up cases in such a way that the people are let off \vith light sent<)nces which 
have no deterrent cflFect.

Dr. V. Sabramaniam (Maflras): At the outset [ congratulate the bon. Minister 
because she is pulling up froin oil her difficultiee. I oft^n find her say that her 
Ministry is being cut to the bone. In this connection, I will very humbly re­
Quest the hon. Finance Minister to give proper funds for this Ministry so that it can 
develop in itself. Though public health and medical relief are provincial subjects,,
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there U a lot of work to be done from the Centre. My hon. fpwnd Sardar Bhopinder 
Singh Man ia not in his seat and he may reply that the Centre has nothing to do in 
the matter of health. Anyhow, I am not dealing with that subject in detail.

I find that there is much lack of co-ordination in the matter of public health 
-and medical relief in the country. Though it is said that the Prorinces have much 
to do, everything depends upon the .oo-ordination which they will have to arrange in 
the matter of public health. Take the case of water supply, drainage schemes, 
house construction and in all these n n l^  there is co-ordiMtion, the public health 
-of the country as a whole will not improve. Take the case of mosquito centres. If 
mosquitoes breed in one pond, they may well grow and fly for many miles together. 
60 these questions must be taken in a general way. I do not know whether the hon. 
Minister convene a meeting of the Provincial Health MinisterB every year and do3s 
Mme co-ordinating work in this connection.

Then I would like to draw her attention to burrow pits near Railway lines. 
I drew the attention of th& hon. Minister to this matter even last year. When new 
lines are constructed the Railway Department should fill in the burrow pits because 
they are the root cause of mosquito breeding. Under these circumstances at least in 
municipal areas where ther(>‘ are big cities, burrow pits must not be dug by the rail- 
\vay authoritietj when they are laying new lines and even if they do so the pits 
nju«t bo rofilJed after some time and unless this is done on an ah India basis, as a 
general policy anti-malarial work will not be a success.

WitK regar*! to medical relief and provincial hospitals in the country, I want to 
place an over-all picture, but the statistics which were supplied by the Ministry ar j 
not correct and I could not tally the tabulations. Roughly I want t6 say that ex­
cluding U.P., Hyderabad State, Mysore and Travancore States, in our country there 
are something like 20 medical institutions including two schools and one dental college 
and the number of students admitted is 2,280. Number of beds available in the 
eountry is 42,000. The number of hospitals and dispensaries iH, 1,385 (excluding 
railway hospitals and mental hospitals). The number of graduates and licentiates 
is 41,58(J. All States including the Centre spend about 12 crores of rupees for public 
health and modical relief in the country. Thei’e are several other States expen iiture 
also. I do not find the amounts here and putting them together very roughly they 
may spend Rs. 25 crores on the whole for public health and medical attention. 
This is more or less the State-aid for all hospitals and schools and colleges. With 
all tMs it is said that about 10 or 15 per cent of the population of the country get 
n>edical relief in this manner. Thus we find that these hospitals cater to a small per­
centage of the population. As regards the number of Maternal-Mortality the figure 
is two Lakhs and mortality on account of cholera comes to 13  lakhs in 1947 
and one million die of malaria and half a million die of tuberculosis every year.

It is stated that about 2 5 millions are suffering from malaria. How are we going 
to taoklo this vast problem is the question. The question is whether the method we 
are adopting at present is euitablo or whetb< r a better method, at least 
^  temporary method, must be adopted by the Health Ministries both 
here and in the states. For this purpose several State Governments have 
ojjened many ayurtcdk hospitals, schools and dispensaries. As I said the 
other day if the policy is that modern medicine should continue to ber the basis for 
the development of the national health services in the countrv. f̂ that is followed 
the medical relief measures adopted by the provinces will be aft'cted very much. 
I will onci‘ again ask the hon. Minister to see that this direction from the Centre is 
iiiodified HO tliat the Provinces may go ahead or continue the policy which they 
have been adopting. If this direction is to be strictly carried out the ayunxdic 
hospitals and dispensaries which give medical relief have all to be closed down. 
It Â ill wofk hardahi])s for the masses. So I would once again remind her that these 

^foneral instructions should bo modified from the Centre.
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As regards registration in the provinces almost all the provinces have gone 
ahead with the registration of ayurvedic practitioners and .the Central Government 
will have to pass an All-India legislation for this purpose and also extend the East 
Punjab medical registration Act for ayurvedic practitioners, to Delhi, and in this way 
the practitioners who are qualified institutionally here may get their registration.

In these matters the hoii. Minister must take some immo liate relief msasuros. 
As I msntionei the other day, GovernmDnt have not yet made a separate research 
fund for Ayurmda research wook, though its creation has baan decided upon by the 
Government, and I hope this will be done soon. In addition to  developing the 
research work in Ayurvedic system of medicine, we have also to bring in the necessary 
legislative measures and also, there should be a suitable consultant with the Central 
Government in matters of Ayurvedic medicine. Probably at present the Director. 
Ganeral acts as the alviser or coisultant with the Government of India, but he 
belongs to the allopathic system and though he is quite sjrmpathetic towards the 
indigenous system of medicine, he is so overwhelmed W ith duties that I think 
it will be much better if a separate person is there to advise Government bn matt/era 
concerning indigenous medicine. This is one suggestion I want to make to the 
hon. Muiister for consideration.

The other point is connected with the registration of practitioners of modern 
medicine. Just now we heard in reply to a question that the Indian Medical Coun cil 
Act wiU be repealed. I say that this should be done quickly because there are thou« 
sands of licentiates of modern medicine who have not been brought on to the Central 
register. The Provinces have registered them in the same register and the same 
schedule, but at the Centre it has not been done. At least in the field of modern 
medicine, there should not be any caste distinctions and therefore, I say the Act 
of 1933 must be immediately amended and the licentiates must be brought to the 
same schedule and the same register ; and unless this is done heart burnings will 
continue to exist. Various representations havo been made by associations of allo­
pathic medical practitioners, and I would like to invito the particular attention of 
the hon. Minister to this important matter.

To conclude, as I have said, I want an assurance from the hon. Minister that a 
separate fund for Ayunedic research should bo created, there should be some person 
some separate person appointed to give advicc to Government on matters connected 
with indigenous systems of medicine and the Indian Medical Council Act, 1033 
should be immediately amended, so that there should be a uniform standard for all 
doctors practising modern system of medicine. And also the work of upgrading the 
existing modern medical schools should be expedited. To ensure a uniform minimum 
standard this upgrading of the schools also must be effected as soon as poiisible.

The other point I want to refer to is the one already mentioned by my friend 
Mr. Kamath, and I do not want to go into all the details connected with this subject,
I mean the prefabricated houses. If it is an experiment, let us have it as a trial, 
but I would like to have an assurance from the bon. Minister that if the cost of 
these houses goes beyond the cost of a house built on the traditional way \^nth 
brick and mud or mortar, that is to say, if such a house costs only Rs. 1,000 and 
this prefabricated house costs about Rs. 4,000 this work will not be proceeded with. 
If these houses cost more than the traditional type ones nobody will buy them, 
they will become a costly affair. The hon. Minister may go thorougldy into thia 
matter and if the houses cost more, then bring this work to a stop. We can lose the 
money already invested in this factory, but if we go on, we will have to 
utilise the materials manufactured for government purposes and th^s we will ho 
losing public money. I t  will not be an economic proposition and so I request that 
this matter may be gone into deeply.

I would once more request the hon. Minister to pay particular attention to the 
things I have mentioned.
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8hri Oltottopadbyay (West Bengal) : Soncc cf the pievicuf speakers have spoken 
on different subject managed by this Ministry. But so far as housing is concern^, 
that is a matter which is shared by other Ministries as well. It is not the exclusive 
duty and charge of thi^ Ministry. I would like to say something which concerns a 
«ubject directly under the cliarge or responsibility of this Ministry and that is health. 
In the matter of health, there are certain vital problems which have udI yet attrac­
ted attention of the Ministry, and even if they have, satisfactory results have not 
been produced so far.

One previous speaker—Mr. Frank Antliony—has stolen a march ahead of me. 
He has quite rightly referred to adulteration of foodstuffs arid other things. The 
thing that affects the health of the nation and affects it very vitally at the present 
moment is not want of food alone but the little food that is available cannot be 
bad in a pure condition. Adulteration of foodstuffs is so widespread all over the 
country that it should receive immediate att^^ntion of the hon. Minister, and 
I am afraid she has really neglected her duty in this respect to the extent that she 
has not been able to show much result in this direction. The problem that concerns 
«U pwple most vitally and about which the nation is perplexed is the colossal adul­
teration in the matter of foodstuff and mustard oil Mustard oil is not to be had 
anywhere in the country in pure form. Equally bad is the case with ghee. Possibly, 
the hon. Minister, if she uses mustard oil at all, must be making some special arrange­
ments to have the pure stuff Every Member of this House must have experience 
how adulterated this particular article has become now.a-days. Mustard seeds are 
g*own in different States, and from the different States tl^ey go to different factories. 
There in the different factories the seeds are mixed up with a stuff known as 
Argemone and it has been found that this Argemone contains traces of hydrocyanic 
acid which acid is responsible for beri-beri This beri-beri not only appears in 
the form of swelling of the feet and other parts of the bofly but it ultimately affects 
eye-sight and the heart as well. And I am sure if any statistics are kept by the Depait- 
ment of the incidence of beri-beri in the country, it will l>e found that possibly this 
disease has got the highest incidence ail over. To this particular matter, 
I  would request the hon. Minister to pay her sp(‘cial attention. She might say that 
stopping of lululteration is a special responsibility of the l*rovin<;os and that the 
Provincjial Health MinisÛ rs should deal with this matter. But I may point out 
that this subject of adulteration is an itetu in the tjoncurrent list of the Constitution, 
If tJie Provinces do not devote proper attention to this matter, it is high time that the 
Centre and the Central Ministry should deal with this problem in right earnest 
and see that adulteration is not only checked, but stopped altog(ither. V̂ arious 
Provincial Governments have got their own Acts. But it is the experience of 
almost all Members of Parliament coming from the different Provinces that these 
Acts though they are inexistence, are not functioning proi>erly. AdulU^ration of 
foo<istuffs is running rampant in the market. Not a single item of food possibly can 
be had in pure condition. The Provincial Governments have been very much neg. 
lees ng this menace. There has not been any co-ordination among the Provinces 
to top this practiee. Prom the reports in the newspapers we r©^ the other day 
that in a certain province there was a very big case of adulterated mustard oil. The 
atock was seized, the matter was brought before the cofirt and it was found that 
certain high officials belonging to other States interferred in the matter 
and tried to persuade the Government to send back the seized stock to the place 
where from it was despatched. I understand that the state Governments are not 
doing anything very earnestly to stop adulteration. The hon. Minister should see 
that oo.ordination is effected between the different Governments in this matter. If 
it is found that the existing law in regard to adulteration is not ijuite deterrent, 
necessary legislation may be introduc^ empowering the Central Government to 
take effective steps to root out adulteration. Other Ministries have come forward 
with many legislations for their Ministries and I would like to see in the immediate 
future this Ministry coming forward with a Bill to provide for satisfactorily and 
effectively stopping this vice of adulteration which is so much rampant in the country.
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1 need not say more on this matter. I feel that this demands the earnest atten* 
tion of the Minister. If this is neglected» tho vit/ality, the strength and the health 
of tho nation will be very much impaired. This Ministry has got too many strings 
to its bow. The Health problem alone is so much important that it can engage all 
the attention and time of one Minister. But what has happened is that so many 
other responsibilities have been saddled on the Minister with the result that minor 
matters tak3 up tho timo of tho Ministry and what is funiainental, important and 
urgent is delayed.

Really, I am s^rry that during these 2J years not even a good beginning has been 
mafle to stop adulteration which U a great disgrace for the country, particularly in 
the mattar of fo j l t̂ufTs. I request the hon. Minister to convene some sort of 
committee of p3:)plo wh3 have knowledge an i experience of these matters and see 
that so nothing is ev:)lv:3;l to put a stop to adulteration. We are too eager to see 
some thing being done in this direction.

The Ministry has done much and it is likely to do more in future. But here ia 
a matter in which the Ministry has not done anything and this is a matter which 
requires urgent action of the Minister.

Sbrimati Ammii Swaminadhan (Madras): Sir, it is now one of the clock, With 
your permission I will speak after Lunch.

Mr. Depnty-Speaker: Tho hon. Member may speak after (iunch.
Home then aijcurnei for Lfinch till Half Past Two of the Clock,
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[Mr . D bputy-Spbaker in the Chair.]
Sfaiimati Ammu Swaminadhan:  ̂ First of oil I would like to say how pained I 

was to listen to the speech of my hon. friend, Sardar Man. Even though it is neces­
sary for us to give critical suggestions to all the Ministries, I don’t think 
tho Health Ministry deserves only scathing criti(;ism. I think we c<vn congratulate 
the Health Minister and her co-workers and stafif and everyone belonging to the 
Health Ministry for the Mork they have done during tlu ŝe last thrw y ar». They 
have certainly aocomplished some outHtanrling work connected with the 
health of India and I personally would like to congratulate the Minister of Health 
for the work which she ha>3 taken up and carried through.

One of the terms which Sardar Man used to which I would like to refer, is calling 
the Minister of Health an ornamental figure in the Ministry. That, to say the 
least, was a very very unjust criticism. As far as 1 am concerned, I have seen tho 
work which the Health ]WQnister does. She does not spare herself at all and works 
from morning till night day after day. And that is not what is usually done by 
people who are mere ornaments.
' There are a few suggestions which I would like to make. Although the question 
of adulteration was brought up by more than one hon. Member, there is one ftspect 
of adulteration which I would like to touch upon. That is with regard to patent 
medicines that are sold in this country today. I am particularly disturbed about od» 
particular patent medicine, that is gripe water. Gripe water is given to new-born 
babies to a great extent. Empty gnpe water bottles evidently are sold and the dealers, 
or whoever is doing this adiir oration, buy these bottles and put some kind of stuff in 
ihem. That is what is givmi loday to so many of our innocent and unfortunate babies. 
1 hope the Health Minister will pay particular attention not only to this particular 
medicine but also to other patent medicines which are very much adulterate< l̂ and 
which need to be looked into.

With regard to some of the achievements that I had montir*ned I may say 
that one of the most important needs of our country today is a Nursing Council which 
the Health MLoister has set up. It is certainly doing a great deal of good and the
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Ministry is layint  ̂ down standards for our nurses, which will be followed all over 
India. It i« important to sot up such a qualification because it introduces a univer­
sal nursing standard in the country which was very badly needed. In 
the past it used to be that each State had certain nurses’ training schools and colleges 
and each of such schools and colleges had a different kind of training. Therefore, 
I  feel that under this Nursing Council nurses in India would bo trained on a universal 
standard whereby a nurse from one State can go to another State and take up work 
there.

An^thor thing which the Rijkumiri has introduced is a mobile dispensary which 
is doing much useful work in rural areas where it is very difficult to get medical relief. 
Similarly, the rural welfare canive which was started outside Delhi seme mcnths ago  ̂
is going to prove, when completed, a very useful thing for our people living in the 
vilbges.

Another thing that I was very surprised to.heaa* from S irdar Man was about not

C idin? more stalls for hawkers and food vendors. Surely he realises Dellii is 
ming an unhealthy city, and that thanks to the Hedth Ministry it is not more 

unhealthy and there are not more people with all kinds of diseases in this city* 
Well I am surprised he wants vendors going round the Constitution house and other 
places wlwe there arb no vendors just now, and he wints p%n stalls and cigarette 
stalls and food stalls to installed in all these places. He s^id that the Health 
Ministof was not providing sufficient facilities to these vendors which would certainly 
bring about more insanitary conditions.

S^^d^r Mva spok? about canteDns. I wjuld like my hon. friend to go to the 
Health Ministry Secretariat and see the very fine cant<5en that is being ,run there. 
It is very cban and very well looked after and all the f>eople in that Ministry at 
least gdt good food for c)ioap prices—food whi^h is good, clean and palatable.*

Tlioso are some of the few things the He.vlth Ministry has achieved, but tliero 
are mai\y more things that wo want it to achieve. I would like to say one word 
about housing—and I hope the Finance Department and the Finance Minister will 
joonsider my suggestion A greU deal has been said about housing, but I hare only 
one rtuggt ŝtion to m;iko about thifl. The housing qu(.*stiou shoultl com<̂  entirely 
under the Health Ministry. At present it i« divid(4 between tlie MinislrieR of Health 
Laboiu*, Edac ition, Reliabiiit>ati')n, and Works, Mines and Power. It is very difficult 
for all these Mird.stries to work in oo-ordirvition, ai\d therefore I hope that my sue. 
gestiou that this particular portfolio should bo in the hands of the nealth Ministry 
will be considered by the Cabinet as a whole. That is what is done in the United' 
Kingdom also. Recently you might have seen in the papers that there they had been 
having a very big fight over it and now the housing question is entirely in the hands 
of th^ Health Mini îtry. In India also it is a very important question and we should 
consider it.

Then, I am surprised, inspite of the fact that they are State subjects and not 
Control subjects, that Health and Education should get ^  little time during our 
present discussions. Hmlth and Education get one day and that too between three 
Ministries—Health, Education and 'Ransport. Is it because that the Central 
Goveriunont considers these two questions of Health and Education $o unimportant 
that BO little time has been given to them? Again, when it comes to a question of 
money, Ith and Education are given so little money. Though these questions 
belong to tho Stat^ group of subjects surely the Centre ahouki provide more facili. 
ties in this r<>gard. Tiiese two items df ŝervo much more money and more co-opora- 
tion from the oth«>r Ministries especially witli regard to the housing question. I 
would reially beg the Cabinet to consider this matter and l>ring housing entiii-ly 
undt>r the Healtii Ministry.



Ab  most of the points that 1 wanted to raise liave already been referred to aivl 
also because I Jiave not much timo, I would conclude now. I am quite sure that 
the Minister of Health is fully akve to all the facte that have been brought up here 
and to all the difficulties that the country is facing, aiui I hope that she will give 
her full conaideration to all these matt/ers.

Hr. Deimty«Speak§r: Shrimati Jayathri. I hope the hon. Member will take 
only a few minutes.

The Minister of Healtti (Bajkumari Amrit Kanr) : Sir, how much time 
are you going to allow me ?

Mr. Depaty-Speaker: The hon. Minister wanted half an hour.
Rajkomari Amiit Kaur : Yen, are ycu going to allow me that ?
Mr. Dcpaty-Apeaker: Geitainly.
Shrimati Jayaahri (Bombay): I would like to oonaratulate the hon. Miniiter oj

Health, Rajkumari Amrit Kjiur. Wo are all proud of her for the good services she 
has rend(^red as the Minister of Heiilth.

It is due to her tlmt we liavt' got the funds from the World Hi^ilth Organisation 
and the United Nations Inteniational Cliiklren Emergency Fund. Tliey are 
rendering such useful service. Through this we expect that the eradicafion of 
cholera, the research in plague and the fight against venereal diseases, leprosy, malaria 
and tul>erculosis will be tak(‘u up shortly. Tlu’ough this UniU^d Nations Interna­
tional Oliildren Emergency Fund we expect that child and maternity 
welfare work will also be taken up in our country. For all these ser- 
vi(;es we have to tJuink Rajkumari Amrit Kaur. It is due to her efforts that we have 
got this money for our couj^try. (|K

I would also Uke to say that if as a public welfare Stat(  ̂we want to take up the 
social services, the HealtJi Ministry is tlie right department to which all the servioeg 
should be given. We know that Dibour, Education, Agriculture—all these Minis­
tries—arĉ  also doing these social services. 1 would suggest that all thwie
services should bĉ  put under th(* Health Ministry. But, whenever the
question comes of givii^g money, the cut falls on these servic<‘s. Tliat is a very sad 
thing. We find fault with tlie Ministry for not doing this and for not doing that. 
But in the Report we find thiit the Ministry wanted to spend uioney for variout 
plans for expanding tlŵ  services, and there is a cut placed on this Ministry.

With regal'd to maternity and child welfare services I would recpu st the Ministry' 
to take up this work in rural areas. We know tluvt mat«Tnal ai:d child mortality is 
great in our villages. In order to stop this loss of human life, these services should 
be expanded p^oJ)erl3  ̂ At present our child mortality stands at the apjialling figurê  

of 105 per thousand. The midwives who are trained are not willing to go
to the villages bt^cause the conditions of service there are not v<^y attractive. For
that I would suggest that 25 p<T cent of basic salary should be given to them in 
addition and also transport facilities should be aiTorded. Otherwise our midwifes 
who are trained in the urban areas will not go to serve in the rural areas.

In regard to our milk problem I would say that if we want soktiĉ rs for our army 
our boys should be physically fit to join the army. If we want our children to be 
fit, we should give them proper nourishment, and every child in sclux)! should get 
some milk. We’ want compulsory education but unless a child is pliysically fit 
I  would say that it is cruel to compel the child to go to school. 8o I w(»nld request 
the Ministry to see tluit each child attending school gets some milk.

With regard to co-ordination, one hon. Member suggested, and I also think, 
that unless there is oo-ordinatton of welfare work amoitgst the various Departments 
and States, proper result* eaniu>t be achieved. That is one of the suggestions I 
would like to make.
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Then with regard to abnormal children, 1 think that thoro is great need for an 

institution in this country to look aft«r backward and abnormal children. At present 
I  do not think, except in Bombay, there is such an institution for phyBically and 
mentally deficient children.

All this expansion of work requires money, and if the Ministry is given proper 
funds in the Budget I hope that our Health Minister who has got such vast ex- 
}>erionoe in social work will iaki) up all this work and that the services provided wilf 
do good to thf̂  country.

Rajktimari Amrit Kaar : I have listened with very great interest to the 
speeches that have been made in the short time that is allotted to the discussion 
of the budget for Health, and I will try in that very short time at my disposal to 
answer some of the main criticisms that have been put forward this morning. They 
fall into several categories, and if I am not able to reply at such length as I  would 
like to, it is only due to the fact that I have barely fifteen minutes left before 3 
p. M ’

Criticism is always welcome and should be welcome to every Minister, but 
I  must say that some of the criticism that has been levelled at this Ministry this 
morning has been somewhat unreasoned. Reasoned criticism and informed criti­
cism is always welcome and of very great help.

The first thing that I should like to refer to is the adulteration of foodstuifs 
whioh has been touched upon by practically every speaker. I would like to in­
form the House that long before the speeches were mside this morning, long before 
I was ever even put any questions in regard to this on the floor of this House, I 
had taken the matter up with the State Governments, because I have been, ever 
since I came into office, painfully aware of the large scale adulteration of milk and 
other articles of food that is rampant in this country today and is, as one speaker 
quite rightly said, a positive menace. When I took up this question with the State 
Oovernment« the rt̂ plies I received from all of them were that they were already 
armed with Acts for the prevention of food adulteration. The House will rea­
lise that since this subject was entirely in the provincial field it wtis not possible for 
the Centre to do more than impress upon the States the desirability of enforcing th® 
existing legislation in as vigorous a manner as possible. And this, I may say,
I have done refu^atedly. Since the new Constitution has come into being the sub' 
ject of food adulteration is now in the concurrent field, and thus it has made it pos­
sible for the Oeiitre to promote legislation. I am already in communication with 
State Governments, because I feel that it will be of definite advantage to lay down 
all-India standards, as for example, in the ease of edible oils and fats which enter 
into State commerce and about which one Member gave a most unfortunate example 
of the nefarious practices that are going on. I agree that it may even be necessary 
to make the punishment for offences in this sphere rery much more stringent than 
it is at present. Then all States in Part B v^l alAo have to be brought into line. 
I  therefore propose to have the entire field of the existing laws reviewed with a view 
to promoting all-India legislation as quickly aa posaible. I would, however, like 
the House to remember that mere legislation will not remove the evil. The eo- 
operation of the public is necessary, if standards of integrity have to be maintained 
or if they have to be raised, because, in fact, tl ey have sunk to a Very low level in 
the matter of the adulteration of the necessities of lifr Then tiie enforcement of 
the law itself will rest with State Governments and wit'i Local Authorities. Above 
all we must increase our supplies of milk and other edibles, so that the temptation, 
m  it for anti-social elements or the opportniiities ^ a t  exist for mai-praeUees 
of this nature shall cease or, at any rate, decrease. I can assure the Houm that this 
matter is very much on my mind : it has not been neglected w d it trill ttot be
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Shri Frank Anthony : May 1 ask the hou. Miulstor with regard to New Delhi 
what steps have bean or are being taken ?

Rftjkuinari Amrit Kanr : lu regard to New Dalhi I at onoo had the Act
which 1 oould have pro nulga,t3d, pro^nulgatei. The staff lias been strengthened 
for looking into the adulteration of milk. A v r̂y fair numbor of cases have been 
taken into court and punishm'inbs have bem mated out. But I am sorry to say 
that, it is extremely difficult to check this evil. As I said, if the public would co­
operate with the Government things would become very much easier. In this 
regard I have been in communication with my hon. colleague the Minister of Pood 
to see if we could not start a dairy that would supply Dafiii, at any rate, with the 
milk that it needs. As my hon. colleague the other day said in i^ply to a question 
in this House when the scheme was put forward it had to be turned down, because 
there was not enough finance for it.

I now turn to the criticisms that have bean levelled in regard to the Improve 
ment Trust. I have been receiving complaints for sometime in regard to this Trust 
regarding its inability to achieve much in the way of clearing up of slum areas and 
in the matter of the general development of the city. I t has also been said that 
large tracts have been frozen for several years for schemes which have not been 
able to fructify and yet private enterprise has not been allowed to function. The 
hon. Member who spoke about the Improvement Trust knows that this matter 
has caused me conccrn for sometime and that I have on more than one occasion 
discussed the matter with him and I have discussed it with the Local Authority 
also. In defence of the Improvement Trust I would just like to say this much 
When it came into being it started with high hopes. The war came very shortly 
afterwards and all development came practically to a standstill. Then came the 
bottleneck of building material and even plots which the Improvement Trust had 
sold have not yet been built on by those who had bought them. Thereafter came 
the influx of the refugees and the financial losses that the Improvement Trust has 
sustained have been very great, because we have had to cede large areas of land in 
order to rehabilitate the refugees. The Improvement Trust gets no subsidy from 
Government : it has to exist and continue its development programme on the
receipts that it gets from tlio lands that it sells and when it has liad to cede large 
areas—I think I am correct in saying that it is about 2,000 acres—of land which 
were there for development, it has be<̂ n naturally hit very liard. Nevertheless 
eleven schemes have been complet(^d and nine schemos are under prooess of com- 
j>letion. All the same I too am aware that the pace of building and development 
has been all too slow and I therefore feel that it is necessary to go into the whole 
question again and see how we can not only help the Trust to make greater head­
way but also allow private enterprise to play a legitimate part in the development 
of the Delhi area. Therefore only recently I have taken the decision to appoint a 
small committee which will draw up concrete plans for the Trust to undertake 
within the next five to ten years and see how much of the land that haa been 
frozen can be made available for private entc^rprise, so that both Government and 
privat/e enterprise may go hand in hand.

1 have also received oonlplaints about the notices that have been issued to a 
certain number of people who had bought plots of land but had been unable to 
build on them. We are also in the same difficulty. Many of the plots on which 
the Improvement Trust would like to build have been forcefully occupied by re­
fugees. The owners of plots of land are also very often in that unhappy potiiion 
and therefore I assure ^ e  House that I will look into that matter. 1 am in fact 
already looking into it.

There has been a tremendous amount of crilieiem in regard to the hoofing 
factory and I am afiraid I have to aay that nMt of it is baaed on incompiale 
knowledge and perhaps also doe to a lade of apprsoiation of lha pomHAott i i
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regard to this factory. I would have the House remomber that no single housing 
factory can Bolve nor was it ever the intention that tho setting up of this particular 
factory should solve the entire housing problem of this country.............................

Shri Kamath : No body said so.
Bajkumari Amiit Kanr ; It is a very yital and immense problem and I as Minister 

in charge of Health look upon proper housing as one of the main factors in the matter 
of the prevention of disease. Delhi, as we all know, has been overwhelmed with 
an influx of displaced persons and everything and any thing that can help quicldy 
to solve this vexed problera of housing is greatly to be welcomed. I t was with 
this idea in view and ^vith the realisation of the vital nature of the housing problem 
that pre-fabrication was also contemplated as one means of fulfilling a part of this 
need. Prefabrication has l>oen used with very great success in other countries 
and the experts that the Government consulted do not see why it should not be 
used with equal success here and I believe that when this factory does, during the 
aourse of this year, begin to produce.......................................

Shri Kamath : If and when.
' Rajktimari Amrit B̂ aur :.................... it will be able to produc? something

t&at is definitely worthwhile.
Shri Kamath : Somtthing but not a house.
Bajkomaii Amrit K anr: No one rt’grt'ts the delay in production moie than I 

do but if hon. Meml>or8 will go and see the factory—and I believe some of them 
have Leen there and have been quite favourably imprees<d with it—I think the}" 
will realise that a great deal has been put up since last May, less than a year ago 
when this factory first started to be built. The proof of the pudding is always in 
the eating of it and 1 would ask the House to wait before it passes judgment on this 
experiment until they have seen the results. So far 1 myself have had no reason 
to doubt that the capital spent on this housing factory will be justified. I repeat 
that this endeavour is not meant in any way to supplant traditional construction or 
constmction of any other kind, for all of which and more there is ample room in our 
countiy. And I also re|)eat that it will be sought to eHminate as far as possible 
and as quickly as possible the importation of aluminium alloy,—that is all the 
foreign import, that is being brought into use—in order to keep down the price of 
the houses.

One hon. Member said that the price will be uneconomic. Again I say, “ Let 
him wait and see whether his prognostication is c o r r e c t I  venture to submit

3 P. M. that he is being a  Cassandra. Royalties have to be paid as they 
always have to be when ont3 makes use of a patent, and no con­

ditions in the agreement are going to prevent us from making alterations. I a l^
wish to say this, that no more has been spent on the factory than had been 
budgeted and it is not correct to say that the Manager of the factory ia in charge 
of paying out bills.

Shri Sondhi (Punjab) : On a point of infoimatiftn, can I interrupt the lady {
Bajkomari Amrit Kaur: I have listened with patience......
Mr, Deputy-Speaker: She is not giving way. •
Shri Kamath: She has made an inconeot statement.
Mr. Deputy-Speakir : She is not giving way.
ih ii Kamath: But it is patently inconcct.
Bajkiimaii Amrit Kaur : I have listened with patience to all the (vitioiam 

Khat hare been made and I want to say that if any hon. Member wishes to have 
fttrthar information he can oome to my Ministry and have it given to him in detail
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All the bills that are paid out are checked by the Finance Ministry here and I venture 
to submit that I do not think the Finance Minister would allow payment to be 
made without proper checking and nor would the relevant Department in the Office 
of the High Commissioner in London. The factory could not have been set up 
without experts and I would again say, “ Let the House see the results before it 
offers any further criticisms on the factory
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Now, I come to the vexed question of indigenous systems of medicine-
subject which has agitated the House for a long time. I have often said on the 
floor of this House when replying to questions that Government is anxious to give 
^n impetus to research in the Ayurvedic and Uimni sjrstems of medicine in order to 
enable them to make their contribution to modern medicine in a scientific manner. 
The House will surely agree with me that we have to aim at giving the best in every 
aphere to our people and in no sphere is this more essential than in the vital 
sphere of health. We cannot, however, ignore the implications of reverting to or 
allowing any forms of relief which cannot stand the test or the light of scientific 
scrutiny. Therefore, it is necessary that all who practise the art of healing should 
be properly trained in whatsoever systems they practise—and registered—, so 
that quackery which does exist here today may be banished.

I have therefore made a provision of Rs. two lakhs in this year’s Budget for 
the purpose of setting up a Kesoarch Institute for the indigenous systems of medi­
cine and a Committee is now sitting, which will report very shortly on the cur­
riculum for future practitioners in Aytirf)e4 and Uiiani and also where and how 
research can be started as (juickly as possible. I have no doubt in my mind that 
as soon as finances permit, we should try to manufacture with skill and efficiency 
our own drugs, of which d verital)le mine exists in India. There too, research k  
needed. I would also like practitioners of Unani and Anrrved who are wilUng 
to undergo training in public health to come forward Ibr this training so that they 
can help to push our health services on a sound basis. espe(!ially in the rural areas.

A certain amount of criticism was levelled at me in regard to refugees, but 
I would like to stress and agree with what one hon. Member has said, that in regard 
to the removal of refugees who have put up unauthorised ccmstruotions which 
definitely interfere with the life of the city of Dolhi and with its sanitation, I have 
no doubt in my own mind that if I have erred at all, it is on the side of leniency. 
My sympathies are with those people who have had to leave their homos. I am sorry 
that we have not been able to rehabilitate them, but it is a matter that cannot be 
done overnight. But, for their part, they must not try either to displace those 
or make reftigees of those who have lived in Dellii. I have had c?omplaint after 
complaint from the citizens of Delhi in regard to the inconvenien(^e8 and the loss of 
gainful occupation that they have; l>een subjected! to because of refugees. We 
cannot allow food hawking in the streets of Delhi. Not only is it bad for the people, 
but it contributes to insanitation and diseas«» and is a thing that must be avoided 
at all costa. The local authorities in Delhi have been put to very severe strain in 
dealing with this problem—so also the public of Delhi,—and I would like to pay a 
tribute to the patience of both the citizens of Delhi and the local authorities. I 
may assure the House that nothing that has been done has l>een done without proper 
attention being paid to the removal of refugees to other localities where they could 
do what they have ^been doing,—but do it in a proper and orderly manner.

My attention has been drawn by nm* hon. M<unber to the lack of co-ordination 
betwei'U the Centre and the States. I would like to jiaaure him that thiK is not so.

, I woi'ld like to pay a tribuU  ̂ to the Health Ministries of the States for <x)-openiting 
with me whenever I liave had reason t«> ask for tlieir e^-ojjeration, I do rv>t tJii.ik 
that enough publicity is given to the health undertakings of States Health Ministries. 
That they find themselves, as I find myself here, liard put to it to go hi for the ex­
pansion that we would like to go in for is due to the iact of the financial stringeucy 
which afflicts us today. It is absolutely true that the Finance;* Minister would
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like to give very much more money to tho health services, but the position is such 
that the Ho\we mii»t understand that lie is una»bl© to do it. I  venture to submit, 
however, tliat even within the limited reHources that placed at our disposal, 
we have taken many forward—we liave not remaiiw^d static. I do convene 
meetings of Health Minislors and in the matter of the fighting of^iaivmade miilaria 
I  may say that at the last Conference that was hekl the rc^presentative of the Rail­
way Dcf)artment was present and tjie lltiilway Department will also cooperate with 
us, BO that M’hen railway tracks are built or, indeed, when any building is under­
taken, due thought will bi‘ gi\ en to the tiiminati()n of any danger of malaria or, 
in fact, any other water-bonxe or iusect borne diKcases.

One hon. Member has asked me to devote adequate attention to rural areas 
I may eay that nothing int-fTcsts me more and nothing suddens me more than the' 
fact tluit I am unable t>o pay that att>ention that I should to the rural areas. But 
there again, in the Centrally Administered Art^«, we have, 1 think, taken a btep 
forward. Tlie first expenditure that has been incurrod for health expansion here 
has been for the rural artms. The city of Delhi too lias bet̂ n hard put to it to 
cope with the demands placed on it by the enormous influx of refugees. Here too, 
our lios^itals liave been expanded and 1 can ussurt  ̂ Ihe House tli/it we will go for­
ward with one aim and object—and one aim and object only—namely, to serve 
sick and suffering humanity, especially the poor.

Another criticiism tliat was levelled at the Health Ministry m particular was 
that there is no need for it at the Centre, I would like to refute that argument. , 
I  think there is a great deal that the Central Ministry of Health can do. I may read 
to the House in conclusion what I consider to be the functions of the Health Ministry 
at the Centre, so that the House will realise how much work there is to be done and 
how much work the Central Health Ministry is trying to do. First of all, we have 
to be n̂ 8j)0 nsible for international health relations and the administration of port 
quarantine. May I say, in the matter of international health co-opc r̂ation, that no 
specialised a^ncy of the U. N. has been of such benefit to this comitry as the 
W. H. O. We have to administer certain Central Institutes, which are of very great 
value to the country. We have to promot-e research tlirough the Indian Research 
Fund Association. We have to promote the regulation and development of the 
medical, pharmaceutical, dental and nursing professions. W« have to promote, 
in consultation with State Governments, the establishment and maintenance of 
drug standards. We Imve to lay down and enforce appropriate standards of 
medical, dental, pliarmaoeutical and other branches of health education. We 
hav e to coU^t infomaation regarding developments in medical scienĉ > and in 
health admiiustmtitm in India and elsewhere and to miike such information avail* , 
able to all our SUite Governments and their medical and iicalth departments. We 
have to promote through a Centnil Health Board and otherwi-c tlibcushion̂ * and  ̂
exchange of information on he*ilth problems. We have to promote enquiries into a 
number of healtii problems and co-ordination of efforts thereon. We liave to col­
late and give publicity to statistical and other information rehiting to health prob­
lems witli the object of stimulating interest of and educating both the professional  ̂
and lay j)ublic on health iiuitters. We have to disoft ige the functions of the Port * 
A and B SUite Govenmients in health and Local Government in Part C States. We 
have to try to build up and maintain a Central Hoiiltli Servic*e,for the purpose of 
ensuring high standards of administration, of ensuring high standards of educa­
tion, and of collal)orating with tlû  States for the mfiint^nancc  ̂ of an efficient 
standard in their admirustrations and making available ti> the Centre and Stateo the 
sen ices of highly qualified persoimel, and also, may I say, to promote standards , 
in housing by colle( t̂ing and distributing information and providing advice to 
States on housing and town-planning, organising research and other suitable means.

1 think if we try to undertake all this work, it surely is a work that is extremely 
Tohaable to the country.
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I  hope aft<̂ r the very brief explanation that I have given in regard to what the 
HeaUli Ministry is trying to do or has done, that all the criticipmn that have been 
made will h(' taken back and that I hJviH have the full support of this. House itt all 
my future work.

Shri Kamath : On a point of tlaiification, Sir. With regard to the statement 
that the hon. the Health Minister made tliat the budg^ t̂ed amount for the housing 
factory had not been exceeded, may I ask whetlier she roeollects that the capital 
expenditure provided for up to the end of the fii;iancial year 1949-50, &h will be 
apparent from the proceedings of the Standing Finance Committee meetings, wai* 
only Rb. 30 lakhs and her own rĉ pc>rt issued to us only two or three days back» or a 
week ago, shows that the capital expenditure has gone up to over Rs. 40 lakhs- 
What d(X̂ s she say about this ? Does she still maint<iin that it has not exceeded ?

Bajkamari Amrit Kaur : I maintain that the budgeted amount of the factory
has not boon cxceedod. WJ\at has happened is that more has boon spent on capital 
exponditm^ and less on the working oapittil. But that-does not mean that the ex* 
pendituix> has gone up beyond what w*is budgeted for tlie factory. I again repeat 
that what^iver information any hon. Member wi>>hf's to have from me in njgard to 
the liousing factory, he is always welcome to comt̂  t/O the Ministry at any time and 
have it in detail.

SUhri Kaxnath : We have done that so often—it is no use.
Mr* Depaty-Speaker : You repeat it.
I will now put the question to the House. The question is :

“Tlmt a sum not ©X(*«eciing Rs. 6,25,000 be granfcoci to the Pronident to dofrfty the chmram 
which will come in course of payment during the year ending the 31st day of March, 1951, In 
respect of ‘Ministry of Health*.”

The motion waft adopted-
Hr. Deruty-Speaker : Tlic question is :
“That a simi not exceeding Kb. 38,78,000 be granted to the President to defray the charge* 

which will come in couTHe o f payment during tlie year ending the 31«t day of March, 1051, in 
respect of 'Medical Servicew*.”

The motion was adopted* ‘
Mr. Depoty-Speaker : The question ia :
**That a Bimi not exceeding Rh. 68,65,000 Ix) granted to the President to defray the charges 

which will come in conrse of payment during the year ending the 31st day of Maroli, 1951, in 
respect of ‘Public Health'.*’

The motion was adopted.
Mr. Deputy-Speaker : Now we will take up Demands relating to tlie Ministry 

of Kducatioix. Does the Hon. Minister wish to say anythii^ ?
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The Mittister cl Education (Manlana Asted): I think 1 will speak at the aiul» 

D em an d  N o . 14— M in is t r v  o f  E d u c a t io n .

Mr. Depoiy-Speaker : Motion i s :
‘‘That a sum not exceeding Rs. 84,87,000 be granted to the President to defray th** chatfM 

which will come in courso of payment during Uie year ending the 31st day of March, 1951, in 
respect of ‘Ministry of Education*.**



j)BMAND No. 44—Abcha boloo y  

. Hr. Deputy-Speaker: Motion is :
“That a gum not exceeding Kb. 36,10,000 be granted to the President to defray the chargee 

which will conie in coureje of payment during the year ending the 31st day of March, 1951, in 
re«p6ot of ‘Archaeology’.” '

D em a n d  No. 47—Ot h e r  So ik n t if ic  D b p a b t m e n t s  

Mr. Depnty-Speaker : Motion i s :
*‘That a miin not exceeding Rh. 1,26,43,000 be granted to the President to defray»the chargee 

which will come in course of payment during the j'ear ending the 31st day of March, 1951, in 
reepect of ‘Otlier Scientific Departments’.”

DaftUND N o. 48— E d u c a t i o n  

Hr. D«paty-SpMker : . Motion )« ;

“l l ia t  a sum not exceeding Rs. 1,02,37,000 be granted to the President to defray the chargee 
which will come in course of payment during the year ending the 31at day of March, 1951, in 
respect of ‘Education’.”

Shri Frank Anthony : What will bt< the position of these of \\n who wish to 
move cut motioixH ?

Hr. Deputy-Speaker : I am Bure hon. Memtos, more particularly Mr. Anthony, 
are fully awaro of the practice wiiicli was in oxiBtwce during tlie previous Assembly. 
Hiere a e riow' threo hundn^d Memberw, as againKt 140 Membors we hiid 
then. Uaattaoh(Hl Members then given half a day iu a Budget disousmion
ranging nearly ov(̂ r nine or ten days. I find tliat at evei*y stage and on almost 
every demancl nnd also in the Gen(Tal Discussions unatta(.-li^d Menil»erR, each one, 
demands a lot ol* t ime for hiins( l̂f. It would l)e well if time wort̂  a}>portiontHi among 
Members Monging to the Oon^(\ss Party and unatta(‘h<‘d JV1enib(‘rs, in whicli oawe 
we would not hav(‘ ho many lion. Members who ha '̂e no (»))])ortm\ity to spĉ ak. 
Some of them })5id expn'ssed to me a keen sense of disa])pointm(^nt. 1 hav(‘ only 
to assure them that nothing would be found wanting on my ])art to give them the 
time. For tlvU nvison I am not prey)ared to allow any of these cut motions : it 
h  useless. If the Hon. Memlx r̂ wishes to move all the out motions there will lie 
onl}' time for moving the motions find nut for sjK\iking on th<*m.

But if tlu^y want, let them all group t]i(?mselves into one unattaelied group 
and suggest to tlie Miaister of State for Parlianu^ntary Affairs and to the Sj)eaker 
also as to what time they want in which <̂ ase th<>y will liave that time. They ean 
apportion it among themselves and d<H!id(̂  as to what cut motions ouglit to l>e moved 
or not. As far as I am aware, Uyih the S|>eaker and myself l̂ â 'e been more than 
generous in this matt<'r and the House also has Inn̂ n generous.

Shri Frank Anthony: I was not complaining against tha Chair. I was just 
saying that the pro(iedure was that the cut motions wcira nirmiUy mov^d first.

Mr. Depaty*SpelElker : All the out motiona have been taken to have been 
moved--that is the procedure we are adopting. Shrimati Durgabai.

Shrtanati Durgabai : In his inaugural addreaa to this Parliament, the President 
had stated that though his Government attached a great deal of importance to the 
uation-buikling acti\itie» like those of education and health, he regretted the delay 
in the progress of these activities and also expressed his inability to give suificient 
encouragement for their progress. I must state that this statement has not come 
to me as a surprise and it has not really disappointed me. My worry is not about 
what haa not hapjiened in the past, or has not happened today, but is about the pros­

pects of our future in regard to these particular subjects. I also request the hon.
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the Education Miniftter not to worry about what ho was not abl(̂  to get from the 
Finance Minister for the activities of his Ministry but to worry about the future 
prospects and also see whether he would bo able to get sufficient and substantial 
help and encouragemf^nt for th^ activities of his Ministry in the future.

So far as I  am concerned, I roally ceased to be an optimist. I  also do not think 
that the situation will improve so much in the near future or will improve to the 
extent that though we will be able to create new assets as a rasult of reliefs Wî  have 
given in regard to taxation, we would be able to divert them to educational pro­
grammes, because there are more important programmes like food and shelter. 
Moreover, it may be that whatever, or what little remains out of this might go 
to the technical education.

I would like to draw the attention of the hon.Minister tlwt if the Gk^vernmen t 
would persist in continuing to go on without realizing the realities of the situation* 
I am afraid that the blue prints for the social education programmes which the hon* 
Minister of Education has taken the trouble of preparing will have to be kept in cold 
storage. I would also draw his attention to article 45 of the Constitution which 
provides that ‘the State shall end^mvour to provido within a period of ten years 
from the commencement of this Constitution fe>r fret) and compulsory  ̂ ed'ication for 
all (iluldren until they complete the age of 14 years.’ May I know what will happen 
to this solemn pledge ? I  only wish that this was not in the Chapter of Directive 
Principles of State Policy but that it was placed in the Chapt/er of Fundamental 
Rights, rights that ar« justiciable. As regards education, it might be said that it is 
a matter for the States but I venture to Hay that this doos not raally absolve tlie 
Central Government from their responsibility. We must realize one fact that the 
industrialist or the big capitalist has already started to say that programmes like 
education and health need not worry the Cwitral Government so ranch and that the 
Edueation Ministry is wasting valuable fuiids on tMurational Conferences. There­
fore the hon. Minister ne(*d not really bright prospeots in the vory near
future that adequate funds would be made available by this Government for the 
implementation of this programme. By that I do not suggest that it is time for 
either the Education Ministry or the Health Ministry to wound up. It is 
far from my intention. We have to take a r.'^alistic view. It is really a 
good fortune that we have Maulana Azad as our Edu(;atioh Minister. He is 
not only a great cultural aristocrat but he is also a leader of our country and 
in good old days of Congress, he had rallied round the men and women of this country 
under orie banner and he could command their work and services in our fi^ht for 
freedom. Therefore it is now time that he should turzi his attention to that as|>ect, 
not caring ^  much for the so-called fin/inces that this State has not been able to 
make available. It is my anxiety to impress upon him that in this new «et up also 
people do count and their services have to be enlisted and I would suggest to him to 
enlist the popular support. The Prime Mini(=»ter had recently made a statt^ment tluvt 
Governmental eflFort alone cannot solve the pn̂ bl'̂ na and th 3 pr )l>lom< e\n l>e h >lvod 
on a large scale by public support. Tliough these remarks wen̂  mad‘3 by the Prime 
Minister with regard to industry and its planning, in my opinion they will as well 
Apply to education. So I want the Maul an * to ro Uize the realities of the situation 
and he should more profitably turn his atU5ntion to the numerous workws that are 
Btill alive to-day. I want t-o tell them that they are d')in!4 Htill very good constructive 
work aiwi I would suggest to the Maulaua to go about in tlie country. If he is sori:>us 
about enlisting popular support for his work, he should set» that a network of insti­
tutions is s ta r t^  by private effort. Already there are a number of private imtitu- 
tions doing very good pioneer work in the field of education and he should find ŵ ŷn 
and mear^ of assisting them. I do not mĵ xii to say th it G )vernm'jnt are not en­
couraging private institutions. They are giving handsome grants to institutions 
like &ntiniketan, Jamia Miliaetc. but there are in the country a net-work of ins­
titutions started by women who have put in very good w<>rk which Wi)uld really
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help tlw Education Minister in the programme for education. When I  say /that 
Govemraent^s attention should be drawn to this, th?* hon. Minister should not t h i^  
that my remarkH or prayers are for financial support to these institutions which 
have been started by private effort. They never cared for financial support from 
you, they never appealed to you,they liave raised funds and they have been successful 
beoause they have realized tlie fact that human power is much stronger than money 
power. They also realized the fact that manpower will create money power but 
money pcwer could never create manpower. That is the essense of truth. I t 
is my experience in the country that institutions started by a band of influential, 
devoted and loyfU workers have never failed for lack of funds. They do require 
your supjK>rt not in the shape of grants but your recognition and your encourage­
ment in various other shajies.

The hon. Minister must realize the fact that there are workers in the country 
and I would ask him to come with me and I will take him t>o these institutions run 
by private individuals and he will see what public work they have done. The faci­
lities they require may not come to the notice of a Committee or Commission which 
consists of Professors like that of the University Commission whose report is practi­
cally devoid of anything but flowery language. I have known of many institutions 
run by Private IVusts which devot<* th(‘ir attention entirely to training of nurses. 
The country is suffering for want of adequate supply of nurses and teachers and there* 
fore we must a l^  recognize the fact that when we have no funds to undertake that 
work, we must i^ncourage atul recognize the work undertaken by others. I do not 
want to mention the particular organizations that liave t̂ iiken up this work. I  
would only say that the Kasturba Trust with huge funds at its disposal lias under­
taken the training of many nurses but those nurses have not still received recognition. 
Therefpre as a first step, I would ask the hon. Minister to the possibility of tapping 
these private institutions in a coordinated v ay on a national scale and also he may 
appoint a Commission to go into this problem and also to survey the work done by 
these institutions and recommend to Government as to what st-eps Government 
should take U> utilize the work already done by these organizations. I  am very glad 
that the hon. Minister is going to appoint a Committee which will concern itself with 
matters connected with Secondary education.

I wish that matters like Secondary Education and Primary Education should 
be entirely left in the hands of women.

Men need not feel jealous about this. Men need not concent themselves ^nth 
teaching small things to small children. Let them prepare themselves to be good 
soldiers. I'hey may concern themselves with industrial expansion work. The Sar­
gent Committee rectoinmended very strongly that (>() per cent, of the teadiei’s for the 
junior classes (u)uld be women. 1 am very glad to note that the Planning Commissicm 
which h*is beini rewmtly apjKunted, is going t ) concern itself with planning for edu­
cation also. I would rtKjuest the Planning Commission to take up tlie question of 
H'-organisinvr women's education in this country, not only education of girls of college- 
going age, but the education of mothers, unfoitunate widows and sisters. I hope 
the Planning Commission on whose work we have gre ît ĥ |>e8, will not confine itself 
to problems of indiistriejs, hut would also take up matters like health and educatioa'’ 
on a nation*widt* scale. ’

Dr. Pattabhi (Madiafl) : The subject of education is an enchanting cmo. It
is of eternal interest not men'ly to the educationist, but also to the administrator 
and u\oro so to the critic of iidniiniHtration. But, in offering my words of review 
or criticism, it must not be understocKl that I am putting the hon. Minister of Educa­
tion in the dock. He is more' an object of our s)rmpathy today than of criticism. 
When we review his budget of last ye<ir and compare it with the budget that has been, 
sanctioned for him this year, one fwls a sense of commisseration tlmt he should have 
been deprived of a fourth of his last year's grant on account of the 40 crore deficit



in India*« finanoea. This yoĵ r, it bpon rt r̂lticed to the paltry sum of four crorea, 
out of which h^ estabiishment cousumds about 35 lakhs and there are three other 
items, one of 36 lakhs and there are two amounting to 2,25,00,000 rupees for soientifio 
research and education. With this paltry and moagre sum, it is really difficult for a 
Minister to undertake to administer his cliarge. Really education has been the 
Cinderella of the home. Even this (IJinderella was about to get rich robes at one 
time ; but, unfortunately, she tripj>ed and foil and lost them. So, the six or eight 
crorcs that the hon. Maulana Saheb was about to get m as lost ^hen the budget itself 
tripped and there was a deficit of 40 crores. I have, therefore, no adverse criticism 
to  make of the Minister, but the Cabinet must bear the responsibility.

A Cabinet that looks upon education as perhaps one of the last items to be cared 
for in its charge is not taking a right view of matters, especially, in a country which is 
building up its nationality anew. We have emerged after 150 years of slavery into 
freedom and almost every branch of oiu* life has to be ro-organised and re-constructed. 
If  England while in charge of Germany had thought it necassary under the care of 
Lord Vansittart to re-organise the education system of West/em Germany from 
start to finish, bow much more is it neoessftry for us to re-organise our whole scheme 
and system of education which has been framed and fashioned to suit the needs of a 
foreign powers Yet, perhaps, there is neither the time, nor the ^villingness, nor the 
opportunity to examine these things in a radical fashion and re-align the whole 
march of the education chariot.

On reviewing the various items in respect of which cut motions have been given,. 
I  fijid that they embrace everything from China to Peru: adult education, adolescent 
education, primary education, secondary education, collegiate education, technical 
education, basic education, a number of colleges and institutions, research depart­
ments, Archaeology, anthropology, and what not. I do not wish to speak about 
any one of thes^ things. I only fear whether my plea for my little reform woukl have 
a chance when all these are going to be given the go by. 1 have not even given notice 
of my motion. Therefore, I do not hope for any immediate reward. However, I 
wish to draw the attention of the hon. Minister of Education to this'question of 
supreme importance.

You have given scholarships in France aggregating to Rs. 30,0(X); in Indonesia 
aggregating to an equal sum ; and elsewhere, altogether amountmg to Rs. 80,(KK). 
Can you not give a lakh of Rupees in order to ena&e students or litterateurs of one 
province, or a State as we call it now, to learn the languages of their next door pro­
vince ? Have we built up a single nationality in our country? It may be that the 
fundamentals of nationalism are there. Fundamentally, we are a single gef>graphical 
unit, moved by common historical traditions, claiming a common biologic descent, 
having common ideals and purposes and common customs and manners. Never­
theless, the fact stands that we liavo been divided into ten or twelve proviiues and 
we have developed as many sub-cultures. Sooner or later it must be our endeavour 
to synthetise all these provincial cultures into one national culture and to that end, 
a beginning must Ix* made, sooner or later, sooner rather than later. You can nevfr 
begin too soon. Therefore it is that I plead that the literature Mhich is the })urest 
expression of the thought and ideology of a particular provincci should be capable 
of being translated, and should he translatol into the language's of the neighbouring 
provinces. Bengal is said to be rich in literature. If that is so, how is it that we arc 
not able to taste that literature by rendering it in the other languages. Mahaninhtra 
has got a progressive literature, Gujarati is going forward hy kaps and boumls in 
regard to its modern literature. Hindi literature is almost unrival e<l,--̂ in quantity 
if not quality—‘in its output. The South Indian languages have their own claims t<> 
make in regard to this matter. Each is, however, fumbling in its own way. Each 
province is putting forth its labourn unnect^narily in the way of original work while 
it should have been easily possible for it t-o absorb the researches of its neighbour by 
merely translating their books. All that is required is tlmt graduates of one part of the 
country or the authors of literature of one part of the land should be encourage<l tô
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Wrn the languages of their next door neighbouTH. Bengalee and Gujarati are allied 
to eaoh other very intimately. Bengalee and Oriya are again intimately related to 
each other, Oriya and Telugu mix together. Telugu and Tamil are next door 
neighbours. Telugu and Canarese are almost identical. Mahratti and Telugu mix 
together. In tliia way, you must promote the cultural unity of India by means of a 
common literature if n it even a common script and a common language. Therefore, 
I  say that it must be possible to select at least ten pf3oplo from each of these ten 
provinces wiio know the languages of the other nine provinces so that in a space of 
ten years, it will be jiossible through an organisation, be it an Inter-university Board, 
CMT be it a commercial board or \>e it a Governmental organisation, to publish the 
literature of one area in the several langutiges of the country.

What happens then ? It will only require one other reform*—to have a common 
script for the whole country, in order to establish one common language. What 
Kemal Pasha did in Turkey by introducing the Roman script in one bound as the 
script of the language of the country, we can do, if not by the Roman script, at least 
we can evolve a script of our own and then we shall have built up this vast country,
13 lakhs of square miles in extent, peopled by 37 crores of people, according to the 
next census, into one nationality, having one lit.erature, one language, one aim, 
one purpose, one faith, one philosophy, one art, one sohernc of life and one ideal. Are 
you aiming at this or not, or, are you living from hanrl to mouth ? We have become 
an independent nation and an independent nation must lay the fouiulations of an 
independent unit, a composite unit, a synthetic unit, a \mit that binds arul integrat-es 
the cultures and civilizations of the various parts. Thanks to want of communica­
tions they had their own independent development and effort put forth in each 
area in order to bring about this result. Now we have only to make a synthesis. 
I therefore, plead with the Maulana Sahib, who requires not many arguments to be 
convinced about the propriety or tlu* urgency of such n reform, ibr a lakh of rupees, 
as a symbolic grant from one of the dey)artmcnts of t>)e Gov(?rnment of Indin. Per­
haps if you sweep his office, you will t(et a lakh of ruj)ees at the end of the year. 
Money is flowing into the Seeretariat chainbors. Therefore, J way, if you can agree 
to the idea, please grant a lakh of rupecj  ̂ as a 8ym!>oli<* <rrant and set your seal of 
approval upon this pro]K)sition and then you will be able to lay the foundations of a 
true and many-sidwl Indian natiomdism.

I w t  ^  ^  f  w  ^  fr'ftc i srtsc
g’rtft ̂  ^  ^  ^  rft >1̂ 7̂  % r̂r«r ^  trrejtr |3rr

3TT%T ^  »lf ^  ^  apv
^  3nn 51̂  11 f  fsrar ^  f̂t

a r ? I  f i r f t w T r m ^ s n r w r jtij 
f̂ rm̂ RT '3̂ *1 ^  VHfit T̂T̂ hr VT , («i^w ^

iW T T  I f U T t  ? > T r t  S H T  » n n  f .

»r| I, artfr f>r ( r e p u b l i c ^  wrfi5F% 5—srk ^
% ?mr ?«r ^  f  f r  fewr % ^  t  •

ftWT f̂ nfPT «ift ^  ^  ^  (ambitious)
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[Pandit Thakuk Das Bha.rgava in the, Chair\
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» n m  5T V T  4 > p t  ^  v t  v= ip m  ^  li ftr a i m  m iflsft #
^  ^  VTjft j  ftf ftw iflWlfhr ^IfW ^  ^  I ^  3Tf #  j |^
w f j ,  ft« ^ w t » r > i l | t ^ ^  f  w
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f  11 i  ft? ar»# t. ^  t  ̂  W? f  w
^  3T»TT ?«rnfV srpT Tfp? jt ?) ?ft ^r awifTT ^  jt f«fr ^
^  I

(E ng lish  transla tion  o f  the above, sppech)

Sfaiimati Uma Nehru (Uttar Pradeah): Sir, bt'fore I say anything olae I »hould 
■congratulate the hon. Education Minister on his report whi(ih he has taken such great 
pains to prepare. In going through this report I notice that although groat pains 
won3 taken and persistent efforts made the schemes c o u ld  not be oarried tlirough 
f o r  la c k  o f  funds. To me education is the moat important need o f  the country. 
If  this work is held up for lack of funds the ignorance that has pervadf^d our country 
so  long would he aggravated even more. During the British rule we were constantly 
< 5 o m p la in in g  that they did not i m p a r t  sufficient education to our men and, o f  c o u r s e ,  
neglected the women altogether. But, n o w  that we have attained i n d e p e n d e n c e  
and are the citizens of a republic, we are painerl to find that funds are wanting for 
our education,

I have studied the scheme formulated by tho Education Department and 1 find 
it a very good and ambitious scheme. There is no aspect of the question that might 
have been left out of consideration. I know what things are essential for the bidd­
ing of the nation after a country has achieved freedom.

First of all comes art which has an important part to play in the development of 
a  country. I am not opposed to the Western art, on the other hand I appreciate art 
throughout the world. I find, however, that the expenditure we incur in encoura­
ging the art of our own country is nothing as compared to the money we spend on 
the Western art and in buying and bringing over from the West pictures. 1 repeat 
I am not against the Western art but I do feel that when a country wants to march 
on to progress it would normally develop its own resources first before bothering 
about the art of other countries. I also feel that it does not behove us to enit>ellish 
our land with Western art. On the'other hand, if our country is already provided 
with its native decorations any Western embellishments would only add to its charms.

I have also noticed that whenever we started any new work, opened any new 
department we had to overc-ome great obstacles in the beginning. In founding our 
embassies and education sections in the Western countries we have mtide a wrong 
use of our money and a lot of it has even been wastĉ d. We sent out an educational 
Secretary to America but we find that in doing ho we have not achieved 
the amount ot success we should have achieved. This should not worry us but we 
must take care to see that our money is spent properly. We must not lose sight of 
the fact that we have to build this country.

[ P a n d i t  T h a k u r  D a s  B h a r o a v a  in  the Ohair].

It is only two and-a-half years since we got our freedom. Our Constitution 
has been framed just recently. I feel, however, that if only we had paid attention to 
two or three matters whiph were very essential the shape of things in our country 
would have been quite different. I am going to describe them. In the first instance, 
there should have been compulsory basic education. The present state of basic 
education in our country is not Batisfactory. It does not appear to have spread to 
all the Provinces. Its propagation has been defective. This is because the agencies 
employed for the spread of basic education are not experienced enou^^. But I feel 
the hon. Minister fully realizes his duty and 1 am confident he would attend to this 
nide of the question.

What is the roost essential factor in the development of a country ? The very 
first factor is our language, then there are our arts and our basic education. Had 
we attended to these two or three fiMton from the veiy frtart Uie Aa;pe of things in
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[ShriztiAti Uma Nehnj]
the country would have been cliflferent from what it is toaay. We have undertaken 
many tasks but we are unable to accompliah any of thom. All our taaks appear to 
be unfiniBhed. I feel that if we had taken up two or three matters, such as language, 
basic education, Hindi or art, and concentrated on them we would have achieved 
better results. I have also noticed that the Hindi books in basic education schools 
and the high schools all over are different. Each school has a diflferent set of books. 
The Hindi books in some places are stiff and in others easy. I have not found any 
uniformity. The very first thing which needs to be attended to is the introduction 
of books in our own language in our schools, colleges and universities.

The report also mentions public schools. During the British rule I was a great 
opponent of public schools and so when I noticed that heading today I started reading 
it. It is a fact that only the children of moneyed people, of the higher classes and of 
the aristocracy study in public schools and the report says that leaders emerge 
from amongst them. I am not familiar with these leaders but I do know what 
becomes of the students who come out of the public schools. They enter military 
service. They join civil service. The poor children, hov\ever, whose parents have 
no money, are unable to join those public schools. They are badly handicapped for 
want of funds. I want that since we have started the«e public schools we should see 
to it that some facilities are provided to those poor chihlren who are unfortunate in 
the matter of the wordly riches. It may be said it cannot be helped and that there 
are rules and other difficulties which stand in the way, but 1 would say it is for us to 
make these rules or to abolish them. The Government of the Republic can do 
everything. Only if we have confidence in them things would become easy enough.

I shall not take any more time as 1 have nothing more to say. But there is one 
thing which I wish to say. It is our ilrnt and foremost duty to propagate our mother- 
tongue, Hindi, whi(jh has been accept<ed by Bharat as the National Language of the 
country. I am not against Hindustani for that is the language in which I am speak­
ing just now. Moreover, I would urge ujxm the hon. Minister that the men and 
women we employ as professors and teachers ih pushing the cause of Hindi and the 
other Hindi educationists must paid the same salaries as those who teaoh English.
I am greatly opposed to their being paid loss on the plea that they are after all just 
Pandits or teachers of Hindi only or that they do not know English. I want that 
they should draw the same salari(>s as the professors who teach English. I want 
that the Vioe-Chancellor of a Hindi University should be given the same salary as is 
now being paid to the Vice-Chancellor of a University employing English as the 
mtxlium of instniction. I am op|>osed to the reduction of the salaries of those 
teaehera, professors or y>oor clerks who know Hhidi but not the other language or 
who are not sufficiently conversant with English, because knowledge of English 
is no longer indispensiible for us. It has given m(̂  great pleasure to find ever since 
I joined this House that whenever the hon. Minister of Education speaks the House, 
it seems, is animated with life. On the other hand, when I listen to English being 
spoken—I, too, unfortunately know that language—I feel as if we have all turned 
mimics and forgotten our own tongue.

I sliall not say more and thank you for the patient hearing you have given me.
I  hope when the hon. Minister makes his reply he will not do so rebukingly. Ever 
since I am here I have been witnessing that the replies of our hon. Ministers are full 
of pungenee. I should tell them that we are all major children and* grown-ups and 
that in talking to us they should arlo[)t the method of persuasion and not that of 
reproach.

Shri laipal Singh 1[Bihar): Theie are only two points about whicli I would like 
to speak. The first point is coiuiected with my endeavour to clear some cobwebs 
that are  ̂ery very prominent in the Eilueation Ministry. I have been going 
through the brochure of their activities that has been suppUed to Members of Parlia, 
xnent and I find there is tn*mendous confusion, confusion that did not exist, an^
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confusion that has been injected recently, and confusion made worse confounded 
than before. On page 31, in the chapter relating to Scholarships to scheduled 
castes and other backward classes students pursuing post-Matric education, I  
make this discovery that I have been split up into two parts. I do not quite know 
whether I am an aboriginal or whether I am of a hill tribe.

The Minister of Works, Mines and Power (Shri Oadgil): Both.
Shri Jaipal Singh : 1 find there the words scholarships to students belonging

to scheduled castes---- scholarships to those belonging to the aboriginal and hiS
tribes and other backward classes.**

For the first time in the history of Indi^ I find the adibasis are now “aboriginal*^ 
and ‘'hill tribes’*. I would urge the hon. Minister not to indulge in such disruptive 
language. I t is going to create a good deal of misunderstanding. What does he 
mean ? Is a man a tribal or not ? Has he to be up in the hills before he can be a 
tribal ? What is this new language he is trying to introduce in RepubUcan India ?

Then again, I would like to ask him a question. There is the Scheduled Castes 
and Other Backward Classes Scholarships Board, and we are told thrft 1,498 scholar­
ships have been awarded during the year. Now, 1, like others, commiserate with 
the Education Minister. After all money speaks and big money has not been put 
at his disposal. What can he do ? I do accept that ; but when we talk big let us 
also measure the cloth that we are trying to convert into a dress. Now, I find 
that scheduled castes have been awarded 910 scholarships and their population 
according to the last census is 439 lakhs. That works out at one scholarship or 
award per 50,(KK) of the population of the Scheduled castes. Coming to the scheduled' 
tribes, they number according to the census—I have to ac(jept it although I know 
it is inaccurate, and hopelessly inaccurate—248 lakhs and this Ministry has made 
202 awards which means not even one award per lakh of the population of the sche­
duled tribes. That is the record of the Education Ministry. It is nothing we can 
brajr about. It is no good making speeches up and down the country saying thift 
is M'hat we are going to do and that is what we are going to do. In the Constitution, 
the New Constitution that has been passed by the majority party and by every­
body else—we have all been in it—various assurances have been given, flow are 
they being implemented ? What explanation has the Education Minister to give 
to me ? My people are 248 lakhs and there is not a single member of them on this 
Board. The other day when a question was asked, Mr. Khurshed Lai who was 
then officiating for the hon. Minister, had the impertinence to say that Mr. Thakkar 
represented the scheduled tribes. If this is the policy of this Government, God 
help the I^arty that is running this Government. I do not wish to say anything 
more on this. All that I plead is there are enough people whose help the Minister 
should elicit in the ParUament itself. Let him not run away with the idea that 
only people wearing certain colours are capable of doing good work. This is a 
Board that is supposed to award scholarships, post-Matric scholarships to scheduled 
castes, scheduled tribes and other backward classes. Scheduled caates, they are
well represented. I feel perfectly happy when I find friends like Dr. Punjab Rao
Deshmukh. I have no apprehensions on that point. But what is the argument, 
what is the reason that there should not be a single scheduled tribes Member of 
Parliament on that BoanJ ? Are there not schedul^l tribe Member-̂  of Parliament 
in the Congress • Party ? Why are they not represented on this Board ?

Having let out my venom on that score, I come to som^ t̂hing else
where I foel I can help my frieid the Education Minister out of

^ p 1 he difficulty of lack of funds. One of the very rare and
' * healthy consequences of the last war was that th)re have ln̂ en 

certain funds made available for utilisation here in India by the Unifcc'd States 
of America from the sale of the sur|)lus stores. I am referring to the Fulbright Act, 
According to it, the best part of one million dollars are available to be spent in India 
—in India mind you—on American scholars so that they may come to tbjs country
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and have a common scholarly life with Indian research scholars and thereby get ® 
better understanding of Oriental Humanities. I know that during the last few 
weeks the Education Minister has been contacting certain people who have come 
here from the United States. The proposal is that sometliing like 200 research 
scholars from the various universities of America could come here and live m th  
Indian scholars in something like an international seminary of Oriental Studies 
where Indology should be the main subject. There are various other subjects also. 
There is for instance cultural history, anthropology and so on. The main idea of the 
acheme is that three hundred scholars of repute from America, England, France, 
Italy and other countries should come here and live with our students and learn 
at first hand, on the spot, what is real India. They are expected to learn tliis not 
from books or by correspondence, but by living with Indian scholars. This is an 
opportunity that we should not lose. I would much rather completely wash out 
our cultural relations officers and all that. Here you have international scholars 
of great repute wanting to come here and live with our students. What better 
•opportunity can you have of trying to interpret our life, our culture and our religion 
and tliat with no expenditure to ourselves. I should not have said ‘no expenditure 
to ourselves’. For, our students have to go and live with these 200 foreign scholars* 
Tliis will cost us some money. But compare this expenditure with the sums we are 
aimply frittering away abroad. The amount of money we shall need for providing 
hostel for these 200 foreign scholars is almost negligible. I would urge the Education 
Minister to consider this very seriously. 1 know we are generally very suspicious 
of anji^hing that is foreign. But, in the realm of education and studies we must 
leam to divest ourselves of these prejudices and suspicions. If we do not do that, 
it simply will mean that we are buikiing up a wall against the T est of the world and 
that we are refusing to let the world understand us. We are thereby denying our­
selves a great opportunity to be understood by others by coming into contact with 
them. These are the two points I wanted to urge before the House. I know there 
is a time-limit to speeches and I am grateful to you. Sir, for having given me an 
opportunity to speak on this Demand.

SbziEthirajnln Naidn (Mysore): I very much regret that the record of this 
Ministry makes very sony reading. Hon. Members who have spoken before me 
have made it (̂ lear that the blame cannot all be laid at the doors of the hon. Minist/ • 
of Edu(^ation. But, whosoever is responsible for this stepmotherly treatment and 
indifference towards education, I must say that his attitude is very disappointing. 
But that is not all. Wliat is really alarming to me is the psychology J>ehind the 
attitude, that on a matter like education they propose to spend one per cent or less 
of the rc'isources of the Stat-e.

Our country has just emerged into independence and therefore I say that in 
addition to the problems of education common to all the countries of the world, we 
have got some additional problems to tackle. We suffer from the inhibitions of 
two hundrtMl years of our immediat<e past. We have to cast ofF inhibitions at least 
in the generation to come. If we fail in this task we^will have done a distinct 
disservice to posterity. May I say, we will have betrayed them ? I implore the 
Govermnent that they may take the children of today into hand, both boys and 
girls, and make them into good citizens of tomorrow. If they procrastinates the 
r^u lt is obvious : we will have another generation growing up with the same in­
hibitions and with the same handicaps from which we are B uffe rin g  today and pro­
gress and cons(jlidation of this country will be further delayed.

My hon. friend Dr. Pattabhi has spoken about the requirements to bring abotit 
golidai'ity in the country and one of the first essentials to achieve that purpose would 
be that we should bring about a re-orientation in the system of education. The 
other mutter to \s hich 1 will address myR(*lf is that relating to the paramount need 
©1 plî ŝical education in schools and oolleges. We are all aware that that aspect



of education has been completely neglected. I am sorry to say that the importanoo 
of it, though probably realised, has not been recognised in taking any steps in that 
direction. -

I will just say how these two fundamental problems have been tackled. I 
get this from the Brochure. With regard to re-orientation of education one aspect 
has been dealt with in this Brochure. It says that an Indian National (Commission 
was constituted. I t has an Executive Board. It has decided to set up a committee, 
^ o n g  other things, to ensure improvement of text-books from the point of view 
of increasing national solidarity. We are in the third jrear of our freedom. The 
Committee is to meet in March 1960 !

Then I co ne to physical education. A sum of Rs. 25,000 was originally pro­
vided in the Budget for 1949-50. I t has been reduced to Rs. 6,000. “The Board 
is likely to be set up soon.’* And we are in 1950.

Now I would refer to another matter, m ., the establishment of a Central Council 
on Deafness. The problem of these defectives will always be with us. I t heis got 
to be given a certain amount of priority. I t has got to be viewed with a certiun 
amount of sympathy. The sum of Rs. 5,000 was provided in 1949-50 for this purpose. 
But it has not been possible to establish a Council on Deafness so far. Only a sum 
of Rfl. 1,000 has been sanctioned for the publication of the **Deaf in India** by the 
convention of the Teachers of the Deaf in India.

Am I not entitled to complain that the psychology behind the approach of the 
leaders of the country and of the Government towards this problem of education 
has been defective and there must be complete reorientation in regard to this matter ?

Dr. Desfamakh (Madhya Pradesh): The deaf was not heard so far.
Shii Ethirajulu Naida : As I f?aid at the outset, I know that the blame cannot 

all be placed at the doors of the hon. Minister of Education. But if the axe is to be 
applied somewhere, if you apply it to education it will not be an act of farsighted 
sta tcR T T iansh ip . You are bringing up a  new generation whom you will have crippled 
at their very infancy. I very strongly urge that a new approach to this problem 
should be made after realising the fundamental importance of it. If you want to 
have a band of good citizens tomorrow, can you afford to neglect the education of 
your children today ? That is the problem that I want the Government to place 
before itself and try to solve it.

Having said that, I must advert to one aspect on which I must congratulate 
the Ministry. It has gladdened my heart to see that a sum of Rs. ten lakhs has 
been set apart for scholarships to the scheduled castes and the backward classes. 
For the ''reclamation” if I may use that expression, of this vast human material 
a  sum of Rs. ten laklis is a drop in the ocean. It can only touch the fringe of the 
problem but I welcome it all the same, because it shows on the part of the Govern­
ment a recognition of a principle and a token so that it may serve as an example 
which the States may follow and emulate.

I will conclude with one word about the Hindi language. Hindi has been re­
cognised as the State language and it will come into its own. None of us have any 
quarrel with it. But the Centre cannot leave the n\*itter of the teaching and impart­
ing of education in Hindi to the States and say ‘*It is not our roHponsibility.” The 
Constituent Ass êmbly met here Hnd said ihttt Hindi shall be the State language. 
It must filsc) place its resources at the disposal of the States and guide them in the 
matter ol* the yi>reiid of the Hindi language. May I venture to say that those people 
who were so enthusiivstic about Hindi being made the State language may evince 
equal enthusiasm in urging the Centre to take some interest in spre^ing Hindi in 
.the Stat<̂ “p where Hindi is not spoken.
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jq  ^  "Tt̂ TT f t r f H f J T f ? ? i r r  (Ministries) f  ̂  %
^flirwv ^  r̂r ŵrTT t  % ^  TT*r ̂ err t?t t ,  4? ^  stt t
^  % «î Wi<} 7T^ "TT ^  % ^^flr ^  «ii^a ^
f>P3rT 1 3 n R  s n i r  5 > n t  ^ n f t tf  #  ^  ^  f  It  f5pr% ^  ^  ^  fw ^ ,

5*iî l TT®ft*T «^Ri % fW ^  ^ 3ftr 5ft 35% sftr 3t=® ^  9V^ 5, ^  ^
« n f f t  ? n ^  i ,  w f f r  3 ? ^  % f ®  !T ^  f ^ ,  ^  M  w p ra r  f  a f k  ^  >ft * th%  ^

3 f tr  g r j lw  ^  5 ®  >ft f̂ HTT 3 ftr  ^  <Pt <i«i«4i ^  ^  ^  'TT1

w  «n?r 8TTOT T«Rft- 3n?ff «ft f v  ^  f ^ r w ,  ^  w  «nw «̂ 1-

^  a n M  f tr  f w ^ ’T i ^  ?rrw % 3ft ^  ?jt»r 3TR f , ^  3ft ftrwT

m ^ t v  ?>ift, ^  t ? f t  iit»ft, Ti«?hT 3Tk g^i% 3 n ft #  TT«i5t 

»i?ft 3t#fr, %ftv̂  anfiwt̂ r % r̂r«T JT5 'T̂ rrr t  Pp ^  ^  «r77ft
«ft, 3WT ?pT 9 n ft 5fT f ®  5Tift fTT "TT̂  f  I tr?  «pnT JT5?r <Tr i 

*ft 3TOT ^  <ft Pfi ’TT̂  3nft ?w fsRnft ^  wt ®ift ^ aftt 3ft ^jttt

^  «rri t ,  ^  ^  ^  ^  s f t^  ^  3nf t ,  ^  r̂ ^  ^  » r?^  r̂rwt̂ r si>t 3ft f?rfti 
^wfsTftfaTT, ^ ^ !T ^ |3 rr ,4 ^ ^ r5 ^ w w T iir5  4'3r?7r 

^Hni f  f r  *P*T ^  ani^ ?TT̂  3ft (L itera tu re) w  f^nrnr
WX it I

frorft ^  T f ^  #■ IT? ^  PpTTT «TT PfT ^  t!(T ^  3 ^  ^ ^
m  3m? ^  3rnr aftt ^  ^  ^  ^  (Constitution)
if 3ft a n f ^  (Article) jit q f r ^  t  ^  ^  >nTT t  Pp
(Union Government) «pt f?s? *T̂44«d sfrT it? ^»tt, it?
^  T̂TTT ^  3Tt*f r?«!t ^  5̂TcT WTW aft?: f?;ft ?ft an#
VTTtmx fT*T ̂  wr# ^  3ft virift =rrf? ,̂ ?r? ^f?T?r ^ t irrg i 4# ^
^>t 3 ” f tv  »ft f r  ^  ^  ^  g rw  ^  f k ^ t t  #  srr?r % ̂  q' ^

WTVTT m  3FT^ T̂TW ^  ^ ^ t  ^  ^  f^lT ^^9 fVTTT sJll^^ii I 9̂ ‘̂ FST ^

€TT V?*TT *TI?TT ? f¥ ’̂TT ^ ST Ttf 4# TT T^^r*T f w  »TJTT ^ aftr ^ jjff̂  fgp(j 
ftpiTT W  ?  I IT? ? t  ? T ^  t  ^  i T V t ^  #  W  WTt f  3THt ^  <ft?rwr ST^

Pf w ’n t ^ ^ T ’CTT^f?^.fT^r^T^^3rTTJT^ift^rf?T aft̂ : # #  ;j^r^ ,*?jprT 
^rrf^, V arm ^ arr# «rrr?t', ?r t  f »  «iw ?jit aftr ^
5T f*Tw^ ^ft ^  #  lift IT? 5T f i  ^  I it?  <rt»ff f^r f^^ ;T r

sfiTwr ^  *»<iî »ft, 3?T!n 5WT<r 5$vm ^  i arr^ t^r vt ĵ str ?r ^  ^  inr? % ?ir wt»r 
amn 3T«iT fTrtvlf ^ TJ iw aftr 3ft ^  ?»nt # ? t^  ^r1^, ^  ? t^  i gft^
inTT ?«TiT a r r^  t>5r ¥ t  wwt t̂t. T T m r a f t r  > r m  a r k  ? f i f ^  ^  ^  sp p H irr ,- f t

t  ^ t '  3JTT ’T?r W  ^ R T T ^ 'a f ^ ^ r r  ^  3ft

wpsT t  ^  ?  ?ft ? it 9ft*r it?  ^Tf^iT f v  r t t h t  fiTiT% TT i f t  ? ^ ’ arr^rr

^n^rvTirarr^ft^’m r ^ i f l w I T g ^ T  ? fv ^ t^ ? r? ! rT
Pp ?*I 5T? 'J«ra^ f r  ?*T afff^ ^  3rfV̂  # ?7 a m i fTO SPT ?, fjpit ift
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?T^ I ^  ^Hr<f fTO v rv
■dlrtlH ^  5ft fJTWT^T ,T, 7T i> 'f ^ T fT  3 ! R  ^3T f f T  ^

'sft f w  f #  ^  f« r«rr^ T ^ JT $  w r r  f f f  'T i ^  ^

d w iT  »FT JT̂ iT ??riTr 3T̂ !T ftrflTr srr^irr ff? fsrff# ^r f 3  jt f 3
^  eft #■ fsrr apt I arrsr 3r«ft Tar t  Tr*r ftrfr ^Ti? <̂k ^ t.
<̂,>1 ^  fWT +lf̂ l?t ^  T̂PT îrfl ^ I ^ ^  fT*ft̂  W ^

ST f ? r ^  % ? f t  ^  w  1 4 ' ? r r f^  ^ r  ^ k ^ 7 ^ i r r  ^^r^frr ^  1 f T » %

? n ^ ? » T s f T T s ^ f t r « i T T i T r ^ « f t W T ^ ^ ^ # ^ ^ s r ^ P f r ^ r r s r r ,  i r K r ^ r  w r r r ^ T r T

w  5>T?r *p T ^ T  f r  <{*(i<T ?5T fsiren ^  %  3 t r ^ ?  ^  ^ jijtt  ^  1 a rn rrs

^  *F  5TT? a r q ^  f ^ w T  ^  ?iTtR « T P T  ^JTT t ,  3 tfT  ^  iT fR JT r  » r r ^  #  ?T«Tr f * r r ^  ^5T 

%  ^  ^  ^  %  5ft ^ » r  t  ’ r r t  ^ ^  F v
? m f t  fiiren wr s r f w  t ? f t  ^ s f t  = 5 rrf^  1 F s t o t  ^  r r f t ^ f f r f  m ? { t»r ’irr ^  1
^ftR- ?TTfrn: ^  5TO; r̂ »TJiT F^ F?r̂  'rnrfffw wr?r ^?rr w  ?*5r^nr Ppijt 
w  « n , ^^rr 5T ^  ^ 'r  ^ar? ^r F i r r R r  f : r  F ^ ^ r n r  f V ^ r  »T2Tr «tt

5^T?»i Fj? «ti >ft ^  5 T ^ f ^  jm r r  ?r?rr 1 ?rrw >ft ^  ^  irrw>T t  • *t  ?«r

^  d i « t * r  %  ?T%’T , ^  r^'<{t ^  3 T ^ t*T  ^  ^ ^ * T , a rtr  *T 5 ’ T

^  ^  i n  a n ft  5 R r T ? T  t .  F w ^  Ttr^r^T 3 f k  ST ?»T s t t ^  %

v f t ^  %  f*P  5*T * F T  ^ 'T f f t  i * T  ^T 31T*  ̂ ^  ^TT^ %  ^ f t f t w

1 5 ft  5 *T ^  TTiTT, w  '!)r«T?r ^ < r r , ^?rr 3 t< tt ^ t» r  5>r^ ?ft 5**' 

'd̂ T>l ¥tC '»î i«i «T  ̂ ?  I

W  r n :?  5ft ^ « f t  5 ^ # ' »T$ t  T s f t  ^  ^  ?rrf^ ^ F5 T5T ^  5rrjft
^ n f^  I

5ft iTSF ^  3^?: ^?5Tf » T f ^  t  ^  T r5 j*n < rr 1 ?*rr>: #  T f ^ J t r q i  v t

<ft5!H w  fr fts r  V o  q ? tff|t  ?yt»r f  I ^  '̂<> ^iSttrit #  ^ » r  f  Fsrsr^r ^  »rr5TWT<n

% >iT< TT «flrfl T̂Tcft $ I *PIT 5*T 5 ?*Trt 5̂T ^  ^  <J*̂
Vm 5 'd<i'T>l WTW ?! W  ?TSTJT ^ ^*T ?ft’<S' ® I fir îtTT t̂ ^̂ TT̂ iai 3«T
W t»ff T T  3TTcft 1 5 f t  f ^  ^  ^  s|ft trs^^TT?? ^  J T ^  3ITiT^ f  aftC fiT^T ^ 3 J f f

^  ??n rr ^!iT?r s r ^ s : i  ^ f r  ?fr a ft^  w t  ?!Tr?r F i r f ^ ? r ^  ^  irr^ft f  F v

f w  5 T ^  #■ FarrTJft fffT^Trrr ^  ?r% f  1 v n j  v t  ? f r ^  v  F «r ^  t  ^ « t  t? v

( s c h e m e )  ?ft 5̂ 7 ; ^  ^ s rp ft ^ F ? $  « ft  F ^ f f #  ?*T ^>r*r f f t  arrff ? « r ^  1 ^ *r  v w

spt a n n  ? 3 H  ^  ^  >f 5̂ P f  T r f ^ r ^  ^rr arFsrifniT «r?*r ? t ^  #  7 ? ^  ?flrr^
3ft ?Tr5ft»T %  f  # t3[ r̂ ^ <ft 3T^r ^r?: ^ irr^   ̂ F r? r )r  s rc r »rf^  ij?^>

5̂  H % 3i5^t ?5RT f ^  ^  w r  ^  m ’j, fT«TT %?rm tsft ^^Tift ^r ^  ir^rt ?t srrir 
fs Tff^  5 ft^  ? n w  5TT^ a ft r  ^  P p  ?*TT^ ^  v t  f * r ^  ^  1

^  a^tr ar» r̂?7Tr ^rrpr f  1 *ii jt? t  ^  ?Tr^ ^  st^tF^?? 7Tr^ f,
^  5 R T *ff  ^  #  fe#, 3^7: *rrFff<T f f t  »fr F^^ a r m  f® ^F5T5t ? t ^

^ T f ^  I ^  ^  ar»ft h h h 1 ^  T j r f t r  ^   ̂ ar*w T ft^ rr ^  i
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[«ft

t  ^  t  I arST ^  ’ft ^  I ^  IT? t  ^  ^
^  fflTmft gm 3frfir?r mrr ft, jtt aftr #sff ^ ^
# fT ^  iT̂r ̂  ^  ^  a r? ^  *inTT 3IW n v  ^  ^ ^

Ttfw ’FT’ft I w  9fT?r ^  ’TTJRTT f  <̂.t>K % 5*TRT fSWT
^  ^  a n f ?t«ft ftr f r r l t  »Pt #^TTrrr ^ t̂tot ?jtn

«ptft»nTTf, nf t t ^ > m T 111’n t ^ r̂
i j f  f V P R T  JK f t  ^ITift ^ r f f ^  I 3T3T 5R? f » r t  m  ^  STRTt ^  c R f  %  ^  f f = ^

^ 5T ?r? 5n> fmrr ^  r̂%»rr i f^rrft sit?^ nrrrsff W ^  ^
^ t '^ p p ^ s T R f f  fw ^ t  I ^^3ft^ ?rrPTw, aftt’jara^ ^ ^
^ r ^ ^ ? l ' i f t f T t » v ^ ^ r 3 T ^ ? tT f  i f»nft w  ^  ^  ^rsrt ^

snrpff ■'TTff̂  I T?r ?rtf % jsrs t̂ % M  f^r^t ?*tht f*r 3Tt%
>̂nfT #  ^  fm ^ ^  ^  « r r ^  # *\o r̂far̂ r̂  ^  t  ^  JTTrff ^
*110 nT( # f*ro# i  I f»T«Pt JTf ^ r  fv f<r 3r<Tt ??r ?rtf ^  % fftT ̂ *tt^
?ft f » T J T Rf l t  ^  r«<iX-i<. (literature) ^arstft?rTf % qf i ^
ijfT iir?rft <nwT *ifra«? % f n f ^  *Pt a i ^  ?iTf % q? ^^<rr i w  a r f  # ?>TT5ft >rm ^
'J|M̂  T̂!TT tlfTTTsft TITT<(T ^  3T*̂  ?TTf % flW I >T*TT iTf >̂nT ^  fVTT
^HT 1̂(̂ 4 I

w tjr fFT srk sn^  Tfsrr ^rfm j  «n[ f  ff^ft ^  3rr»r ? >r^
sniw JPTTfft̂ nf̂  I ^  % sf̂ '̂ t̂ H«î <w)M')f«<Ji (encyclopaedia)'
4 ^  fV̂ IV  ̂ 517f % fWf V >ft W T̂Tf ¥t PRTIV I ^  5TTf
f̂t fVidH ^̂TTT TT# % f*W\ f t  SW1T ̂  «IH'̂ l(t T̂PT’ft aftt ̂ t^  ^

5t*n I w  TTtr ^  fHvt 3f5< ^ T̂9? v w  i

t  * r^  m#tw m fn  ^  km  r̂iprr g Pp !̂r*n ^nr ftrm 11
t  ^  ̂  ̂  TT*r vt aftt ’(ft ^ ^  an  ̂<ii«|ilfi aftr TTsiflf ^  < i^

finwigit I

(English tranakUion of the above speech)

Sbri Satyanaxayana (Madias): Keeping in view all that has been said cn edu­
cation BO far, one hat* inevitably to ocognise that the hon. Minister of
Educrttion has to bo exempted from the general ciiticism'levelled against all 
other Miniatrips for having conducted their activities none too differently
from what they used to be in the j>a8t and, for* the matter of that,
for having merely followed in the footsteps of the British in all essencc. If we 
w ere to pick out tlie name of a Minist-er from the panel who could bê  considered to 
entertain the highest regards for the civihzation and culture of this country and who 
could also be considered to be poeecssive of lofty ideas and a sort of superiority, 
it is that of the hon. Minister of Education. It is so because, m my opinion and this 
opinion is Hharod by many others, he has borrowed very little from the West# 
Whatever he has selected to pass on to tliis country for study, belongs to none but 
this country itself. For that we had cherished the desire which was so often 
publicly professed by us during the last forty years, that immediately after we had 
attained freedom, we should proceed to lay a firm foundation to remodel this country's
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educaton in a way as to make it compatih’j with its genius and its national ohanic*- 
ter. I t is, nevertheless, disappointing to note that we have, acoomplishod nothing 
in roRj)ect of the matters involving a sense of urgency. Tliis aspeot of the prol)lem 
must have been viewed as very important. In S[)ite of the fact that tlie reports 
on the working of all other Minifltries as circulated amongst us, luive all beou pub- 
lishe<i in English, I  entertained a hope that the report on this Ministry w d u M , at 
least, be printed in Hindi. Why it has not been so, 1 cannot say. I ilo \̂•evcr do 
hope that all literature published by this Ministry dui'ing the next year, will ho prin­
ted in Hindi.

On a previous occasion, the Constituent Assembly took the decifiiou that Hir\di 
will be our national language and that efforts should be made to propagates it rvciy- 
where. In Article 351 of the Constitution which provides its propagatit>n. it has 
been laid down that it shall be the duty of the Union Government to piomoti* the 
cause of Hindi; to make it a progresrive language and put in all such efforts ntvded to 
make it the medium for transacting all their business. I had, therefore, entertained 
a hoj>e that some mention will be made of this topic in the reports of tlic* current 
year and some efforts will, at least, be made during the next }Tar towan’s the 
propagation of Hindi. But 1 have to submit with regret that neither any financial 
provisions have been made towards this end nor a mention thereof exists anywhere. 
I t  is probable that the Government have not reached any final conctlusions as to 
the steps they should take in that direction. I t may be that they are still thinking 
as to what type of language they should try to evolve and Iiom  it should he pro­
pagated or the very nature of the words they should include in it. Possibly all this 
requires time and it may be that the lapse in this regard has occurred because of 
not sufficient time being at their disposal. The fact has to be admitted, however, 
that the more the delay on the part of the Government, greater shall be the harm 
done. Because of the absence of a single national language, we are just now divided 
in so many different communities and all that should have been undertaken in 
the country^ is being continuously neglected. If we continue to disown in tliis ^ajr 
the civilization, tradition, language and culture of our o\ t̂i I am afraid a stage will 
be reached when, like the present occassion, the assertion may be confirmed that 
English will continue to reign supreme as ever. It is probable that we may forget 
entirely the desirability of conducting our business in our own language even in 
this post-independence period. It is abo probable that a time may come when we 
may consider English as sufficient for all our purposes and rule out any necessity 
of Hindi altogether. The first step in this direction, therefore, is that the Ministry 
of Education takes upon itself the responsibility to do all that is necessary for the 
propagation of Hindi. In our Constitution it has been provided that within a 
pericxl of five years Hindi should be propagated to an extent as to enable the Govern­
ment of India to transact, some of its business, at least, in Hindi. No hint is avail­
able even today as to when and how much of their work is proposed to be done in 
Hindi ; nor it is understood which of the departments are to be governe<i by this 
decision and in what manner a change to this eflFect is to be introduced.

We gather no reference^to this effect either in the Report itself or from nny other 
source. I want to draw the attention of the hon. Ministers’ to this lap,ŝ *. All 
our energies directed so/ar towards preaching the cause of education which should 
be consistent with onr national genius, flowed from an aspiration to see our country, 
at least, educationally free. I t is of utmost importiance that we pay due attciitioa 
to our education now that we are free. Mahatma Gandhi and not a few of very 
highly educated persons and educationists of eminence in this comitry have expre«- 
Bed a definite view that the medium of our national instruction should be none but 
our own national language. Our education must be directed on lines of a s y s t e m  
as envisaged in Nat T a lim . The Government maintain that more funds could 
be spared for this purpose during the year befm^ the outgomg one. This time, 
however, because of inavailability of adequate funds, they were una!)le to sj)end 
even one tenth of all that was spent during the year referred to. But it ap|iearft
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that the scheine will share no better fate even in the current year. I t  seems we 
will never l:e in a position to do anything in the direction of Nai Tdlim or for the 
]:rof agation of Hindi. We will, perhaps, even fail to effect a change in the method 
of (duration frilowed by us for so long and, thereby, ever assure our people 
of their progress through educating them on right lines. Our people may becjome 
inquisitive to know the bene fits accruing from the attainment of fre^om. In reply 
to that enquiry w(» will have nothing to say. We should, therefore, make it a point 
to make good all deficiency and negligence in this behalf which has been left unatten­
ded so far.

Another point has been raised as to the desirability of having a single national 
language for the whole country. The maximum percentage of the people speaking 
a sing;l) common language in this country comes to nearabout forty. Such a peroen-

oorisints of tho people whose mother-tongue* hap|>en8 to be the language under 
teferv^nce. We» however, have a desiro that the people of this country as a whole, 
should loarn that language in a minimum possible period. The burden of responsi­
bility in this behalf falls on those who are, so far, unfamiliar with the National 
Language of this country. Still a greater responsibility must rest on those 
states whore this language is already in much use and whose bounden duty, for the 
matter f)f that, it is to r:nd t  all possible assistance lying in their power towards 
its propagation. Thoro must have been om̂  plan at least whereby we could 
take this cause of propagation any further. I want the hon. Minister of Education 
to bring forth a plan of that type before the current session of the Parliament is 
over. This plan must aim at undortaking a propagation of Hindi and other languages 
of tho country to an extent as to make our j>eoplo f ̂ el the advent of Swarajya in its 
truest essence.

I may submit on^ thing more. It is very d'^sirable that wo make some arrange­
ments to taai^h the multiple regional languages of this country and the lit/erature 
ther.Mn. A short whik't ago, the hon. Dr. Pattabhi has made a very commendable 
suggestion in tliis bshalf. That is quite accurate a suggestion. A bigger task, 
howovor, must precede. First of all, we must get habituated to a use of the same 
set of words and phrases in all our expressions whether they be on political matters 
or financial or matters of any other interest. We should try to have a compilation 
of all such V, ords. I can realise the Government’s difficulty in the matt< r̂ of selecting 
a language of the ty])e in which their reports could be printed. The difficulty is 
^e re  bĉ caus? of the possibility of criticism which is generally biased towards Urdu, 
Hindi or Sanskrit. Through hard work this difficulty must not be allowed to block 
WT path any more. Our day to day work is bound to suffer till wo adopt identical 
Hindi expressions and j)hraseology in all our correspondence and dealings with each 
of our States. Many of the words found in our different state languages are in 
common with each othor. Thore are many words in Telugu, Tamil, Marathi and 
Oujerati languages which ar̂ > very nearly the same even in their meanings. We 
should strive to have a compilation of all such words. We should prepare a dic- 
tionarv of Ui wordH. It will prove to be a very us ’•fifl thing for all our purposes. 
At 1 uist »>0 f)or tent, of th<‘ words of our multiple regional languages are such as 
to found 111 each of th<uu individually. One good resulting from compiling a 
dictionary of this typt  ̂ will be that it will much facilitate a studv of the literature 
in our diffv r̂ont state languages. In this way, a Canarese sj>eaking i>erson will be 
ab o to apj>iviciut  ̂ the Marathi Maharashtrian literature and a Bengali.knowinff 
indiv klual will follow Marathi very easily. What is requiriMi is we commence. thZ 
work at a vory early dat»*.

Fnrth.xr i wish to submit, that wo must evolve a sohome to promote a progressive 
ty]:K> of lit(.nitur > in Hmdi. Wr mmi have in Hindi a compilation of the tvpe 
as hricyclop.nlia m English. Such a book will serve as a very useful source of all 
inform^itiou to the public of this country.



I oongnituiate the hori. Minister of Education for having acoompUshed so much. 
I  hope he will promote the oauso of Education in thiH country Rtill further and also 
lead all the States in this matter. "

^  3tro afk g m ra w  % 3^
it' f  ift ^  ftrjrr 1 1 ?rr«r ^

(University Commission) ^  (Report) ^  ^
^  n  ^1f5t?rr 1 i '  f  ^  ftrw

^  f w  |3Tr «rr 3iH ’sk rrar f̂ '»PT ^  1 t t o t  ? r ra ^  art̂
^  % 3T«® 3T«® f^sT^ f  ^  5rrf*r?y firT »r  ̂^  1 ^  *rf*r?r % jitc

I I ^  5ft ^  JTIHJT ^3TT

ft? ?*TR ^  ^  I

t  w  % ftr'B T^TT ^»TT I ^ f̂t Ftw sjf?nri%̂
{Rural University) ^  > r a T 1 i n ^ w n H t  ^
^ i  I ^  (University Board) ^ ^  ^  ftr>KTfTgr ^  t  I

T^<TT >̂TT̂ TTSf'Tf̂  TnfTT TfsNfWR 3ft # ^ ^  «(5t tSfT M 3TT!ft
?!»TT ft 5 I ^  anw t  ft? 5iT??r ^  ?r?:«f!TT ??r 'tt »ftT >̂7% snrfj # i w  

^  ^  >T * T H ^  ^  §  I ^  ^ T T  f^TIW t  ^

^ 9 T  ^  3T?ft S ir 'll  JT^ H V rfS T ^  v l Y  a ftT  V ^ * f t  I S T 3 R ^  5RIT ft>

5 «ii^ '̂  «iawiMi 5  ft> ^  t  ^H'<i ^  ?*r ^

t '31  ̂ft;^ (Rural University Scheme) ^
3m^ #■ ?5T 11 ^  ^  ^ 9R 4 ?> 5T5i: r̂?sTT =srrprT i ?̂ r ?rc? ^
f® #■ I  3ft ft? (Scheme) «f?t ?n»i_ f?T
f  I JT? TT?r ? t  ^TTJT, f » n T  m ^ n ftiT  ^ ft p n f t  v r

n̂?# f  I ^  ^mrnr f«T̂ nrr, aftr ?rnn: ̂ arf%ft f  i ^
«rroft aftr arrrmr f t r ^  v arrt # ?|?r srpmr j  u m  4 ^tfr Jj;ft’ffi>€t ^v\xH 
««t«i ?TT '«ii'ifli jj I ^ s f t  4iivŝ *< (founder) 4i*K< f̂l« <r g^nft 

357^ ^PTT «fV I HT«T ?t * T ^  ^  *fft « i i a ^ d  a rtT T T  ^t^ T^?TT

«TT I amiT 7T V fr # grifh: vt Tff ift ^fnrfgA
3PTHT "TI f  ^ 3ft ^  f ^  ̂  sftr anft« F̂t ^3^ jt?
^  t  ft̂  ^  ^  ^  VT «»T I

^  ̂  Tf ̂ , 3TTT ^  t  ^  ?tT 3n# % 5*ii<l ^
^  S TRTr^ H ?  O d r f H I  ^ S T T ^  I  I H 3 T R t  i  :

“In the course of world history, seldom has the greatno88 of a nation long Hiirvived tho dt»in- 
togration of it« rural life. For untold agos man by nature haf? bf^n a v’̂ illagor and has not Jong 
survived in any other environment. Almost every Htudy of tho Mubjont which ha« been made 
in Europe and ^Ajnerioa ha« revealed that as a rule rity familioH survive for only a few generalioriii. 
Cities grow and thrive only afj they are constantly reploniMhed from tlio rural population. So lon^ 
as a nation’s rural life is vigorous it poa-Hosses resorvea of life and powor. When for a lonor time 
oitie« draw the croam of life and culture from the villiiges, returning almost nothing, as han been 
the caw in India during the last two centuries, the current village rosourcos of culture and energy 
become dep le te , and the strength of the nation is reduced.’*
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(«ft ariTo î Wo

^  ^  ^  w  ’rt? ^  %
- # 3ft wTw «rr ̂  «i>T g*THT ’a n ^  f  3tV»: f w  ̂ reRft gprr ^irrr

t -

“So wo at. Kaugor imagine  ̂ (ho University an a civio institution taking ranic side by widf? with 
tb© family, the communrty, the SUito, combining all wortliy flomentfi in the conntr>^ for tho sake 
of those who will maintain itri life in <layH to rome. If Kiich a picture still seemfl more of a ciream 
tluin a reality, i1: provideM at least a ground of faith, fnith in a social reform which finds its auTMt 
and BpfM?dieHt hnrvoHt in caring for the young; fnith for the coming race who will tako up the 

--burden of the ages at the point where the t-eacher, the parent, the stat/esman lay it dow n/’

PpT 3fT*T ^  f>T ^  t  :

“Thirdl\’, t>ie Founder Jiaa produ(*ed on a small experimental farm in the Univereity such 
commercial prodtjcts as tobnc<;o nnd jut<̂  of which samples have bcni shown and giv<»n to the 
hon. Minister of Foo<J and Agricalture, the hon. Shri Jairamdas Daulatram. This is only a begiii- 
4iing but its fruition depends upon tlic financial aid which it ungrudgingly gets both from the  
Provincial and Central Governments on the one liand and the people of India on the other. No 
University in India has tliis object in view. Most of them were instituted on the lines of London 
University and produced a large ntimber of paper graduat^n. We do not a«piro to follow thexn. 
On the other hand, wo have started a new line of study wlueh the Founder adumbrated in hie 
other capacity as the Cliairman of the seventy.two Universities of the Empire whose Chancellors 
and Vic^ohancellore acclaimed his method and whicli they are now following. The provincial* 
goveniment has, therefore, t-o treat this University as a unique University and bo should th»  
people and the Government of India.” ,

(wrar 5T T? %T A uift fj f r  if 3ft frr ,
- ’JJHT ̂  ?1T ’fl? TT t

*i?IT ftSTT ?TT t  I ^
[f ®ii| ^  *1̂  ^  

fwT 31̂ 1̂  srnrere ^  f̂ rwr fs’n  ̂ f̂t anvftw ̂  vrtr # ^ i airsur
wh«(i f r J i i m n  ti^«i ^ f  i 9^^vt fwr^r

^ /\ ^<nRi€t ^  11 * n ^ , it? ^  »rtf # ?rmtT
^  ftPT ^ ^  ar?̂ t ?tnT, jftr  ̂sftr ^ ^

if (secuiity) 3f|T (shares) % ¥7 t  i VTXirf
^ I aw II? ^  IT? 3T̂TT
»tfT 3tt I r̂msfjJT ftiwr ^ i r i ?  jj ^  'rrfwrmJa: (Par­
liament) ark
f’TOWT, P̂T ? 5T aftT ^  <r1#f q? anWW fen̂ TT >nTT «TT
dTiT^VtlftsmWiT tv VTTT^t^ VTfVTT W  VtfiW

i s f t r i T ? w n ^ o « f t o v t ' ^ f w ’nrrtI 
3T>ft ift ?ST#(Btaive)fiT t  I ^  «̂y ^  t  I
*TVT̂ TRT ^ *1̂ , (Laboratories) MW ? R|qI+ yyVTTO
^ stff I fft 4 «T? arif j  ^  ^  ^  jt? |  ft;

H aft aj'T’ft ^ t  JIT ^  »ftf ^  m vt aft anw^rr firnT
^ ^  ^  fiPTT arnT I ar®m, (the hon. Defence
Minister) *T?r ^  ^  ■̂nsni jf fv ^  R?tt aft 4t*w
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(barracks) f  ^  5rf '̂rtrr ^  TfT «rr ^  ?fro
’t'Vo ^  ^  w i w r  ^  ^ f^irr «tti srr  ̂ ’(ft 'T’ft

I JTf5T̂ R(̂  # fw r f*rPrfsr ^  stVt 3irfsF5T<r?r ^  ?r srr̂ ?Tr «ift
f v n ^ $ r f  i w f f t i^ r r  f  f% jr P n ^ f^

% 3ft J?̂ (iT JTT infhTVt WRTt̂  5̂ ’RTT I #' ̂  STRflT ft> ^  WT
?Tw i  JiRT'«jn5r i  f*F ^rwft€r 3̂ - ^  jt^r- »t̂  ^ spti ^tR^ 

r̂nf (charge) w vzT^anf vWrf^HT’FfhT’T’^^ftfTW
DjIntiT % ^  ^  *?>T !̂T< ftr ^  ^tjit f̂to Tt» % Hswitt

fwnr vt ^nfw ^  «̂Pn Pkt ^  =5r̂ r arnr ^
V*ftt ^  «Ttft 5(|^ jf t ^  I

în ^ anfer 5? ?̂ipfT "m̂ di ^ sftr ^  5 ^  ^  w it
^  ^  fiT^ift I ’jPr^i%^t ^ijft^R ?rmT % t t  jhtt «rr 5ft 3̂^

^  TTW”H # «r?r ift (eight) % ^nr it’ 3i?W3r 5iTf  ̂ ;

“Tlii« seat of the University with its situation amidst Ijeautifiil natural scenery would have- 
been turned into a beauty spot in any other civilized country**.

^  5T 3TT5ft f ^  r̂niT »F iirt #■ IT? %<!TT t  ^
Mr. Cllainnali : May I just remind the hon. Member that the p -esent qu?8-

tion is not one of location of ruTtil Universities ? So, be may allow other Memberg  ̂
to speak by concluding his speech early. .

arrco iTT^yifhT: 4' tr^ P f ^jPn1%crt

(suitable ) t  W ^  (convert)
WTir sftr T̂RT ^  ^  ^  5>rrft % tw f5rerr finmr ^ 'rtttt

^ I ?IT ’ft? ^  JTTT 3TR*ft ^  T̂>®T W f  l^ K  t
w r m*T 3 ? ^  ̂  vTtv WTT >ft fvrr 14>nmm-^ ^  wvr 5W  T1SIT 3rmr
aftr T?r ^  ^  ftniT 3TIW14' arrsTT Pf jtĥ  ftnffr
a m  araw #  ^  1

(English translation of thê  above speech)
Shli R. L. Malviya (Madhya Pradesh): I join the hon. sister Shriinati Durga- 

bai and the hon. Shri J^tyanarayana, in congratulating the hon. MiniHtor of Edu­
cation. I, however, dissent from thoir remarks against th(̂  jEloport of the Uni%^orsity 
OommisHion. I believe the Commission in question was appointed by the hon  ̂
Minister of Education himt^lf and it had on its personnel men of tht̂  omintmoe of 
Sir Radhakridlman and Dr. Tara Cliand bt îides many other fore ign scholars of roj>ute. 
They have prepared this report after strenuous labours and I think it will prove to 
be in the int/erosts of our country. After going through the IU?port, 1 liavo a 
feeling that the betterment of our oounti-)  ̂ lies in acting upto it.

I wish to confine myself with regard to only one asj>ect of th^t Report. In 
that Report reference has bĉ en made to the Rural Universities. The idea has been 
founded in keeping with Mahatma Gandhi's principles. The University Board 
has laid a considerable emphasis while recommending this point. In a recent 
Bitting of the University Board hold in Banaras, our President, Dr. Rajendra Prasad
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haa affixed his seal to this proposal as a tokon of lii« approval. I hope all State 
Governments will give due thought to it and subsequently will act upto the same. 
The second sitting of the Board is about to be held in Nagpur. Thereafter, I  
think the Government will publish their opinion on the matter and take steps to 
put the same in action. In fact, as pointed out by some other hon. Members, 
just at pres'mt we are short of funds. How then to give an effect to the Rural 
University Scheme ? This is my intention to spoak a few words on this point. 
There are some institutions in this country in the position to enforce this scheme and, 
for that matter, the hon. Minister can make it effei'tive immediately after its passage. 
Among the institutions referred to &reJama~i-Milia, Vishuxi Bharati and the Saugor 
University. I do not claim to have much knowledge about the Viahwa Bharati 
and the Jama-uMilia^ but I know something about the Saugor University. The 
founder of that University I)r. Hari Singh Gour was kind to me. Till one year before 
liis death, there had been an exchange of views and correspondence between us two. 
On that basis, I can claim to submit that he aspired to make the Saugor University 
after the model of the Rural University whicjh is further and amply proved by his 
letters and the appeal issued in this connection. He has been a Member of thia 
Parliament. He is no more with us now. I wish, therefore, to point out our duty 
in this direction after he is no more in our midst. We come across the following in 
the Report of the University Board :

“In the course of world history, Heldom has the greatnesB of a nation long Burvived the dis­
integration of it8 rural life. For untold ageR man by nature has been a villager and has not long 
•urvlved in any otlior environment. AlmOHt every st\idy of the Rubjec t̂ which has been made in 
Buropo and Amerioa has revealed that os a rule city familioa Hiirv̂ ivc for only a few generaMons. 
<Jities grow and thrive only aH they are constantly replenished from the rural population. So 
long 08 a nation's rural life is vigorous it possesses reserves of life and power. Wlien for 
a long time oities draw the cream of life and culture from the villagt^, returning almost nothing, 
Aft has l)een the case in India during the lost two centuries, the current village resources of culture 
and energy become depleted, and the strength of the nation is reduced.**

While referring to this ideal of a ‘Rural University’, I wish to read out as to 
what was at the back of Sir Gour as far as his own University was concerned. This 

will enable me to draw a comparison betweon his ideas and the above :
“So we a t Saugor imagine the University as a civic institution t*aking rank side by side witH 

the family, the community, the State, combining all worthy elements in the country for the sak4 
• f  those who will maintain its life in days to come. I f  such a picture still seems more of a dream 
than a reality, it provides a t least a ground of faith, faith in a social reform which finds its surest 
and speediest harvest in oaring for the young; faith for the coming race who will take up the bur­
den of the ages at the point where the teaclier, the parent, the statesman lay it down. *

Further he writes :
“Thirdly, the Founder has produced on a small experimental farm in the University such 

eommerr'ioJ products us tobacco and jute of which samples have been shown and given to the 
bon. Minister of Food and Agriculture, tlie hon. Shri Jairamdas Daulatram. This is only a 
beginning but its fruition depends upon the financial aid which it ungrudgingly gets both from 
the Provincial anrl Central Governments on the one himd and the people of India on the other. 
Ko ITniversity in India has this ol>jeot in view. Most of them wore instituted on the lines of 
Xiondon University and produc+?d a large number of paper graduat-es. We do not aspire to follow 
them. On the other hand, we have st«rt'.>d a new line of study which the Founder adumbrated 
in his other capacitj' os the Chairman of the seventy-two Universities of the Empire whose Chan- 
•ellors and Vice-Cliancellors acclaimed his method and which they are now following. The 
provincial government has, therefore, to treat this University tvs a unique University and so 
hould the people and the Government of India.*' ^

Not elaborating the point any further I  wish to say merely this much that tht) 
ideal of a Rural University as envisaged in the Roport. of the University Oommissioii 
conforms to that of Sir Hari Singh Gour which he cherished in respect of the Saugor 
University. It is, therefore, almost incumbent on the hon. Minister of Education 
to fulfil his desire. I wish to say it also that it was not merely a matter of conscienoe 
with the late Sir Gour; he had donat<>d, as a practical proof, as much as foar* 
fifths of his property worth nearly two crores of rupees, a general estimate of
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the total property being in the neighbourhood of four crores. As suoh only one 
fifth of the property is inherited by his children. The money donated to Saugor 
University will not be easily available for its purposes because it happens to be inves­
ted in Europe, America and India in the shajH) of securities and shares. Legal 
proceedings in the matter will take an appreciable time. At the same time, we 
cannot afford to leave this work unfinished simply because we havo to wait for the 
realization of these funds, I want to remind the hon. Minister of tidubation of my 
having put questions in the Parliamtmt on two occasions viz: in March and December, 
1949, seeking financial aid for the Saugor University. In reply to each of the 
two questions, I was assured that the Government will try their best to keep the 
assurance given to Sir Gour for a grant of 14 lacs of rupees and that the money was 
aotually handed over to the Education Department of the Madhya P i^esh  
Government. The Saugor University is, however, still handioapj)^ in many 
ways because of the shortage of funds and the general state of its affaire 
is not at all a cheering one. They possess neither buildings nor laboratories and 
there are no lecturers with them either. My submission, therefore, is that the 
Gk)vernment as a first step should make good its promise and carry out the assurance 
given to Sir Gour and the Parliament so that we may realize his ideal in actual 
practice. Just now the hon. Minister of Defence is not present in the House. I 
wanted to submit that the University was required to pay a sum of two and a half 
lacs of rupees for the barracks purchased for its purposes. The money in question 
was remitted to the Central Government directly by the then Madhya Pradesh 
Government. There has been a good deal of correspondence on this subject. The 
University had addressed the hon. Minister of Defence on the matter. I also had 
approached him in my individual capacity, with the request to refund that amount 
to the University. I did so because 1 feel that the buildings or the bare plots of 
land given over to a University for its use, are always done so free of cost. I do 
not know the practice prevailing in Delhi. I am, however, unaware of a recedent 
when a University was charged any i>rice for the buildings handed over to it. In 
the circumstances, I request the hon. Minister of Education to approach the Ministry 
of Defence and, for that matter the Government, to seek a refund of this money to 
the Education Department of the Government of Madhya Pradesh, who may^ 
in turn hand it over to the University, thus helping them in some measure towards 
meeting the general lack of funds.

Vn conclusion, I would submit that the Government camiot get a plaw like the 
Saugor for purposes of a Rural University. On the occassion of the University 
Commission’s tour of Saugor, Sir Radhakrishnan had observed the following in 
connection with the site there :

“This 8oat of the Univoniity with its situation amicl«t hoautifui natural soonory would iiav© 
been turned into a beauty spot in any other civlHzoii country.”

The University Commis»ion wrote the following with regard to tlie 8aui?or 
University.

Mr. Chairman : May I just remind the hon. Member that the prewmt quesi ion 
is not one of location of Rural Universities ? So, he may allow otht r hon. Members 
to speak by concluding his spet^ch early.

Shri E. L. Malviya : I was merely strosding, thereby, the Huitability of (Jiat 
University and the noed to convert it into a Rural Univi r«ity, Hpeciully when the 
Ministry of Education has not enough finids to spare. A d(sir< to this cffecrt was 
express^>d by no less a man of the emint iicc t hfin of Sir Hari Siii^h Gour who donated 
as much as two crore of ru[xx*s towardH the purpose. ] hoj>r ijiat due regard will 
bo paid to that wish and practical steps will be taken lo fulfil it. I hof>e also that 
the hon. Minister of Education will «av Komethintr on tbiH pt>int in hi« reph to 
the Debate. ‘
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«ft FTFiv: A' 'T^ 3TH c rr^  % ?rr?*r ^
f  I ^3!^^Tf?nrt>i'Tfw*r%?rriTfff^rrw«frr^3re?»Tr^?rr>T#T«rrf i w ^ ^ ftT fn r

sprst*̂
T»!ft î 'n?5 JT? yrfnr ^  strt |  fjp f?r^ f̂ ?rr?y % 3r??t ^  Psrfln tt

?? H T  « f t? T 'f? n  f w  i r r  T ? r  1 1 J T ?  ^  ^  t  ^  ^  ^  #  «ff i a r ?  %

V# W tt arM VT ifmnT «rr grr̂ f# ?mt Isr % 3?TT |̂ iT<T ^  site
vt !P5̂  W ^  f?5̂  ftrsrr «pt ft  fiiWT pF*Tr ^
«ft I >1? 5 1 ^  «TT ^  JT? ftrenr ^  %  a r s j ^  |  a w ^ r  5T^ i ^  ^  i i ?

^  Pp ?r«r # I t?t5 ara In arRTK ^  >rJTr 11 r̂nrr? f̂ fffcTR %
kp?t: Tir# ^  ^  r̂? ? Pfr ftrw tt arra’ Pp̂ t̂tt 4ffr ^  ft̂ rr
1 1 A ^nnrar f  ft? ftrsrr aft j? ^  ftrerr
'VT qf$prRi€hr (Universities) (colleges) ^  (scheme)
■«r̂  wnr f*fnrr ^trtt i  aft̂  f̂t ^f( fjrt?r»¥ (Buildings) artt ant (Art) % 
■«pnff "TT *tnr fv r̂r îraft ^ 11 w ?r*Tfr̂ TT f  fiF "tt ^  ^

W rtt (primary) ftrerr % o t t  aiVr %9tt % arrt arPro % arftr ^
fTJn^^€%ftr^4?rwTW3RaT^Pfr»it«ff#T^f 3Tk^^arr3rT^t<io 
i  arf^ «j)TiT5T <Tf̂  I ?rwT̂ ^ r̂rrar «rr % f>rrtt fsrerr ^
^  i  ^  sTTf »rtt ftrwT % ^  arrroT ^ i T̂ r <tt arftr̂  ^  i ^
ftrerr % W  âT̂T «m ^  n̂rr ^  sjtit ^ rf^  f̂ ?RT Pu
anwTP ^  I # arh: ant ^  ^sff % ffr*Tt®r T?:iT A arf̂ q: sior =Trf?̂  i
t  ^PTFm i  f r  ftrain > r^  ^  f  w qr wtpt i

^  4>ripTT ^?fr 5 ^  it?  ̂ft? ar̂ r̂  f̂t ̂  ^  imT ^  r̂»riRft 
j| 3ft Pf t̂5Pi?t 3TT!ft -fm} i  I amr f?^cTH ^  .i jyjrrrrn̂ T arrsfr f̂t fg?| ^ R  ^

^ l ' ^ : 3 ^ ^ t ^ ^ ^ ’^ w F ^ ^ I r ^ T ^ ^ f t f  snTf^5T^PirA5 3Tk4 ?r*rsT?n̂
17(Tvf$^vt |i^ZT?arrm 1̂ IT?verran^verrI

>tPw  W ^ ST^ I T?75 ar̂ ft ^  j f  I  I «parpT ?ft fpft
I ?̂rr 5T ?l f% JT? afl^. ^  ^  W>T1T t  *1? WTrftT̂ t amraftT#(Tr%

aT^TTW>rvr^f g^rTTi^H TTvtw ^^Tt I ?HMH 3T?Prt?5T̂ r#nTf̂ ftreffT 
iTf^ 't aft f  K JT R  ?  a rtr  aft ? m f t  TT®?TTT«n I  5 f t ^  ^  ?ITT^ 5 ^  H T T T  ^  

3(^ f«TT<t <2 0 s r f ^  3R^ far?r itrnrr ?fft ?T»Tfr̂  I  ,̂ €«PT ^  %r % "rf mHsftJT
w jff  ^ 5?r A' fvT5*T ^  ftnn 11

in?r aft 4^epn'snpr ̂  3T? t  ^  aft ?ft amr't t  ^
3T^ 4 f N r  tofTT arrŝ iTT f t ^ ft  ^Tfl  ̂1 ^̂ snrorar̂
f̂ srsTT T t  a n ^  I  s f t r  f^rwT ^  € r artcft i  1 n ^ r? ^ n  ^  aft

^ ^  ftrsTT ar¥T 7r# afVr f?7t(Degree) aftr f?':mT(Diploma)
<rrft f n r r  a rm  arsr f ^  t P i R r  f w  Jrn^r f i r ^  | q  ^  1 ^ iT ff er »Br'T?r ?^»Tr 1 a rrT^



ftr f»rFJT?î  irr^f ( th e  b on . D efence M in ister) # arq#
:(B u d g e t) ^  TWT % 357T f%«nTT t f  f"v jtRt Rr«rr i t  iriT'ft 
?fr <T?̂  7T t *TT^f ^«T«rf  ^  r«TT % M  Jrf?r wtr ?mrre ^

^ rm  I ^ f¥ ^jr^Rrfejff # j i j  (g ra d u a te s )  ^
3?f5m 4 ftrsTT i

t  aftt V? g r̂? |  ft? 3r»ft ?rv ^jtt̂  aft %«tt «ft ^
3 fM  ftwT «ft aftt a fM  ^  afhrsfRr <f|-1 vnrfi’ faRTPwrfrg ^  t̂sTpar 
anrer tt rrs^qff ^  5? it|  ^  t  ^  ^
^'i ^  I '̂?nnT5Tr^ ^rt f »  ar̂ rytrf i|
;35T!  ̂ W 5̂  I m  3 H ^  S J T ^  ftRTT ^  ^  ^  ^WTT

5 'n :  3RW f s t r ^  «rr 3ĵ  a rP riT R  irr a f t t  % wt«r

?i^  arrfr?: fejfrr ^  <̂ , sjff #FffRr v t <t aftt arq# #  ̂ rr ^  ftrwr
^  f^Fmx TT# I ^  ^fTW ^  ?nnT ^  ^  'tr tt  «rr 1 ^  ^

ftT#r f f  «ft le f t  f t n ^  TTs?qftr % ^t«n?5r>OT<T% 3r<rff^

^  JT| T ? r  «TT f ^ f f r  % ^rr^r ^rfT ?r^ ir?  ^  f r  jrr’f tT  % w r  im r^ ft  v t

a p R W i  JT 5 ? t'r r f* P |< i " a n ^ ^ R f l W v t a A T a m  w g ^ s i r v t f ^ r a v t ^ i r ^ s t ^ a n ^  

^HT T̂T5# t  3T«ff if ^  I ?ff ^  ?TITST?IT ̂  fv ftRffT ’Tf’ft «|T?r TT IHFt «IPr
^  afk ?TT5yt*r % ?r«Ti  ̂̂  ̂ ^^t# 3ft arq̂ rr wns f  ty?r̂ ' f<r tc  arr^ t  ̂  arPrv
«nT I

??T% WPT ^rnr aft^ ^ Pp arrq̂ r ^  VRTtT (sohduled
-castcs) % afk ^ fw rf ark (B a c k w a rd  c lasses)^  3ft x ^
- ^ t ^ 5 T | 5 r « f t f t t ,  T ^ ^ f tT f f t5 T 5 ^ ^ f iT s r ? t  ?f»?JTrf s f t r  aft f v h =r ^

( scho lar ah ip )aftT ^  >it f  ̂  SF*T I A' ^ffriT ^ % ftrerr ^
q r  ^n??: o t r  $ i t  1 ^ “t^: w  w 'e f t  w r  q?: ar<r% ??r t v a t  ^  a f t t  c t t?  

^  f5T?^f? ^r?i aft^ wjyw % sTpft i  ^rwr? ?«r aftr ^^rvt arfiw % arPwr
4<n«<rMM ^  I

^  5T3̂ f ^  ^rnr ’S' jst: arq# f r̂srr ^  ^  rt^rfr? ^  j  aftr ?rr<T ^  ffpr ̂  arq# 
fs^q ( ch ief w hip  ) >ft ^ar ^ Pfr ^  ^  ?r ?f>r f?r 3f%*r

^nPT ^  ^  ih^ H ^  fe n  I

(English trafMl'Uion of the, abom apeich.)

Sbri N. 8aatak(Utt'»r Pradoah) : At tho very outset I want to oon«;-atulato th« 
lion. Minifitor of Education for the commondable method followo;! hj’ (lim in t'la 
preparation and presentation of tho demands for grants of his Ministry. Obviously, 
he has taken considerable pains while prepiriri '  the>«5 demands for th-» current year* 
The provisions in respect of the amounts are th(' maximum that he has been able to 
secure and they are, no doubt, the result of a <̂ »;) I dtvil of effort on his part. But 
it is certainly our misfortune that such a moagre sum should be proposs I to bj so <nt 
on education <>f the people of a v-ast couitry liit-j ours. Tho jiolicy underlying thes* 
cant provisions is no different from the one followoil daring ths British days. Only
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two years back this country was ruled by the Britishers. Those people did not per­
mit the propaj^ation of education beyond what was sufficient for their needs to run 
their day-t/i)-day administration of this country and to perpetuate their rule over it. 
I t  was no c*L>nctTn of theirs to see whether the type of education they imparted was 
suited to \U conditions or not. They had concentrated only on keeping this country 
under their ]>erinanent subjugation. Ours ifi a fre» country now and our free people 
certainly ar ? keen to know the amount proposed to be spent on their education. I, 
for one, feel that the hon. Minister of Education has been able to provide quite in- 
Bufficient funds for utilization on education itself, while the amounts proposed 
in respect of th(5 buildings, undertakings of artistical interests, the universities 
and colleges are exceptionally very large. I  am of the view that by eflFecting a re­
duction in the expenditure there, we sho-jM make more and more of the funds avail­
able for utilizatioa on primary and secondary education so that our rural population, 
constituting almost 80 per cent, of the total population of this country, may stand to  
gain more. This view was shared by our most revered Bapu who considered the pri­
mary educati )ii as the very foundation of our programme in respect of the national 
instruction. We must spend more in this behalf. I am not opposed to all expendi­
ture on higher education ; I want merely to limit it in accordance with our require­
ments. We should not spend too much on buildings and development of things 
essentially of artistical interests. I hope this suggestion will attract the attention of 
the hon. Minister of Education.

Another submission I want to make is that we should see whether or not the 
masses of this country understand their own language. At present, 80 per cent, of 
India’s total population understands its national language. We have declared Hindi 
to be the national language of this country and that declaration has been incorpora­
ted in our new Constitution. No concrete steps, however, have so far been taken 
in this direction. I am also conscious of the difficulties which stand in the way of the 
Government in doing that. While keeping these difficulties in view, one may 
hope that something will be done in the near future at least. It is true, however 
that no beginning worth the name has made in this respect. At least, wo 
make some sort of a beginning lest thr period of 16 years should run out without any 
action of material significance in the matter and English may continue to re\^n sup- * 
reme as ever before. I, therefore, - jquest the hon. Minister of Education to p ^  
due attention to this issue so that our national language may truly become thia 
country’s language and, as stattvl by some other hon. Members, the lam^uage of 
80 per cent, of its population may properly be developed.

Thirdly I want to stress the importance of including military training? as a com­
pulsory part of our general education. I feel the education in tlus country has mainlv 
been merely bookish in oharu< ter and very little instnictions in military science are 
imparted to the students. I would like, rather, that the graduates turned out bv 
our universities must recreive those instructions before they an? awarded their deirroes 
or diplomas. It will be a very useful course to adopt. ‘You can realize its impor­
tance by having a look at the items of expenditure which the hon. Minister of Defence 
has incorporated in the demands for grants relatinrj; to his Ministry to ensure a proper 
defence of the country. I feel that imparting of milittiry training will prepare a 
large number of our student^  ̂ for a determined defence of the country in its times of 
need. Military training should be declared, therefore, as eompvilsory for those 
graduating from our imiversities. "

I would like to submit one tiling more. Till now ours hjv̂  been an education 
essentially after the English pattern and the medium o f  instructions h a s  been Eng­
lish in all respects. In the course of his address on the ot^casion  r>f t h e  convocation 
of the Gurukul Kangri University, our I^sident, Dr, R a j( a id r a  P r a s a d ,  n ia d e  an 
observation that we have learnt a  g o o d  ileal from t h e  fo re i^ ti  c d tK a t io n .  I  u :a  not 
opposed to any type of foreign education. 1 ratlier fee l w e sluuild accopt every­
thing good thfirein. B u t ,  at the saTuc time, we m u s t  not irM o b l iv io in  o f  the need to
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revive our traditional education of which Bharat was proud many centuries paat- 
The people from far off lands came here to receive that education and culture and pro­
pagated the game on return to their respective countries. For that very reason^ 
Bharat was considered to be the O uru  or in other words the revered teacher of the 
whole world and that status was actually conferred on it by all nations. So I wa* 
referring to the observation made by our President in the course of his address at tho 
convocation of the Gurukul-Kangri University that along with the educatioQ of 
modern times, we must re-introduce our old educational systems. I t will help us in a  
real way towards the revival of our traditional cutlture as also enable us to aohiev# 
the ideals which we want this country to strive for. I hope this will receive due atten* 
tion of the hon. Minister of Education and he will see to it that maximum possible 
amount is spent for a realization of the ideals as stated above.

I will, again, like to point out the very meagre sum provided for the scheduled 
castea and the backward classes. They are in a very large number in this country 
but the facilities and the scholarships res3rved for them are insignificantly inade­
quate. The hon. Minister must look into this matter. If not this year, at leasts
he should make further provisions in this respect next year and, thus, encourage the 
members of the Scheduled Castes and the backward classes. The number of scholar­
ships reserved for them should also be increased.

With these words, I will like once again to congratulate the hon. Minister of 
Education as also to thank the Chief Whip for giving ms an opportunity at last to 
speak at this concluding stage of discussions.

Ur. Chairman ; The hon. Minister of Education.
S a rd a r  H a k a m  S in g h  (Punjab) : May I take one minute of your valuable

time ?
Mr. Chairma!!: I have called upon the hon. Minister for Education to speak.
Sardar Hakam Sin^h : I have only to placi) before you, Sir, that I have given 

certain cut motions, which I am not allowed to move. We are told here that they 
are deemed to have been moved. Wo are never consulted as to whether we are con­
senting parties to this procedure or not. When wo make a request that we want to  
speak, time is not given to us. At least if wc know ahead that on certain cut motions 
we would not be allowed to speak at all, or on certain specific cats wo would l>e given 
an opportunity to speak, we would not object to the arrangement. I do not meaa 
to say that on every day I should be given time. But at least I should know this 
much that I would bo given a chance to speak on such and such cut motions. I re­
quested that today at any rate—though I had cut motions standing in mv name 
yesterday and the daybefore also—I might be given time. But in spite of tlmt an 
opportunity has not been given to me. I only request that for the future at least 
I should know definitely in advance whether I would be given an opportunity on 
some specific days or sĵ ecific cuts, or I would not be given any time at all. Thla 
will enable me to adjust myself accordingly.

Mr. Ghairmai : Unfortunatly the hon. Member’s demand is too wide. In a  
House consisting of so mafty Members, and with notice of so many out motion«  ̂
every Member cannot be allowed to speak on every occtision. As ha? already been 
pointed out by the Deputy-Speakor those hon. Members who do not bolong to the 
Congress Party h*ave ample time to speak—perhaps more time than Congress Party 
members have. But all the same this is not a point which can bo dealt with in tho 
manner tho hon. Member suggests. After all the cut motion? have boon t^iken as 
moved and if any hon. Member insists that he should be allowed to spoak on a par­
ticular day or a particular time, it will bo very difficult for the Chair to accommooate 
hun. Already many hon. Members have spoken and the time at our disposal is 
very short. In fact the cuts in respect of * Transport ’ also have to be moved 
and therefore, I am sorry I cannot accommodate the hon. Member and I call iinon th^ 
hon. Minister to speak.
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Sardar Hnkam Singh : I do not mean to say that I should be giv^n time every 

day. All that I want to know is that I sliDuld know definitely whether I would or 
would not be given an opportunity to speak on a particular day.

Mr. Chairman : The fact is that every hon. Member has the right of freedom 
o f  speech, but everj" Member has not the freedom to speak. H oav can it be said in  
respect of each cut motion whether an hon. Member will be called upon to speak. 
I t  all depends ujK>n whether the hon. Member catches the eye of the Chair or not. 
I t cannot be said beforehand that on a pai'ticular day on a particular motion a par­
ticular Member will be called upon to spook. I t is too much to expect of the Chair. 
I now call upon the hon. IMinister for Education to reply.

/»* fS i-i *S yi yylo jJJ*

Uh  t?** L>*>* ^  (Ministry of Education)
^  u*-* ^  ts-Jlsk. sS ls*U. - J,

ws-̂ Lp ^  Jti». uy,y-» ^

^  U»* kJ**- O * ^  -  Oi*> '•%»*>-<

xyt J ]  fM> jjl *Ail{ «jU i  eS £

K uf-y >t< ‘4* i_r>t If^b' J t*  ^  (charge)

^  L T f i  ^  J i i  v i  -

“ >*> J«> )>*«• - ^  lS U  fLr> tS >— L_£rfl ^
£  ^ u .  ^}U» jjf ^  t t  fS

^  ^  I V )  ^  « S U  i  ^  ^

-  ^
O*^ (sohemeB) lS 3

^  V> ^  ),l l«3 ^ L .  A  jS

l*S f» t)fi (.K u f * ^  lif JfW  - o**  ̂ ^  (committees) 
^  U>! Wi u>J) v l  »* ^ ) ) ) ^  (.Lj ^ ,U *

X  c r X  c ) ^  ^  i ;  ),l ^

fj i u<>,^ >« «a- "»•) ^  ^

^ Iax<| «:5.t «  -P  i; ur*«f )}l -rfj i  uief

V  <*) i >  ^  i  ^

1 ^  c i  J -  iJ “> U»*

5̂— J)>̂  f'* r y ^  ^ r ' l  (crisis) >J,J cj:<l ^  
(devaluation) i^>'rV><5 «3U ,,l Jĵ  ^  (deficit)

(Education) i S ^  >»■ *w*J s4  - jjl
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U3tf ^  i ,  !♦ ^  )<-f l<5

*) u V  y > - o*i^ >W> ^  ^

y  4  u> ^ 3̂'̂  )*̂  L̂ *** i>**
fjj u ; u  ,<f!fi^ j^ q o ^  )jf j  *)'‘‘̂  L>V /r* ^  b i

^  ^  L^f l<3 l^  l|»ti ^  jjIhÂ  ^  tS W  IS~̂

£)>A |*K L* Ijjf j ^  KJ iS-f - fyi Û >> ij^^i o r  3);^

J l^  ItiL} '*<J> 3))  ̂ <«? *3 ))f
^< (Ministers of Education) - /«

*4e» ^  cr^ V (conference)

42»ir !♦ ^  v f  -  l<5 W*> >)rt ^  ij*i o*^ ur*r^ '
»j l«5 ISa. U  1+) ^  dt^j) ^̂ JI o r  jj>^ t-Crfl I)* *i! <qB*XJ lUf <S l*i V|f*> 

)jf <*3 ) » + ^  1^ uWKA ^  cyl< i jJ  2 u tit*

y  ^  A. 0̂ )4 ^  I)* /‘>*4 Jl)** *>*{ - W? *Xm,)y

-j^oJ <* J** u S ^ )  cJ^ ^  O**
ii  tS )i Jj*| ,_ ^  i; i  «yJla. - ^

*s *>*<•> )<x'! ^  ^  ^ u

JJ £  £  (**W 4- (Central Revenue) J>S)u(Govemment)

^Ji uN i «s> •*»> vs-Jla. n  ^  tfy i If* *i <wX' <s*»f
- fcj«5 j>V (sound) i»)U ^  <t-AJ)fS JyXU tS y f U*^ tS
■i'5** ^  )W*<I i j J  ^ )̂*-* *+*̂  c»>** ^  0^3^ bwKA^ )%

W  -sr *ft>**> -S-V vT o*' B)<*' ^  ^  ^  (sound)

^  ^  J  4jf* J  ** >»» ^  ^  -i^
K, ^  U^ ^yi. U*  ̂ (Food) V  t5«̂  a*t' 0 *1̂  o*^ ur*'̂

_j> X (Rehabilitation) ,^AA1***^) l< ^  ,.yW
J,l 1,5 l*J ^^J < « ,)  3,)^ r i  >̂ >*

y> ^  calla. £  cJX* iS ^  ^  ^  - ^  ^  (**) )J>̂  tT-
^ L^* >j^ (Defence) ^  tS ^  JS

■ -c>**
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[^Ij? UK,-]

!)*• »)I)S< K lS U  i f  / h r v  i»« iS ^

- l|j i. (Central Cabinet) - *̂3 Ia.,« i  ci-5)
u>^ - UxJ K (Services) >-,>«. j>a*5 ^  iS

0 * t ' g A  ^  0*-^“ ^  Ja! i ;  ^1’ yt^  •**<
( j> ^  »i»l̂ ) ^  ol^5 if (̂ 'U J l, 4,! ^1%. UlS«S

l^jjf i^iJIjjJl t i ^  U«J) ^*«> <-^1 3»^ ^  1  )-)>“

«fx**; K f,* (Partition) ja< i  ^ f  £  (Undivided India)

X< O^f ))l j* «—fJl Ij^  ^  ^

|»*> >i ,j**Ai5 | , ^  "W
Al-d*i ljU> X ,i 3j)̂  1A i_Sel JU  ^1  - 3j>J V)T

^  ^ )  »* 3J>̂  >**• <T>)I 3»^ >“ (** <fiJ *'̂ W3 ’•jJ <i!
3)>̂  1A 4» (_)*/• 1^1 - ,5 IaJ 3)>S 1A 0)1 lS^I iS^ssj, JiXAJj jj|

)̂Je ^  Ji3-,fj ^  (Training) t_tUi!p (States Forces) ^

^  (►*> ^  3)>̂  1 *
i! IJ»A»0 n* jjf ^  ^  ^ 1  uyJllA, sS <sX>̂ . v t

U“*»- '^) LiV v l  ^  ^  ^  >̂  ,>4"
jjjf J jJ ^  J^S *t>jj HkJ ijijjj ^  ^  ĵy*H £  (W elfare) «a>

*^i <i >i)A ij<*+« ))l Ij  ̂ )* iS Ui i i  iiytfcXl «.>Jlla.
«-Sj ^ 1  ^  l*J )̂U». ^  -  1*5 i! )K Itj'jj. jj) ^  ^ 1

1  ^J^^ - WJ ^  3))i j_jiU3 |»*W

J»^ •'*> «*•* ^'1 Jrtil j**̂ vJ))>  ̂ ^  )!%. Ĵ)<*J - l|(D l_£j 3JJ.J ^1 )j|

X  1^  * H ) )  h ) ^  * > '^  ^ s  f i  -  L^** u5** i .  « # »  * 4 ^

», 1>» ^  ,.K ^  ^  ^  ^  (Centre) Ji £
-  î fc* ^

•

^  (Ne'w Scheme) f̂ ,̂ u ^  (Babic Education) t-L«*}

lT>̂  y»- ))• <S u / ^  (Kher Committee)
<?■)'•' (Senior) »l (Junior) >*;,:j.-.̂ A*J,efH!l ja!J ^  i_cu

(Compulsory) ;;' (Universal) J-),*;,^ -

U<>̂  r* ^  ^ (Junior) >*.',> l>*><
(States) ,j<*X*S**l,j<>-»** V* )jl . ''f
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7,^  ^  ^  ff ^  ^  f*6-| ffh r> l-t^

J  Hit ^  ,,I 3J^ e ,u  ^ ^ .,0  - ^*> u f  hyi (quotft) >«“

- C5^

c#)»i ^  c /  (Adult Education) A>i»
)<> i  (Adult Population)

^•b ^ (60 per cent) o* • If Jia. W<i ^  (Periods)

*ll ~ 0» ))f ĵuyt
«♦ - 1«; l«j Iff) )j| jZiw ^ 1  - ^  |« ^ l  ^

5))“  (•* ^  " jj*£*X*»f 0* )jf W<3f 1f¥t*

(_yf< ^  ts^ .}  J « ^  (*J) ^  *4<)> 3j>̂  t-̂ i>f - 4^-

^  ^ . >  )S ^ f ,  a*< ^  ^  i,jj -S' (*̂

4J3>̂ *̂  e> ^)w l ‘- ^ -^  ^  ^  J ’'=̂  ^  If ViiiS] - ^  Jla. !i4UJf
- <* fJK I & »j )J <̂)) )if 4p ^  C5-J45if ,jf
^ f*l*5 ijJ*  ̂ j5 (_>**“ l - -S UC.)* IftS 16 iS ijfiXil v l

^  <i ») u»* LH t̂' UJ«<

C** ^> i^ '*  i-̂ ** »^ - u»* ‘**t<
41̂  ̂ )̂ f ^  ^  t—̂  >̂ l ~ tX|/C|;4>

-*<¥»<• fjtJ ff ^  Iti fj ^i*jl%. d;«5U» tjL *

tUU< fi <i jft> U<qs*M. ,j| ^ |( i i  ^ ^ J  ^_f}^>i ^W j)

*_)L* fS ^  kft«Sj Li-a:< ^  <A< .̂ v ^  ^  ^  •-»)-* iUU« Jt< - ^

^  e. ŝk; )«> „f ij&Aj (cut motions) ^Uy* «>JL̂

^  I**Uj ) i t  iS fi  1.̂ *** - 4  *'̂ V<5 ^  *UU.^

^  1 . ^  ^  " c^>* ““Jr® *Mi) ft- ^
i*^  ^  VJ i  '-Hrt- ))l - ^

>♦» 5(fc» ^ ) )  ^  ^  <£ (**W Xj jj( Ujf X

i>î  u)̂ *» ^jyti ))f L>**̂  >̂ 3»̂  r* ‘̂ r* f*> ^  iU \*^ ^
****" ^}) 3)>̂ I ® jj* 4  ^)) y ^  f ** ^

<Hou9e) ^^5U i i  UfcU ^  ^  yy„^ rj -« i>t^
^  ^  U)(SJ U ^ l  ^ *^ i) « - f j ^  tS  , , l  ^ .>  y i

42>^>wl y  1^«!* ~ ^  )f^ H Lf l̂ H >t^
(Finance _̂;.Afr̂ 5U *S jt  j*-f ,,l <A-, f,^ ts-f

-  ^ 0  U*irf ^  <<iU u i; ^  Ministry)
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[.Sljf

iJi tS ^ Hi 9) 1̂1 Utl^ U<Jy ^ L .  £  v t O*̂  5*9- >=»•

jS^*^ csV  ^  ^  {jy*^ ^
JCA i  uyjllsi. *s tiyi u>  ̂ " ^  )*

-  Ijf jJ+t* L>*'  ̂ cS*< (£“ < ^  _̂yj

J U l y i - ^  J iA  i .

■4* c»*)̂  ^  <^iii O * ^  ' ^ i  cr* ^  »3 >< tr^  *i- ly*^ V
JJLA*; (institutions) ^ 1

i ,  /  |,ir tS «>>!»•»- (national organisation) yjAepU*i,T

J/» l i ^  ^  JJ)I )j W*̂ l)V“ ljj«j )>f

^;y^f)w l (Hk f̂ ^  c;̂  ij*^ ))f ^  J i^ l  iJ^W ^  (̂ 1 ^
iJ)-» ,»*c.| «i! - (Hk f̂ ^  t - W f  Ut* ^fSy J ^L , J j! i .  _̂,>2-*A/•

« -» ^ '*  l)*'* ■ u5«̂  >* Lf f̂i ^  u )^ )^  ^J)^r^
lP ^  (_>**“  ̂ «-̂ il - ^  ^  -tj>  ̂ (elements)

^  - W3 ^  u r 'w ' >j* us*<
u ) ^  - (f (*lf 44« i  Jl ))l u>-.to. ^ j 5  ^  ,j)l if V

UJ* O * ^  -  u5^ '-^) lJ*< *J W  li'> i-^)> |**<~l

*LhU ^1 t*Jli )jl ^  )Ai| ^  ^UiJ ») - ^  |jj4V jS fH Ĵ̂3 Ji
-  leijl<3| fjS

^  ),l i J  £  i  ^  ^  ^  U**<

^*> ,>+! ^ 1  ») ^ l a .  £  ^)S fXa Ŝ ,**U5

-  <*■

jj)«ft)*5 J -*  «i! ^  jU jf ()rt <s j_pl

1^1 J  jW ) L>*̂  r* '-^ 10 ^  J9 ^J^^ (Constitution)
U>^)^ ^  ^  t-irfl vJU * 1̂

r ^  ^  i>*>̂  ^  v l  ><l - iJ £j>a «- jjf
l«U4 J-^t- i  c i u  tjW U  ^  ».»li} J,f l*f ^L.

ts Xŷ  ijx* OAj i  j u  10 ^  A^f ^  ^
^  ^  jU jf ^  .A^a* ^  y  “ >* u>*<} L>V

(State Governmentfl) ^  ^  ^  y» ^  <*rfjJ» uJ t^tS
/ i \  ^  ^  -  A  O ^  i j J  u ^ V  J y  ^  <j*l-
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ia-*s-,f iS jU S  I? tS UJI.>

^  U) ,* *jL, £  jjl ^  U, ,A> |*l» «,} fj ^  J l  )î
J>U- iS ^  Jl»2 »_tS ^  U, J<j «qa*x; ^  ^1  )j,
(•1̂ 15^ jj»f y 1̂(3,' ^  |,(f |j»f (direct) vi-^jjj5 isA^y^

-  jb Uj ^

l»*) ^  K (Technical terms) (►*'1 <-̂ <1
(jyWj «̂>-j>> J  )jl ^  ^  (University)

i_$.a*ZX5L, Jfy- f>> »_Xrfl ji UJ j5
J i  J  OH' J> Ĵ̂  v-=i- --ft (Scientific terms)

4̂  (Board) 5)  ̂ iS f̂ *y tS ^ itSj> i
tU\j^ j_̂ | ^  ^  If (E x p erts)^ ’>*-Jf 5j,< ^  i^j
)U*^I i_fx«)3 4S.)Li (_J»I ))l )J { j i t ^  ^

))f i.>S ^ r *  (dictionary) ^>u.»5 ij;^! j,f ^,S ^ |  ,,1

^  /  lJ*-l • *l! <!? ^>̂ 9 u5> ^ 1*̂  ̂ ^

^  ti'^K Ĉ >?̂  **^ ^  ^  ^  “i'W

^  tr i “ ^  J. J*- **î i ^  J. erf ~
^ 5  *‘̂ ’̂ 5 -S’ u/“l <5 l)*+' r*̂  ^  lJ** (** lJ*^
i£>jK, t_Q' ^ jij fS _»l (_ ^  K

K-l - <4 j /  *«)> «»)^) ») )}l ^  u»^ki >» ‘*■5*̂) »=i“ 4* tJ*-«

W (**̂ o"V )}> , j ^  ^  0*<^ ^  4» *i
-  UX« li».

(Report) >s>yfiy j l  (University Commission)
i j  (Central Advisory Board) 3j^ )̂>5l}3l Jv tu  i. ^  ^

)»i )>f ^)S )ii yi », ^  ^ 1. ^  (April) J<>»l (meeting) cXU*-

u i^ j y  i J  Ifj**
*̂ ^}> j j ' V )  ei-<-^ ^  (recommendations) ,_ ^ ijju r ,

• -  ^  Ui
■ •

trf  - ^) tf (Rural University) J ,„  cjy
jj,Ll.,aU J  „f ^  J ,„  ^  **4 ^

t<'>*’ a » .'^  x ^ n * ^ a  tT“«̂ »* c5*»Wf *♦ ^  jjV ^ JU £
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u v ]

(lead) c^j- ))l Vj)
-  ^  ijf Jir*

(Secondary Education)^j^A*Jj®rf| <̂i i. »_i<(

**<)> lS*̂  ^  c^l ) ^  )}l ^  )̂Tf ^  i .
— bi J|j«, <«>j) «iJ i! ^ lil JwL, |»K jjJ ^

■sftTT̂  : t iT f r  |  %  ^  'T^%

fTT % ?T̂  ?r|f ^  s tr tt  ^  #  5ft

^  '» lin i 5  'TT ^  r<,*t*’T t '5 T ^  *TT 3T*T^ ^T^IT  » i ^

^ r  I .

5*> *j **i)) V'^ ^ A ji»/ <S! : [t>l3fuV]~
c^ l jj J* )J A> |»ciJ |_ŝ >̂ (̂
«} ^  5jj< )jf ^*Ia. Ui< 5jj< tS ĵyt, JJ

*} ^  >4*- »  jj* 43'-. - ^yS k£>)̂ j ^ u | .kii. ^

-4 ji f V  *<i J^ r“

-  ^  W f

J-.1S 5)ji_i« iS ^  ^ 1  ^  iA«. J I j ^  ut~.ji>

f*) *) «? l̂ > (_5̂ (Scholarships) k^^pis-I (Backward clasaeu)
^ 1  ^  .5 by-. ^  *2^ ^  uJrfI ^  «:-t<

^  *1} V'^ Lyr')’̂  *0*1  ̂ ^  ’̂ r*' '̂ »*' » '
-  ^  U<«, )A SiJl̂ j ^  Jot^j Uxf |,(̂  4̂  uuJ'sk. ^̂ | ^  Uj )t> (,1̂ cyJlla. ^

ftf-^) *_Ji») »-j^  jjo! jj j_sJW+  ̂ '— ^  hS^xjjfj >«>)>)'•

f* ^ l ft- ĵii> ^  (Scheduled Casto Scholarship)
* -r’)'  ̂ - J a .  ,j| ^  ^S ,_jj ^ j j  tSV ^  ^ U 3

^  r**̂  t?)*̂  ^ «i- L>*̂  J>~
O*^ * ^ y  us* -- )!>*• 0 - i: ^  ^  0 - iS i\  i

cJ  ̂ o * - i : r ^  f<̂ << A»h- *yi y - ^  «̂> ,U  
]S Ia}< ^  ,lji> o» ^  f>i ^JJ ^  , j ^  y£^ - *jl- £

3^1  jtfj- ^ )  ^ ’•' - 4 =>m< »-t; *« I* ^  *jj 0 j? - i, i ;  0^1 ,' ,j)

-  W ^ . jt^ rt t.t'f V ^  J  ,}f
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Stoi Sonavwd: The share allotted to the Scheduled Castes is not even aooordijig 

to their population. A reasonable share due to them is not allotted to thorn. It ii 
much less than that.

(Population) l+J sS ^  J+jyl

? ^  a*) J* ^

jSL. - *8 Uf (f (Saugor University) ^  i-isf

-  «i *!r j UJ K »'

{Development Grant) ^  i S ^  joJjS

^9 * “ (^) i  0^1 A
^  <!.*> fSy lS/I ^  jiL, ^  jj*| iJi^ 'yS o**"*- '

Ctir^ liOfc^jS ^  ^  (Financial difficulties)
J. 3^ ^ J 3  iS ^  U,J . ^54 L_S„ », 4

<sjK £ ^  ^  1  ^  t-AJ) *5l« i .  H*)
- dUJldL ^

yS *S Jfto J,XA/. (̂  v f

«aKA- J l - ^  v i  t  |.>*  ̂>) ^^,-JSv.

A  ^  f* ^  4  ?>• as ,_ŷ
Uj^ jj  (.S ^  ^  ujU*Ja| J<U ^  tS e> ^ l i i -

- J

Shri B. DflS : 1 u'uh to enquire one thing. lu the ConBtitiient Assembly 
while we were discussing we expected the Government will soon establish an Indian 
Aottdemy for the propagation of Hindi Culture and Hindi language. I  want to 
know whether Govemnjent of India have come to any conclusion about th<5 founda­
tion of Hindi Academy.

t_rl Ji*a. - ^  X  LfcsAJjji X l t I '• ‘iljf 'JJ'r*
i j  (conference) ^Sef J )  £

^ **4j) " o**‘ u*< o*i*^ Ljr'i'^ <-T’̂  » ' ■ «  <sf

Sbri Chaitopadhyay : A very interesting su^estion was put by Shrimaii
Durgabai that the education of girls should be specially entrusted in the primary 
and secondary forms to women only and no reply haa bc^n given on that point by 
the hon. Minister.

Jl) u5*̂  lTH  ̂ c /  ^  O*^
-  A  l) ii t s  c jl A



(English translaiion of the above speech).
M&nlana Axad : I am thankful of thoae hon. trienda of mine who have takea 

part in the budget discussions. I t was highly gratifying to note that they are full 
conscious of the difficulties that are being fac^  by the Ministry of Education. I  do 
not want to conceal my feelings from you. I am not at all happy with the present 
state of aflFairs. I think the present state of affairs to be highly regrettable. But 
besidt« this I also see that the matters are taking such a shape and have so paralysed 
us that we cannot make any progress. It is third year since I assumed charge of this 
Ministry. The first was the year 1947, and as you all well know that was a year full 
of calamities and misfortunes. Such a violent commotion of mis fortunes and cala­
mities came to pass that it shook the entire country. My heart was also moved. I  
thouffht it to be a passing tide all the tiino thinking as it has come so it would vanish in 
the due course of time. But we wish to put the schemes, that we havo before use 
into operation with all possible promptness so that we may bo able to make definite 
progress.

Till that time our schemes had not been finalized. Special Committees had been 
set up for those matters that we had taken upon ourselves to accomplish thinking^ 
them to be of highest importance. Last year these Committees finished their deli­
berations and all our important schemes were finalized. Now the time had oom  ̂ to 
give those schemes a practical shape and rapid progress made, but at the time of the 
last year's budget some such difficulties cropped up that we were compelled to 
think of postponing these schemes for one year more, and to complete only the 
preliminaries of the more important ones. Therefore I did so. Till now my hopes 
were high and I had not even thought of any discomfiture, but I like to toll you that 
when some six months back a crisis came to pass we came to knoŵ  that the 
budget was having a deficit of some 40 crores of rupees, and we were to make up 
this deficit anyliow. In the meantime devaluation and such other things occurred, 
and the result was that the amount of money that was alloeated for Education in 
the budget had to be reduced by ten per cent. I did not very readily agree for 
this out. My friends, who are not here this time, know it full well that I continued 
to wrangle for two weeks on end but when the actual facts faced mo then I also 
had to acknowledge that except this there was no other way out, and only then 
was I constrained to accept this cut. The result was that out of the budgetted 
amount a sum of Rs. 1 crore and 63 lacs had to be given back. The result was that 
we had to shelve our schemes and to put a stop, to those undertakings that wo had 
begun, and one of them was to distribute a sum of Rs. 1 crore to the various pro­
vinces during the year. In the Conference of the Provincial Education Ministers 
it was decided that out of this sum of money grants would be allocated to the 
various provinces. In the Provinces also some preliminaries had been completed. 
The result of this ten per cent, out was that the sum of one crore 53 lacs of 
rupees, that had been placed at the disposal of this Ministry, had to be returned 
,and we were compelled to give out that, only 00 lacs of rupees should be spent 
on this work.

The provinces protested against this cut but we were helpless and we had nô  
other w'ay out. Then the question arose about the coniing year’s budget. On 
making a study of the same I came to the conclusion that* I should better dismiss 
even the laat flickering rays of hope that I had longingly cherished so far. After 
taking into consideration the entire situation I came to the conclusion, that what to 
say of the coming year for two or three years to come no hopes could be entertained 
that the Government would be able to find and allocate money out of the Central 
Revenues for eduoation. The result was that I became down-hearted* Such a 
state of affairs came to pass for the reason, as you all well know, that the oconomio 
condition of the Central Oovemment was not sound. Taking int^ confiideration the 
difficulties that the world had to face as a result of the World War our economic 
condition ŵ as quite sound, our income was quite sufficient. But this also you know 
that rather unfortunately such things came to pass that we bad to spend a huge
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amout of money on such items of oxj^nditure that could not be postponed, for 
example you well know the amount of money that we spend on food impovt« or on 
rehabilitation of those thousands of homeless persons, who have com?" here after 
losing their hearths and homes. Last year 29 orore ̂  of rupees were allooated for 
the rehabilitation of these refugees and this year 20 orores have been set apart for 
this purpose. Besides this you know that tho condition^ in the country have 
taken such a turn that we cannot make even tho slightest cut in tho Dofenoe 
Budget.

I do not know whether you know it or not that in 1947 when oui country had not 
6 pm  partitioned then wo, the Central Cabinet, had fully taken into con­

' ' sideration the fact as to how much money should we allocat/e to all the tliroo 
services of Defence Forces. After much deliberations and fully taking into consi­
deration the fact that we must not make drastic cuts in the Defence expenditnre but 
should reduce it gradually, it was decided that at the maximum we should allocato 
a sum of Rs. one hundred crores for all the three services of the Defence 
forces. This decision was for the undivided India. Then came tho Par­
tition, and what was the result of this partition ? The result was that one tJiird of 
our country was sliced away and thus the burden of this one third part of the country 
was shifted off shoulders of tho bigger portion. But in spite of this you well know 
how much we are spending on the Defence of tho comitry. Wo were spending 170 
crorcs of rupetjs. This year 108 crores of rupees have been set apart for Defence. Before 
the partition we had decided to spend at the maximum 100 orores but now we are 
spending 170 crores and for the next year wo have planned to spend 168 crores. Out 
of this amount 68 crores have been set apart give training tho States’ Forces. 
In tills way the Defence budget amounts to 168 crores. This money wo are not 
spending all willingly. But you well know that the conditions are such and tho cir­
cumstances have forced our hands to do so and hence wo cannot roduce tho 
defencc expenditure. The result is that there is now left no channel wherofrom 
money could be had for the general welfare work. Then from where money could 
be had ? Tho result was that I had to become helplass and so I made an unconditional 
surrender. There was no other alternative even. When the new Goyemmont as­
sumed charge then the Education budget of the Central Government did not exceed 
two and a half crores of rupees. I ma<le strenuous efforts and increased it to six crores. 
But for the important things that we have to do even these six crores of rupees 
ore just like a paltry sum of six rupees, they are just like a drop in the ocean. If 
we were to allocate at least 15 crores of rupees for education from thp Central Go­
vernment budget then, no doubt this sura also is not quite sufficient, with this money 
we can complete the more important of our schemes.

«
According to the now scheme of Basic Education, as has been recommended by 

Kher Committee, we seek to spread Basic Education both of junior and senior stan­
dards throughout the country in 16 years’ time and want to make it universal and 
compulsory. The junior standard would be ten years and the senior of six years. 
If we were to launch that scheme then the Central Government should have to con­
tribute 30 per cent, of the expenses, and the rest 70 per cent, would be contributed by 
the States. Tf wo were to launch this scheme then in the very first year we requ?ro 
four crores of rupees to con\plote the Centre’s quota, and in the next year we would 
have to contribute seven crores and some lacs towards this.

Similar is tho case of the Adult Education Scheme. The entire adult poptda- 
tion would be divided into two batches of five years’ duration. Fifty per cent, of the 
adult population would be made literate in five years’ time and tho rest 50 per <»nt. 
in the succeeding five years. This scheme was to be eompleted in ten years’ time. 
In this scheme the burden of expenditure was equally divided between the Centre 
and the various States. Fifty per cent, of tho expenditure was to be borne by the 
Oenire and the rest 50 per cent, by the Stages. This scheme also we oould not launch. 
For this we had allooated a sum of Rs. one orore in the last budget, but after a few
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[Maulana AzadJ
months only more than half of this ?̂ um had to be returned. You well know the posi­
tion of this year’s budget. The position in this budget is that if money could be 
found for basio education, training of teachers and adult education then the amount 
would be nearly 15 lacs o?dy. You all can well imagine to what use this paltry sum 
of 15 lacs can be put. This sum of money caimot even meet the expenditure on edu­
cation in Delhi alone. Therefore the thing that I wish to submit is that I am very 
unhappy. I do not see any cure of the canker that is eating into my heart. If I 
were to know that this scarcity and difficulty is to last for so much time and after 
that we would not be constrained to restrict our activities, then at least this thought 
would have relieved much of the pinch of the pricking. But I do not see any such 
way out and I have been forced to think that this affair is a very very deep seated 
one. This matter in not such that at the time of Demands for Grants SDme of my 
hon. Iriends table a few cut motions and hold discussions for two or three hours. This 
matter is far more deep seated than this. We should conclusively think from where 
the money, that we wish to take from the Centro for Education, would come. Tliere 
is no doubt about the fact that difficulties are there, and as I have just submitted 
before you I did not see any such way out whereupon I would have insisted a id point­
ed out that money for education should be had from this source. Yet still the matter 
is such that if we were to hold a council together and pay fullest possibl e attention to 
this problem with the intention that we have to find this money anyhow, then it is 
not at all impossible to find a sum of 15 crores of rupees per year for education pro­
vided we pay attention and have a will to do. I wish the House to pay attention to 
this and after pondering over the whole matter should try to evolve ways and means 
whereby this affair could be given a final consideration. If some Committee would 
be setup for this then the Ministry of Education would give it its whole hearted 
support and I hope that the Ministr of Finance also, as far as possible, would surely 
be willing to give all possible help.

Anyhow the thing that I wished to submit before you is that as far as the mat • 
ters of Education are concerned the condition is quite deplorable and no reasonable 
and responsible person can feel satisfied or even happy on this state of affairs. But 
the pity is that the affairs have taken such a shape that I do not see any e f fe c t iv e  
solution or way out of this impasse.

Some of my hon. friends have drawn my attention to certain things, Shrimati 
Durgabai lias laid stress on the fact that these days we are facing an acute shortage 
of funds. But many such national institutions and national organizations do exist 
in our country which are rendering useful service, and if they are given some help 

' and patronage then they can render a good deal of service to the country. I quite 
agree with the views expressed by her and 1 would like to assure her that the scheme 
of Basic Education, that the Ministry of Education has placeil before it, could not 
have been completed by the Government alone. Many elements had been incor- 
porat-ed in this scheme, one of them was that of national organisation and this inclu- 
de<l the scheme of seeking co-operation of the educated men and women of this 
country. It was plamied that they would be asked to take up this national service 
And their enthusiasm and talents would be utilized to the best possible advantage. 
But when the original scheme was shelved then this Wso had to be postponed. I 
assure her that I have not left that scheme for good. I still have that under my con­
sideration and most probably 1 would try to implement that scheme very soon.

Some of my hon. friends have complained that adequate efforts do not appear to 
have been made, m  they ought to have been, for the spread of the Hindi language 
and for making its learning popular.

1 fully agree with the views held by them, that the provision that we have laid 
down in the Constitution, that for the coming 15 years English would be used in the 
Centre, must not for one minute mean that we should not be^in our efforts in this 
direction from now from this very minute. If we would not make efforts to popu
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larize Hindi throughout the country from today from this very minute, and give all 
possible aid and help for the spread of education in the country, then we must not 
expect that aft>er the lapse of 16 years the country would be in a position to conduct 
the entire work of the 8tat« in Hindi, I fully agree with their views on this point.
I  think that this work could be done quite satisfactorily if the Govemmenta of the 
States would try for this end, and the CJentre also taking a part in the efforts made. 
But I wish to assure you that as far as those things were concerned, such as that 
Governments of the States would draw |>eople’s attention towards this, would create 
facilities for learning Hindi, then I wish to inform you that this task is being done with 
all possible speed and is decidedly showing satisfactory results. As far as the ques­
tion of the Central Government taking any direct step in this direction is con­
cerned, then I beg to inform you that all possible eff orts ure being made in this 
direction. '

The most difficult task facing us is of finding teghnical terms. If  in pia^o of 
English w’e wish to make Hindi and other State languages the medium of instruotion 
in the University st^ge of education, then we would have to face the most difficult 
problem of the scientific and technical terms. Till wo would not resolve this 
difficulty our educaton of Hindi would not make any progress. The Ministry of Edu­
cation has decided to set up a Board for this purpose. Some money has been allocated 
for this purpose. I t is expected that this Board would include experts of the 
subject and they would be able to taku the various aspects of thie problem 
into consideration. This Board would compile a dfc'jionary and would complete 
this task after taking into consideration all the aspects of the problem. 
Besides this it is also necessary to compile after careful deliberations a Text Book 
of Hindi for schools. For this purpose also some money has been set apart in the 
Budget. For this purpose also we wish to set up a Board, but this work only is not 
comprehensive enough by itself and so we wish to begin our work on bigger scale, 
but in this matter also we are facing the selfsame obstacle, that we have been en­
countering in all our efforts. And this obstacle is that of money or financial help. 
The result is that no schemes can be completed and no tasks undertaken.

We have called a meeting of the Central Advisory Board in the month of Apri 1 
to discuss the Report of the University Conimission and to give its opinion on it. 
Btit what would happen afterwards, and if it is decided to implement and put into 
practice the various recommendations of the University Commission then the ques­
tion of adequate funds automatically crops up.

Just now an hon. friend was saying something about the riu'al universities. 
There is no doubt about the fact that rural universities are things of utmost impor­
tance, and especially for the life in India, where 80 per cent, of the population is rural 
such universities are very essential so that 'by their cultural atmosphere these 
universities should give lead to the rural population. But for this also the problem of 
money faces us.

Just now an hon. friend has given out that for secondary education a Board is 
being set up and would soon come into existence. But for this Board also money is 
required and there are certain other schemes also in this very connection, but for aU 
these money is required.

Sblimati Durgabai : I wish to enquire one thing. Would it not be better 
first to ensure availability of fmids before setting up Boards for preparing oducatiorml 
schemes ? Because though money is spent on the deliberations of the Board yet 
funds are always wanting for implementing the recommendations of the Board.

Bbulaoa A*ad : If we would adopt this procoduro. that till fiinds are not avail­
able we would not proceed with any schemes, then all our activities would come to a 
dead stop. Therefore I think that the Board should be set up and it may be asked 
to present its report at the earliest. But besides all this the thing of basic impor- 
tanco is t he question of money, and till no satisfactory arrangements are made to this 
effort, it is difficult for us to make any progress in any direction, wh^teoevor.
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My. hon. firiend Shri Jaipal Singh ha« complained that the amount of money, 

wliioh is given as scholarships to the backward classes, is very inadequate. One criter­
ion of judging the relative importance of the various tasks can be that it should be 
planned to do a particular work in a particular manner and then sî e if that standard 
iB achieved or not. Another test can be to ascertain whether a particular work, 
which is being carried on under certain circumstances, would be able to produce 
maximum output or not. When the present Government assumed the reins of the 
Govemmont then there was only one scheme for giving scholarships to the scheduled 
castes, and some two and a half to three lacs of rupees had been set apart for this 
purpose. Only this scheme was in force. The next year when I took charge of the 
Ministry then I, alter making strenuous efforts, allocated a sum of 50 thousand rupees 
for giving scholarships to backward classes. Later on this sum of 50 thousand was 
increased, at one stroke of pen, to four lacs and you must take into consideration the 
circumstances and conditions under which this work was bemg carried on. 1 in­
creased this sum from 50 thousand to four lacs, and the sum set apart for scheduled 
cast<̂ s I raised from five lacs to ten lacs. Now remains the question of giving them 
more and more impetus, well, this would surely be taken into consideration,

Shri Bonavaae (Bombay) : The share allotted to scheduled castes is not even 
according to their population. A reaiSonable share due to them is not allotted to 
them. I t is much less than that.

Hanlasa Azad : I would like to draw the attention of the hon. Member towards 
the fact whether the education here is being imparted on the population basis ?

An hon. friend made a mention of the Saugor University. Saugor University 
and such other Universities are the concern of the State Governments. Efforts wore 
made in this connection. The Development Grants, that are being given to the 
various States, include a sum of money exclusively meant for educational purposes. 
I t was expected that the Madhya Pradesh Government would give a grant to the 
Saugor University out of this Development Grant. But as a result of the financial 
.<iiffioultie8 the Development Grant, that was being given to the States, had to be 
stopped. But I hope that the munificent legacy, that the late lamented Dr. Gour 
has very generously left for the University, will in a way put an end to all the diffi­
culties faced by this University.

Anyhow I am very grateful to you for your kindly realizing the difficulties of the 
Ministry of Education. I have placed before you the real facts and conditions. I 
am not at all satisfied with the state of^affairs resultuig from the difficulties that are 
in our way. I t  is hoped th a t«  time would soon come when we would be able ^o 
develop the cause of education to our entire satisfaction.

ffhri B. Dai (Oriasa): I wish to enquire one thing. In the Constituent Assembly 
while we sat discussing we expected the Government will soon establish an Indian 
Academy for the propagation of Hindi culture and Hindi language. I want to 
Imow whether Govonunent of India have oome to any cgnclusion about the founda* 
tion of Hindi Academy.

Maulana AJUld : The Government had a proposal of calling a Conference for 
this purpose, but on account of financial difficulties this proposal was shelved. There 
are other matters also of this type and if funds would be forthcoming then I can get 
this thing also done.

Shri Chatkopadhyay: A very interesting suggestion was put by Shrimati
Durtrabai that the education of girls should be specially entrusted in the Primary 

4 0 id Secondary forms to women only and no reply has been given on that point by the 
hon. Minister.

A n d : This suggestion needs no lopJy. As far as my opinion is 
^onoemed I fully agree with her in this matter.
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Mr. CbBinnan : The question is ; .
‘That a gum not exceeding Ra. 34,87,000 l>e gra-»tod to the Prtwidont to defray the oharges 

•wltich will come in  course of payment during tlie year ending the 31st day of March, 1951, in 
respect of ‘Ministry of Education*/*

The motion was adopted.
Mr, auun uan  : The question is :

“That tt 8um not exc«>eding Rs. 36,10,000 be granted to the President to defray the chargee 
which will come in course of payment during the year ending the 31st day of Maroh« 1951 in 
I espect of ‘Archaeology’. ’* '

The motion was adopted.
Hr. OhaixmaD : The question is :
“That a sum not exceeding Re. 1,26,43,000 be granted to the President to defray the charges 

-̂ ^̂ hich will come in course of payment during the j êar ending the Slat day of March, 1961 in 
Tesjwct of ‘Other Scientific Departments*. * *

The motion was adopted,
Mr. ChaizmaD; The question is :
“That a sum not exceeding Rs. 1,02,37,000 be granted to the President to defray the charges 

•which will come in course of payment during the year ending the Slat day of March. 1961, in 
respect o f ‘Education’.” '

The motion was adopted
DXMiLKD No. 23—MmiSTRY OF T ra n sp o b t

Mr. Chaixman: Motion is ;
“That a sum not exceeding Rs. 24,29,000, be granted to the President to defray the charges 

which will come in course of payment during the year ending the 31st day of March, 1951 jn 
respect of ‘Ministry of Transport’.” ‘

D xhamd N o. 50— DXI.HI T bansfost Sbbviox

Mr. Ghaitmas: Motion is :
‘*That a sum not exceeding Rs. 67,78,000, be granted to the President to defray the oharges 

•which will come in course of payment during the year ending the-Slst day of March 1951 
respect of ‘Delhi Transport Service’.” '

D bhakd No. 67—C b n tra l Road Fvm>

Mr. Gbaixman: Motion i s :
“That a sum not exceeding Rs. 2,90,00,000, be granted to the President to defray the charffes 

’Which will come in course of payment during the year ending the 31st day of March, 1961 in 
inspect of ‘Central Road Fund *

D emand No. 68—Communications (including N ational H ighways)

Mr. Ohairman; Motion is :
“That a sum not exceeding Rs. 3.62,50,000, be granted to the President to defray the charm  

which will come in course of pajnnent during the year ending the 31st day of Biarch, 1951 m 
respect of ‘Commimications (including National Highways)*.'* '

Will the hon. Minister speak now ?

The Miniaier ol Tranaport and Bailwayi (8hri Oopalaawami): The idea is that 
«fter 5 o’clock the demands will be simply put to the House. That was what the 
Speaker said this morning.

Mr. Chairman: So far as the agreement is concerned, we have not b^en able 
to stick to it. The agreement was that the demands will bo taken at 5 o'cloolc anH 
finiflbod at 5-30. I t  is akoady 5-21.
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Sbri Qopalamami: Subwquently, the hon. Speaker was asked by my colleagtie 
about this and he said we might finish at 5 p. m. and he was asked whether in that 
ca«e the demands for Transport would be put to the House and he said ‘ Yes \

Dr. Desbmukh : If thcie it no diaoufefiicn, the demand will have to bo rejected.
Shii Gopalaswami: I  have no objoction if you want to po îtpoDe the diflcu«?bion 

of this demand. You may start it now and then go on tomorrow. I am quite pre­
pared for it, but I think the House and the Speaker agreed on that point this 
morning.

Mr. Ohaiimac: I was not presert in the House when this agreement waa 
reached. If that is the agreement and provided there was no discussion, we could 
close and put the demands to vote. The previous demand was not finished by five 
o’clock. Then I will put the demand straight to the House and we will stick to the 
agreement.

Shti SaDthaoam: We want that our demands shcitld be fully discussed, but 
I do suggest that it is neither fair to the House nor to us that it should 

be discussed for five minutes or ten minutes, as if our Ministry is not of any impor­
tance, If I were to merely read out the functions of the Ministry, you will find that 
it spends about Rs. 1(» crores. I'herefore, I do think that if the House can afford the 
time, we should have a full discussion. This morning the Speaker said the 
discussion of this Ministry was to be from five o’clock to 5-30 and then he also said 
he preferred to close the discussion at five o’clock and then I asked him what is to 
hapi>en. Then he said the demands of the Transport Ministry will be put before the 
House and will be taken for granted, that the House was willing to waive the dis­
cussion. We have no objection to any amount of discussion, but I do suggest that 
ways and means may be found for a fair discussion.

Ad Hon. Membei: Wo decided to go up to Six. I t is not yet half past five.

Hr. Ohaiiman: It is 5-25 now. It is ueclcfis to go on with this demand for 
five minutes. I feel that either the demand should be discussed in a fair manner or 
it may l)e taken as tvcoept̂ ed by the House. If that.is the wish of the House that we 
should not postpone, then, with the agreement of the House, I will put the demand 
straight to the House.
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Kaulana A*ad: Previously the debater had continued till 7 p.m. and if 

today the time be extended up to 6-30 p. m. then I think'there should not be anv 
difficulty. ^

Mr. Chaixman: If that is the wish end hon. Membe rs agree, I have no objection 
to go on for̂ ^hall’ an hour more up to six o’clock.

Sbri Gtopalaswami:] Some of us have got our time fixed elsewhere.
Mr, Cbaiinaii: May I know if the hon. Minister will agroa to ait up to six o’clock?
Sbri Gopalaswami: If we had bt̂ en told about thib tailier, mv should have 

adjusted oiuiselves.
Mr, Obairman: May I know if the hon. Minister is willing to agree to sit i p to 

BIX o’clock, because previously also the agreement was that this demand will t4ik© 
only half an hour, from five to 5-30. It is now 5-25 and we can sit up to six.

Sbli Ocpalaswami: I have no objection. It had been fixed thife momin 2̂ that 
the House was to rise after the Education demand is put to the House and that there 
was to be no discussion, but simply the demand for Transport would be put to the 
House. That wafi a definite understanding this morning, whatever hon. Members 
might clioose to remember or not. That Wi s the understanding



MYt Chainnan: I  must accept the word of the hon. Minister when he says that 
there was a definite a^eement. I am loath to take it otherwise. If that is so,
let us stick to the agreement.

ghri Sidhva (Madhya Pradesh); The agreement was as Mr. Santhanam stated that 
at five o’clock, this would be dJfloussed, say, foi half an hour and the House should 
rise. We could not put the demands to vote, as yoU rightly said and we may sit 
for half an hour ; otherwise we cannot have a discussion and reply.

- ^  ^
Asad : If the House sits up to 0-30 p.m. then one hour’s time will be 

avaSable for disoussion
Mr. Ohairman: May I take it that this is the sense of the House that the

House should sit up to Six. If that is the sense of the House, then we shall have to 
finish at Six.

Hod. Members : Yes.

Pfht w  «n Pf 3hi% ^  ft«iT 'Hi4% <JpP*r w
?rtw ftBT ^  5?TPfV art •

^  frrr *ptt ^  3nr ^ *rrt
^  «Rn  ̂^  ^ ^  ^  vnA ^  ^ >̂r*r
'STjI’i ^  ft? ^  5 9PTT ^  '*11̂ *1, ?ft

^  ^  ^  sfft n̂iFTT ^  ?> 3 iT ^  I «fti ^  t  ^
"PTT1H T w f i r P R f t ^ I  ^ ^ ( T r a n s p o r t ) ^

T T  W ^  f  f t r  ^  f 9  « f t f T  m 1 1  ^

?Tspfti H smrf^ ftR̂ iT (Priority System) «?>T ^ P rrr  i 3T5?m 
TfT(run) ^ 5m l#  sn^?y»T(problem) ^  ^?rm

^ I ^  w  (Central Road Fund Reserve) W
<T*5̂  ifte 'TOT'? 1TTTT ^  JTF^ •ija ^  ^
(backward) 11 fr gJiTt w n  «%’tt i wi?r aft
4'swHTS(Ti5?rT̂  ^ 1115̂  fr  $RiT (Major Porta) % smnr w ift vnA
c n s ¥ t w 3 f t r  4 'Swifl Ttsf %f W p r v T  vtf (National 
Harbour Board) vnnr ^  W^w<. ^ nwnr
TTŝ T (ports) % 3j?^ aft 3Fs»r srwn rft f  3iwt 3i«»r
(Administration) ^  ?tt ?> srnnrr, artr ^

>̂TT ^  anw  I arFim 4î > i amtfrzft (Delhi
Transport Authority ) firsr srf tw  Pf̂ tt »niT ^ 1
a w tf^  vpw ^  f , 4  m m n  j  to

?  ^  I <TV  ^  5 ®  * f t A  f t r V T W  ^  ^  ^  I

^  fsivmir JT5 ^ f r  ^  tt ^
â T 4  (fhr i sfrwr^anmrf fv^FitPri’rorii^hmiwT
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[ w a m r  ]
!mR ^  a r w R ? r n r  i[rT 3fk 5Tt fw  ^  ^  ^  ^  i

Tt «ftr '5tt’ t  ^  «T»T ^  t  ' ̂  <nTf*rr
i<gn i f t  ^ ^  ^  ij?r i?T 11II? anvpiv t  ^  apR am <tfm r vffCTf % iretrf
% wnr,?rffrH TT!Tr ^  15ft j f t f N ' a f f t  ^

?r ^nmr# ^  fM* ^  ^  ^  Tiw»r »<i«k  ^  «rRff r̂ a r f^  <iW%?r ttftt

I ^  arraTit w  ’TTiT ^  WTPT 3rr̂ »TT ft) ViJfejff ^  ̂ RFff
^  ^tiKi I t w v r  ^  v r  v r n n  f3Rt% ft> ^  r̂ir r̂ ipr ^  ir^  aftr
Vf ?*fWr % W w 2V (initiative) ^ i

ir? ̂  ¥t amr t  ft? ̂  iR fiprnT armr# % arrevpTiH ̂ ^ (In d ia n  States) 
^  'RT % ^rwp*r ^  arr »rf 1 1  ^  ^  fv m R ff ^  fT m iw  ?r
ftJmw ^ an# ^  ?fm 51̂  «rr (Road System)
jafT'TT I WW^ftT^r f  fif9^ ft> ^  ^  ^
?i% I vrfsvrrfvn^s^ itv^  I
an’F^ jwf ^  ?TT̂R WTR ?*TT ^Tf^ I f tv #  % 'SJl# fTRft ?TPI> #«Hrt

(N ational Highway)  ̂ *pr 5?̂  ?r ^  Ir WT^ # 5 1
’TjTrlr5pr5T(ST«i>tHfT^?pft wTTf fi?5?r^tft> ^  <r (truck) ^  qra 
51̂  ?fT *jft*PW qî IT  ̂{[THtftr VTVrft Vt % ^̂ T̂rTT T?^ f  *niT
pRT ^  W  ?TT*li ®n>T *T]̂  ftilT 3TRn I

anftr̂  # 4 fTfanf (Tourist Traffic) % <Tt»T f  1

(Tourist Traffic) 5Tf »rf t  anr<rc«B ?w»3r?
<ft m t  (Hotel Association), (Guide Book),

I  vnft wTWfl ^  »rî  ̂  I %ftsT 5Tt f »  ^  ^  ̂  ^  'Pt
it, t ^  "Pî iw <ft< fliOvh ^  vifv^^ I ^ftsT 4'«iim ^  ^
<nw t R  istt W JH ^  frnT ftrin 3TRIT 5Tt aftt ^  ^  srnjt I %ftsT O T  nft ^  ftr
^  sTOftl 5ft *1? |fiBT aftr 5IWT ^  anriR’ft I 4 # ^  f 9  WRif 1?R$r| 
f , arm  ̂r»iPT«< g»r t t  htpt 1

(English translation of the above sf)eteh)
Shri B. C. Upadbyaya (Rajasthan) : Fiist of all, I should like to make this ocm- 

plaint that three Demands for Grant am being moved for vote every day. I recolkct 
that an assurance was given to us last year that suflSoient time shall henceforth be 
allotted for the discussion of the Demands relating to each Ministry, but the same 
thing is again being repeated this year.

During the very short time placed at my disposal, I should like to submit that it 
give* me great pleasure to have to say that the Ministry of Transport has made suffi- 
cHent improvement during the current year and judging from the achievements made 
by that Ministry, we can say that if they continue to maintain this development, the 
day is not far off when the transport problem of the country will be solved. At the
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outset, I  might tell you in a few words, the improvements which haTO been effeot- 
ed by thifi Ministry during the year under review. I was also ono of the Members of 
the Standing Committee for the Ministry of Transport , and it is, therefore, that I  
can say that I have also somewhat contributed to it. The rail priority system was 
abolished. Apart from thip, this Ministry has considerably eased the transport 
situation by the running of special trains. The hon. Minister has by increasing the 
Central Road Fund Reserve from 15 per cent, to 20 per cent, afforded useful assistence 
to those States which are backward and thoy will now be able to got mott money.

Secondly, what I  want to say is that sufHciont development has also been made 
in the administration of major ports during this year and the hon. Minister has stated 
that it is p ro jK w e d  to set up a National Harbour Board which will no longer permit 
them to work in isolation as separate autonomous units, and they will now start func­
tioning in accordance with a co-ordinated plan. Apart from this, the Delhi Trans­
port Authority Bill has also been paasod during the year under review. I think the 
proposal to establish the Delhi Road Transport Authority is bkely to effect an 
improvement in the local Bus Service. After all this, whatever complaint I  have got,
1 should like to express this before the House. My first complaint is that I had l ^ n  
a member of the Standing Committee attached to this Ministry for one year and three 
meetings of this Committee were held during the year. It is needlefes for mo to say 
that the hon. Minister and all the Officers under him fully co-o}>erated with us, and 
in every action that they took, they did so ^fter consulting us. But I would like to 
say that this is quite insufficient. Is it enough that we should say “Yes’" or “No” to 
the schemes presented by tliem? No useful purpose is likely to be served by such 
Committees. The transport problem is very huge in its dimensions because ours is a 
vast country. I t is necessary that if you want to derive benefit out of the mem­
bers of the Standing Committee, you should hold more meetings and with a view to 
grapple the transport problems more firmly, you should afford greater opportunities 
to the members to tour the country and thus study those things more closely. I 
hope that in future it shall l>e kept in view that greater opportunities are provided 
to the Members of the Standing Committee to tour the country so that they may be 
able to sec theao things for themselves and take an initiative in the formulation of 
these schemes.

I t is a matter of gratification that consequent on the inauguration of our new 
Constitution the “ "Indian S tates’̂  have also come under the control of the 
Centre so far as Road Fund is concerned. In smaller States, there were no means of 
inter-state communications and the road system existing there was very backward. 
Special attention should necessarily be devoted in this direction so that the country 
may make appreciable improvement. The Ministry have also considered to accord 
priority to the construction of bridges across the roads. This is the step in the right 
direction. You should first of all devote attention towards the bridges. The road 
connecting Delhi with Jaipur is a National Highway, but it is impossible to go to 
Jaipur during the rainy season due to the absence of bridges. The Mathura-Jaipur 
Road is in such a bad condition that it becomes very difficult for a truck to pass over 
thatiand^althoughevery day the Oovemment trucks have to pass through that 
route, yet no attention is paid towards this aspect.

Lastly, I should like to say a few words with regard to the tourist traffic. I 
can say this that the Transport Ministry has made a sufficient improvement in thi3 
direction during Xhe year under review. A special branch called the Tourist Traffic 
Branch has b e ^  set up in the Ministry and sufficient attention is now being paid 
towards this direction. Hotel Association, Guide Book, Hand-Book and the eft- 
tablishment of Regional Tourist Offices etc.,—all these vorks are likely to bo accom­
plished in a short time—and as a result of this we can say that sufficient improve­
ment has been made in this aspect. But all that has been done, has been 
achieved during three or four months and that is laudable and praiseworthy. But 
instead of working for three or four months only during the year, more progrew 
would have been made if the work had been done more carefully all the year round.
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[ Shri R. C. Upadhyaya ]
Notwithstanding all this, it is still hoped that if such a trend or progress is continued, 
this will undoubtedly increase this traffic and also the dollar earnings. I hope the 
hon. Minister will consider the various suggestions put forth by me.

Shri Ohaliha
Hr. CihainiUUl : I would request the hon. Member to be very brief.
Shri ahaliha (Assam): Sir, I shall be very brief. We camiot allow ^ e  Transport 

Ministry to be ignored. We must take notice of it. It exists for the improvement 
of the country, it provides the life-line in respect of our food, improvement of agri­
culture and in so many other aspects ; and in any civilized country, wherever we go, 
we find that the greatest importance is attached to transport.

Shri Sondhi: That is why we are here sitting so late.
Shri Ohaliha : But here in India we ignore this subject so much that we do not 

even give a little time for it and but for the request made by the Ministry now, it 
might have been completely ignored.

Hod. Hemberg : No, no.
Shri Chaliha : This subject is especially important for parts of the country, 

like the eastern provinces, especially Assam. Recently a rail link has been provided 
which is rather a ramshackle affair as it cannot carry all the goods, not even 26 per 
cent, of it and......

Shri Qopalaswami: May I interrupt the hon. Member ? I  thought he described 
the Assam rail link as a ramshackle affair. Would he kindly explain why he used 
that particular expressin with regard to a thing which is one of the achievements of 
the Railway ?

Shri Ohaliha : I do admit that it is an achievement; but the wagons that have 
been provided there, those borrowed from the O. T. Railway and the old locomo­
tives can hardly carry all the jute, thp tea and other goods that have to be transport­
ed. These old wagons get creaky and probably they may not move on the way. 
We have only about 128 wagons to move all our tea, jute and rice downwards and tex­
tiles, cement and all these things from Calcutta upwards. Can they carry so much? 
I doubt very much.

Shri Gtopalaiwami: I do not.
Shri Ohaliha : Sir, a very important member of the Cabinet told me that it is 

not possible to carry even 25 per cent.—I will not name him, but......
Shri Gopalaiwami ; Nobody in the Cabinet can be more important with regard 

to this affair than myself.
Shri Ohaliha : I will not mention the name, but he has told me that it is not 

capable of carrying any appreciable quantity of goods from .Assam.
Shri Sondhi: Sir, on a point of order, can private talks between Ministers and 

Members be given out here ? .
Shri Ohaliha: There is no question of private talk. I am here addressing the 

House, I am addressing the Chairman.
I waft about to say that in Assam in addition to this railway, we want a road 

link from North Bihar, a Highway what is known as Project No. 31. But the 
position is that there are live or six bridges to be built and it all requires about 
Rs. 60 lakhs and unless the Government of India grants this sum the work canno be 
undertaken, because the Koad Trah8[*o)t Development Fund cannot meet it. So I
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would request the Cabinet and the Government that they should grant this money 
for these six bridges. They are the Sittorses Rydak, Gudadher and a few others 
the names of which cannot easily be pronounced even. These rivers must be 
bridged otherwise it will not be possible to carry the goods.

Then, I have another grievance against this Ministry and it is this. On the 
assurance of the Central Government, the Assam Government started the construc­
tion of the road from Shillong via Haflong to Churaibari about 230 miles. They 
spent about a crore and Rs. 63 lakhs and then this Government says there is no 
possibility of constructing this road because it is a mountainous route and a road 
will not be successful. I  think it is better to be wiser before the event than after it.

Having allowed them to spend Rs. 163 lakhs you cannot condemn them now 
and say that the road could not be built. I t  is a strategic road and you ought to have 
been wiser before the event. I  had a telephonic conversation at Shillong with the Rev. 
Nichols-Roy, the P.W.D. Minister of Assam and he told me that he went by jeep 
with a trailer over the whole of the road and he asked mo to tell the Government of 
India that it would be an unwise step to give up the construction of the road with a 
view to save a few lakhs which would be required for the construction of bridges 
there. Before the rains come you ought to do something. I think otherwise you 
will be losing pretty large sums and a very valuable road.

Again, on the Tripura-Churaibari road they spent about 83 lakhs and then sent 
an expert to report. The hon. Minister for Transport now wants Rs. 63,000 for a 
new survey to be taken there for another road. Why was that not thought of before­
hand ? You are getting wiser after having spent more than two crores of rupees. 
It is better to complete that road first and if you want a new road you build it after­
wards. Do not throw away good money. You arc not going to give the Assam 
Government any sum on this account for them alone, it is meant for Defence x>vir- 
poaes. In this comiection again I have to convey to the hon. Minister the view of 
our P. W. D. Minister in Assam that it would be uneconomical in the long run to 
abandon this road.

I  would request you, Sir, to allow me a little more time. I want to refer to the 
Inland River Transport Board. Such a Board is neccissary for Assam where we have 
very big rivers. If we can have motor vessels and steamships for the transport of 
our goods the problem of transport would become easy of solution. Then there is the 
question of internationalising the river system from Dhubri to Sundcrbans. It 
is not possible to do anything about it now. But I  am not so pessimistic and when 
these disputes are over, we shall have to come to an understanding withj Pakistan 
and some of these river courses internationalised. For the transport of coal, kero­
sene, tea, jute and other things internationalisation of the waterways would be 
very helpful.

Shri Tyftgi (Uttar Pradesh): You should give the Government some time to 
reply.

Shri Cbaliha : Yes, I am giving them time.
Now, I must congratulate the Transport Ministry for enabling the transport of 

one hundred per cent, of steel, cement and textiles. For this, great credit is due to 
them. .

Although Assam is not intimately connected with ports or Port Trusts, I must 
say that the transport problem could be e a ^  if coal. etc. could be carried by shipt 
and necessary facilities existed at the smaller ports and they are regulated by 
Port Trusts Acts.

I  congratulate the authorities for having completed the railway link in good 
time. I congratulate the Chief Commissioner on this. Were it not for this link we 
do not know what would have happened to us in Assam. I once more congratulate 
the stoff, especially the engineers and others and Mr. Bakhle for completing the 
new line in good time.
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Shri SidllTa : Sir, may I put one question to the hon. Alinister ? He promised 
U8 in the laflt seaBion that the amendment of the Port Trust Act will bo brought during 
the Budget session. I had an amendment to move to the Port Trust Act. We have 
been getting promises from session to session that a comprehensive Act will be in­
troduced in Parliament. An amending Act is very necessary because there are 
many contradictory clauses in each one of the Port Trust Acts, May I know whether 
this amending Act will be introduced this session and if not, what is the reason for 
the delay. I t has consifierably hampered the progress of the various ports.

Shri Santhanam : Sir, I am really very sorry that the time at my disposal should 
be so shcttt that I shall not be able to reply satisfactorily even to the very few points 
raised.

I may straightaway answer the question of my friend Shri Sidhva. We have 
not forgotten the promise. We have taken all necessary stops to introduce legisla­
tion. At the recent meeting at Madras the proposed amendments were exhaustively 
examined in co-operation with the Chairmen of the Port Trusts and the Bill is 
getting ready. We hope to introduce it in this session. But whether we shall be able 
to pass it this session is more than 1 can say.

Shri Sidhva : What sort of legislation is it ?

Shri Santhftnani : I t  is going to be an Act to bring about as much uniformity 
as possible in all the existing Acts.

I  was glad in a way that my friend Shri Ohaliha raised the question of the 
Choribari-AgarthaJa road. Did he mention the ShiEong-Haflong road?

Shri Ohaliha : Both.
Shri Sanihaiiam : I t  is better. I  thought he would have been prudent 

enough to keep quiet in the matter. In these two roads the country has spent over 
two crores of rupees and, all the money or a substantial part of it, has been a reckless 
waste. This would have to be gone into by a proper committee of enquiry.

Regarding the construction of the Shillong-Haflong-Silchar-Churaibari (Tripura 
Border) Road the Assam Government had without proper engineering survey marked 
out a road and done a lot of work here and there in patches and finally came to us 
for help. At last it was found that that road was useless and had to be abandon­
ed.

Shri Sidhva : Who paid the money ?
Shri Santhanam : Firstly all the money was spent by the Assam Qovernmont ...
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Shri Scmdhi : Poor Assam.
Shri Santhanam : Regarding the Churaibari-Agartala Road the fact was that 

they were bound to give proper reports to the Roads Organisation here. Owing to 
some arrangement they were getting money direct from the States Ministry and 
the W. M. A P. Ministry. They did not give xis any reporUat all and when the Roads 
Organisation found that the reports were not coming, we deputed an expert, whose 
report I am not in a position to place before the House. I hope that in due course 
it will be laid before the House. In connection with this matter a ntimber of senior 
engineers of the Assam Government have already been suspended and we have asked 
for a searching enquiry into the whole affair. In this wise practically the entire 
money has bt^n spent from Central Funds. When our engineers were here they 
did not care to take our engineer’s advice. They would not give us information. 
We suspected that something was wrong and we had to send our engineer. His 
report is under examination. I  hope my hon. friend will not force me to say more 
al^ut this subject. Assam is specialising in wasting public funds without gaining 
any benefit for itself........................



ShriChaliha : I question that......
Sbri ganthanam : I think my friend Mr. Chaliha should rather take up the 

matter at the other end.
ShriOoenka (Madras): He is on the wrong side of the racket.
Shri Santhanam : My fiiend Mr. Upadhyaya was very kind. He is a Member 

of the Standing Committee and he knows that to the utmost extent possible we want 
to take the Standing Committee into confidence and explain every thing. Of course 
he complained that a sufficient number of meetings was not held. Unfortunately 
for this Ministry there are two Standing Committees—one for Roads and another 
for all matters other than roads—so that if we had one Standing Committee it would 
have full work and we would have opportunities to call them more often. They 
would then be in touch with the entire work of the Ministry. If the House so 
desires we shall be very glad to have one Standing Co mmittee.........

Hon. M em ben : Agreed.
Shri Santhanam : As regards the Road Fund according to the resolution passed 

by this House 80 per cent of the fund was distributed automatically on the basis of 
petrol consumption. They belong to the States’ revenues. We have no authority 
to say anything about this revenue. Only we have some authority to scrutinise 
their estimates and the roads on which the money is spent. They are free to spend 
it on bridges. We shall be very glad if the States spend the money on the bridges 
but wo have no right to coerce them to spend it only on bridges. In fact we want 
them to divert as much as possible on the rural roads and for this purpose at the 
last meeting of ttie Standing Committee we had undertaken to prepare a plan 
so that rural roads can be built in a proper fashion at the cheapest cost. We shall 
try to induce the State Governments to spend as much as possible on Bridges and 
4>n rural roads for the present, when money is scarce.

I t was rather uncharitable on the part of my friend Mr. Upadhyaya to suggest 
that we were active about the Tourists Promotion Committee just two or three 
months before the Budget. In fact our entire work was . done fipom the passing 
of the last Budget up to December. That was the time during which we had done 
the greatest work. We are in the preparatory stage and the preparatory stage 
always takes time. We have brought together all the people engaged in the tourist 
traffic. We have set up a Tourist Traffic Advisory Committee. We have established 
regional offices and we have also devised a plan for publicity and other purposes. I 
hope next, year we shall be able to show a far better record of actual achievement. 
The. whole work had to be organised and it had to take some time. We had to do 
the organisation and to see that as little money was spent on organisation as 
possible

ShriSidhva: How many tourists have arrived irom foreign countries ?
An Hon. Member : Question time is over.
Shri Santhanam : We have kept no census and I do not see how we can force 

all the tourists to register themselves. Last year as a result of our efforts some 
amount of tourist traffic was obtained for Kashmir. We made special propaganda for 
Kashmir last season and there was some traffic. When the new scheme comes into 
operation we hope to indues all the tourists to take letters of introduction which 
will give them ^ ilities  in all the States and these letters are to be issued by all 
our embassies and consulates as well as in India. We shall then have a fair idea as 
to the number of tourists who are taking direct advantage of our organisation and 
thje facilities which it offers. Those people who come on their own account we 
cannot have an account of them. We will try to give Mr. Sidhva statistical in­
formation which he will not be in a position to question.

 ̂ Probably I might give a list of the matters dealt with by the Ministry which 
the House has not been in a position to discuss satisfactorily.
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Shri Sondhi : We have seen the report.
Shri Santhanam : Our Ministry deals with the major ports, national highways, 

the Central Road Fund, tourist traffic, petrol rationing, the Delhi Transport Service 
and its coordinating functions are performed by the Central Board of Transport and 
Transport Advisory Council. I t has got a good record of road research and training 
of road engineers. I wish we had the whole day to discuss all these matters and we 
were able to give the House a full account.

Shri Sidhva : Lot us hoar something about petrol. We want to know how 
the petrol department goes on.

Shri Santhanam : The only thing we do about petrol is to ration it and I think 
it is perhaps the best rationing we have in the whole country.

An Hon* Member : No black-marketing in that.
Shri Sanfhanam : There may be one to two per cent, of petrol which is sold by 

people who have got more than they should have or people who sell out of their 
allotments besides the rationing. But 1 have not the least doubt that practically 
^ 97 or 98 per cent of the petrol is used by those people to whom coupons
^ are issued. If we can get the same degree .of efficiency in other rationing
administrations and other controls I think we would have achieved a great deal.

Shri Raj Bahadur (Rajasthan): What about the Muttra-Jodhpur road ?
Shri Santhanam : That is not part of the National Highways. The Central 

Government maintains only National Highways. That ifl the buriness of the State 
Government.

Ur. Chairman : The question is :
“That a sum not exceeding Rs. 24,29,000 ho grants to th« Presidont to defray the chargee 

whioh will nome in course of payment during tJie year ending the 31st day of March, 1961, in 
reepect of ‘Minintry of Transport’.’* *

The motion waa adopted.
Hr. Chairman : The question is :

“That a sum not exceeding R b .  67,78,000 be granted to the President to defray the charges 
which will come in course of payment during the year ending the 31st day of March, 1961 in 
respect o f ‘Delhi Transport Service*.” ' ’

The motion was adopted,
Mr. Chairman : The question is :
“That a sum not exceeding Rs. 2,90,00,000 be granted to the President to defray the charoes 

which will come in course of payment during the year ending the 31st day of March 1961 in 
respect of ‘Central Road Fund’.*’ * '

The motion was adopted.
Mr. Chairman ; The question is :
“That a siun not exceeding Rs. 8.62,50,000 bo granted to tlio President to defray the charges 

which will come in course of payment during the year ending the 31st day of March, 1961 in 
respect of ‘Communications (including National Highways)’.*’ * ’

The motion waa adopted.
The House then a4joumed tiU a Quarter to Eleven of the Clock on Thuradav the 

16th March, 1950.
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